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FOURTH 

GENERAL ELECTIONS IN INDIA 

The Fourth General Elections in India 
to elect 520 members to the Lok Sabha 
and 3,563 members to the Legislative 
Assemblies in States were held simul-
taneously all over the country under 
the superintendence, direction and con-
trol of the Election Commission. India's 
251 million electorate had thus the op-
portunity to cast their vote on the basis 
of universal adult franchise in the coun-
try-wide polling which started on Feb-
ruary 15, 1967 and concluded on Feb-
ruary 21, 1967.1 The ~ eight 
multi-State recognised parties and 
twelve parties recognised in different 
States took part in the General Elec-
tion": 

Recognised Multi-State Parties 

1. Bharatiya Jan Sangh 
2. Communist Party of India 
3. Communist Party of India (Mar-
xist) . 

4. Indian National Congress 
5. Praja Socialist Party 
6. Republican Party of India 
7. Samyukta Socialist Party 
8. Swatantra Party. 

Recognised Parties in Different States 

1. All Party Hill Leaders Conference 
(Assam). 

2. Dravida Munnetra Kazhagam 
(Madras) 

3. Forward Bloc (West Bengal) 
4. Jammu & Kashmir National Con-
ference (Jammu & Kashmir) 

5. Kerala Congress (Kerala) 
6. Maharashtrawadi Gomantak (Goa, 
Daman '& Diu). 

7. Muslim League (Kerala) 
8. Peasants and Workers Party 
(Maharashtra) . 

9. Shiromani Akali Dal (Master Tara 
Singh Group) (Punjab) 

10. Shiromani Akali Dal (Sant Fateh 
Singh Group) (Punjab) 

11. United Goans (Furtado Group) 
(Goa, Daman & Diu) 

12. United Goans (Sequeira Group) 
(Goa, Daman & Diu) 

The process of counting of votes and 
the declaration of results by the Elec-
tion Commission was nearly completed 
by the end of February 1967. Three bye-

lBlection Commission of India : Notfn. Nos. 33 and 38 ; Gazette of India Extraordinary, Part II, Section 
(ii),January 13 and 16, 1967. 

IElrction Commission: Notfn. Nos. 402 and 416 ; Gazette of India Extraodinary, Part II, Section 3(ii), 
December 1 and 14, 1966. 

The Election Commission had classified political parties as recognised and others. A party which had 
contested in more than one State and secured more than 4 per cent of votes cast in the country as a whole in the 
last general election was classified as a recognised multi-State party for the fourth general election. Each 
recognised party was allotted a particular symbol and candidares sponsored by it for contesting elections from 
different States were allotted the same symbol 



Journal of Parliamentary Information 

elections were also held subsequently 
up to April 30, 1967. The party position 
in Lok Sabha on that date was as shown 
in the Annexure. 

Following the precedents of 1957 and 
19i2, the :president had on January 9, 
1967, summoned the Third Lok Sabha 
for ~ SeveJlteenth and the "lame duck" 
Sessions. This was, however, consider-
ed an anachronism in several quarters 
in view of the fact that declaration of 
results of elections from practically all 
the parliamentary constituencies, bar-
ring a few for the purpose of constitut-
ing the new Lok Sabha ~ already 
been made. It was. felt that it would be 
more appropriate to hold a ~  of 
Parliament with the new Lok Sabha 
in place of the 'lame duck' session. The 
Government, conceding the logic be-
hind the suggestion, ~  the pro-
posal to di,ssolve tbe ~  Lok Sabha 
and convene the Fourth Lok Sabha 
thereafter. 

However, under Seqtion 73 of the 
Representati9n of tbe Peo.ple Act, 1951, 
the Election Commission could issue a 
notification constituting the new Lok 
Sabha anlv after April 1, 1967. The 
Commission had planned to Nlsue a 
notificatiqn ~  1ilPiIJ pqrpose on April 
3, 1967. As tl1e P-IlrliQ;lent was not in 
s.essi.on. and ~ .  ~  was call-

ed for, the President promulgated on 
Februarv 28, 1967, an ordinance for 
suitably amending; Section 73 of the 
Representation of the People Act, 
19514, thus enabling the Election Com-
mission to issue immediately a notifi-
cation for the constitution of new Lok 
Sabha under the said section as amend-
~. By an order on March 2, 1967, the 
President cancelled the summons 
issued earlier for the "lame duck" 
ses!iion. The Third Lok Sabha was 
Qissolved by the President on M;arch 
3, 19670;. The Prime Minister was, 
however, as.kedby the President to 

~  in office till the Dil4jority 
party in Lok Sabha el,ected its leader. 
The Election Commission isaued a 
notification ccmstituung the Fourth Lok 

~ 011. ~~  4, 1;96'1'. The new 
House was· summoned to :tneet on March 
lit 19677• 

The Congress party which .~  

~~ tpe msUw:i;t:y -Ri1itY i:Q, the new L.ok 
$:abha ~ ; ; .  Indira Gandhi 
as it$ leader 8Jld tbe new Cabinet ~ 

sworn in on Mar-ch 13, 19678• The first 
session of the Fourth Lok Sabha was 
held on March 16, 1967, as scheduled 
and afte:\" ~~ ; .  .. ~ qf ~ members 
and the election ~  Speaker. and the 
Deputy ~ . a joint ~  of the 
two Hous,es ~ ~  was addres-
sed by ~ President on March 18, 1967. 

'Lok Sabha SOQ'Ctamt : Notfn. NO.9, Gazette of India E:xtTaordinoTY, Part I, Section J, ~~  II, 
1-967. 

'The Representation.of the Pcople(Am4ndment) Ordinance, 1967. This was Jater replaced by the Repre-
sentation of the People (Amendment) Act, 1967 (Act No. 10 of 1967). 

l!.ok Sabha Sccreta.lliat : Notfn, No. 3S, Gazette of India ~ .  Pu.t ~ Sc.l,.liGn I, ~ 3' 
1967. . 

'BlectioB ~  : NQdU. No. u6, cm.Ue of India E:xtTaordinary, Part II, Section 3(ii), ¥arch 4 
1957. 

'Lok Sabha Secretariat: Notfn. No. 37, Gazette of {ndiJI Extramdi.naTY, Part I, Section I, March 4 
1967. 

"Ministry of Home Affain : Notfn. NO.4, Gazette of India Extraordinory, Part I, Section 2) March '( 
19fj7. 
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ANNEXURE 
Party Position in Fourth Lok Sabha 

(As on April 30. 1967) 

State Seats Con. Swa. CPI ('.>PI(M) PSP SSP JS Rep. Others Ind. Tdtal 

(I) (2) (3) (4) (S) (6) (7) (8) (9) (10) (II) (12) (13) 

Andhra Pradesh 41 35· 3 I 2 41-

Aawn 14 10 I 2 IA 14 

Bihar . S3 34 S I 7 I S S3 

GujllIt 24 II 10 3 24 

Haryana 9 7 I I 9 

Jammu and KaaJmtlr fi 4 IB 5 

KeraIa • 19 I 3 9 3 3 19 

Madhya Pradesh 37 24 10 2 36 

Madras . 39 3 (. 25C I 39 

Maharashtra • 45 2 2 2D I 45 

Mysore • 27 18 5 2 I 27 

Nagaland I  I 

Orissa 20 6 9 4 I 20 

Punjab. 13 9 I 3 13 

Rajasthan 23 '10 7 I 3 2 23 

Uttar Pradesh 85 ~  I S t 2 8 1'2 I 8 85 

West Bengal . 40 ~ 5 S I I 2E 12 40 

AncSaman & Nicobar Islands I I 

Chandigarh . I I 

Dadra. Nagar Haveli I I 

Delhi . 7 I 6 7 

-This includes ~ Speaker who has since resigned from the Congress. 

A. All Party Hill Leaders' Conference. 

B. National Conference. 

C. Dravida Munnetra Kazhagam. 
D. Peasants and Workers Party. 

E. Forward Bloc. 

• f ~ ... !. __ ... 3 
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(I) (2) (3) (4) (s) (6) (7) (8) (9) (10) en) (u) ([ 3) 

Goa, Daman & Diu. 2 IF I 2 

Himachal Pradesh • 6 4 4 

Laccadive, Minicay & Amin-
divi Islands I I 1 

Manipur 2 I 1 2 

Pondicherry 1 1 
Tripura 2 2 .. 2 

Total S20 280 41 24 19 13 23 3S I 32 47 SI6 

F; United Goans-(Sequeira Group). 
Vacancies::-4 Seats -One each in Jammu & Kashmir, Madhya Pradesh and two in Himachal Pradesh. 

.' ; 

We should. treat a human being as an end, not: a mere 
means. Each individual is both sovereign and rubject. 
Sovereignty implies subjection to law. No one is above 
law, not eve"n the sovereign. ,The aim of all law is the 
protection and the liberty Of the individual so as to afford 
s('ope for self-expression and self-development. 

-S. R.!.DHAKRISHNAN. 

4 
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N. Sanjiva Reddy 

Speaker, Lok Sabha 

[Elected : March 17, 1967] 



R. K. KhadiIkar 
Deputy Speaker, Lok Sabha 
[Elected : March 28, 1967] 



ELECTION OF 

NEW PRESIDING OFFICERS 

THE SPEAKER 

Meeting for the second day after the 
Fourth General Elections, the Lok 
Sabha, on March 17, 1967, e'lected Shri 
N. Sanjiva Reddy, a member of the 
House from Andhra Pradesh, as its 
new Speaker to succeed Sardar Hukam 
Singh who did not seek re-election to 
the House. The Speakership was con-
tested this time, the Opposition's nomi-
nee being Shri Tenne ~  Viswanathan, 
an independent member of the House, 
also from Andhra Pradesh. 
The motion proposing the name of 
Shri N. Sanjiva Reddy, the nominee 
of the ~ Congress Party, was 
moved by Dr. Ram Subhag Singh, 
Minister of Parliamentary Affairs, 
and seconded by Shri K. C. Pant. Five 
motions proposing Shri Viswanathan's 
name were also moved and duly 
seconded. 

When the Speaker pro tem, Seth 
Govind Das, put the first motion pro-
posing Shri Sanjiva Reddy's name to 
the vote of the House, to be recorded 
by a Division, the motion was carried 
by 278 votes to 207. The second 
motion was accordingly not put to 
vote and the Speaker. pro tem declared 
Shri N. Sanjiva Reddy duly elected as 
the Speaker of Lok Sa,bha. The new 
Speaker was then conducted to the 
Cha;r by the Prime Minister and 
Leader of the House (Shrimati Indira 
Gandhi) and the leader of the Swa-
tantra Party (Shri M. R. Masani). 

Felicitations to Mr. Speaker 

Felicitating Shri Reddy on his e1ec-

tion to the high office, Shrimati 
Gandhi, in a brief speech, said: 

Sir we are the proud members of one 
of the leading ~ of the ~ . 
The .Speaker is the custod1an of the d1g-
nity and power of this ~ ~. Not 
only does the Speaker· regulate the busi-
ness of Lok Sabha but he must safeguard 
the rights of each individual ~. 
SincE' the members themselves der1ve the1r 
mandate from the people through free and 
open elections, the Speaker is in effect the 
conscience of the ~  That is why 
he ranks with the Chief Justice in the 
dignity ~  to him in our country. 

The Spe-aker must at all limes be alert 
and sensitive to the tights of M:mbers of 
Parliament. All matters which are of 
national interest Or are deemed to be so, 
must naturally be arowed. But I am 
sure that th!' Speaker will use his firm 
and fair control to keep up the dignity 
and decorum of the House, naturally, Sir, 
according 1'0 the rules 'and regulations, 
provided under our ~ . At the 
same time, I think it is necessary to per-
suade honourable Members from all sides 
Of the House to avoid passion and preju-
dice. We, the Members Of this Hous", on 
~  part, must help yo.u, Sir, by exercis-
mg on ourselves restramt and responsibi-
lity. 

.Sir, you have been closely conn'cted 
~  our party but the party fully appre-
c1ates the role of the Speaker and realises 
tlrat the SpeakEr must not be a political 
person and. that he must sever his politi-
cal ~ ~ . The contest for the Spea-
kershJp 1S not unusual or abnormal, but 

~ chosen a Speaker, he belongs to all 
~  of the House. His office makes 
hIm so. He must naturally win the con-
!idence. o! all parties and members bv his 
.1mpartta.lIty and fairness in his decisions 
and rulIngs. An equal responsibility 

~ on ~  rfst of us to hel,p 1n 
defendmg the rIghts of the Chair and in 
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upholding the highest standards Of ron-
duct in this House. 

On behalf of this House, may I ~  
you, Sir. and offer you OUr full ~  In 
the discharge of the 'Onerous dutles and 
burdens which you have taken upon your-
self? 

The Prime Minister was followed by 
Sarvashri M. R. Masani, A. B. Vaj-
payee, K. Anbazhagan, S. A. Dange, 
Ram Sevak Yadav, A. K. Gopalan, 
Surendranath Dwivedy, N. C. Chatter-
jee, Ebrahim Sulaiman Sait, Prakash 
Vir Shastri, Frank Anthony, Seth 
Govind Das and Tennetti Vishwa-
nathan, representing all. shades of opi-
nion in the House. Whlle all of them 
regretted that a contest had taken 
place for this high office, a situation 
which they thought could perhaps 
have been avoided, they congratulat-
ed the new Speaker on his election 
and assured him of their full coopera-
tion in the conduct of his duties. 

Mr. Speaker's Reply 

Replying to the felicitations: the 
Speaker, Shri Sanjiva Reddy, sald: 

I am deeply l!ra.teful to the honourable 
Members fOr hav'ing con:1'erred upon m.e 
the distinction of presiding over the deli-
berations of this House. I am also grate-
ful for the good words said about me by 
the Leader of the House and leaders of 
other Opposition parties and other friends. 
When I think of ~ responsibilities 
attached to this high oftl.ce and the nature 
of duties involved, I feel a little nervous 
and ddftident as to whether I shall be 
able to carry this burden effectively. 
But, with my faith in the democratic 
ideals and the spirit of cooperation that 
I hope to get from all of you, I am confi-
dent that my task will not be difticult. 

The country has recently witnessed one 
of the largest elections ever held in the 
history of the democratic world )nvolving 
some 250 million people. It is a matter 
of deep satisfaction that these elections 
have been conducted peacefully and have 
'been tree and fak They have made p'OS-
sible sweeping changes in the body poli-
tic of the country without, in any way, 
impairilll! the national unity or endanger-

6 

ing the structure of the state. The 
changed poSt-election scene . ~  
prompt us all to undertake a baslC reVl-
sion of our old attitudes and ~  
habits of mind. It is for all sections of 
this House to feel a greater sense of res-
ponsibility with a j!reater degree of self-
confidence in our approach to the day-to-
day problems that come up before the 
H'Ouse. 

With the increased political maturity of 
our people as refiected in the recent elEC-
tions more and more people will be close-
ly watching; our performance in the House 
and the thought-content of our delibera-
tions. As such we shall have to ~ 
increasingly alive to the needs and aspl-
rations of the comm'On man. 

Our country has oa!ways been known 
for hEr tolerant attitude towards differing 
ideas, views and opinions. This great 
national quality sh'Ould be adequately· 
reflected in our discussions and delibera-
tions in this august body, composed as it 
is Of eminent representatives, from d"lffer-
ent parts of the land, representing 
different shades of opinion. 

I need not emphasise that discipline is 
a prime pre-requisite for smooth and 
efficient functioning of Parliament. Par-
liament is the national forum and our 
conduct in thi!; House may have a deep 
impact upon the country as a whole. . It 
lies in us to raise the prestige and stature 
of the House and promote faith in parlia-
mentary institutions. 

Sitting in this eX'alted Chair, which has 
been occupied in the past by my illus-
trious predecessors like Shri Vithalbhai 
Patel. Shri G. V. Mavalankar, Shri M. A. 
Ayyangar and until recently by Sardar 
Hukam Singh, I feel a little too small 
when compared to them, their ability and 
the manner in which they conducted 
themselves. They h'3ve been great Spea-
kers and the traditi()ns established by 
them have laid sound foundations for the 
functioning of parliamentary democracy 
in OUr country. It Should be the duty and 
the Special responsibility of this House to 

~ .that rontinuity and respect these 
tradltIons. The Speaker has a special 
obligation to protect the rights of all sec-
tions of the House, especially of the mino-

~  or parties--in the House. I, 
on my part, shall ever keep that respon-
sibility before me. Adherence to certain 
basic principles by the Speaker alone will. 
however, not produce the desired result. 
A corresponding obligation devolves on 
those who are in power as well as on 
those in OP:>osition, to respect the Chair 
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and to abide by its rulings unreservedlY. N. Sanjiva Reddy 
It is only in such a spirit of give and take 
and mutual respect and cooperation that 
enduring foundations of an ~  par-
liamentary forum can be estabhshed. 

My office requires of me to be impartial 
and judicious in the conduct of my work.. 
I can assure you with all the foree. at m.y 
command that 1 will try to live up to this 
requirement and maintain the high trad'i.-
tions set by my predecessors. As a 
necessary corollary to this resolve, I 
resign my membership of the party to 
which I had the honour to belong for 34-
years. S·;) long as I occupy this Chair. it 
shall be my endeavour to see that all 
sections Of this House get an honest 
impression that I do Ilot belong to any 
party at all. 

All I can promise you today is that I 
shall always endeavour, to the best of my 
capacity, to regulate' my conduct in this 
Chair on the lines which would not only 
be in the national interest and in the inte-
rest of all sectinns of this 'august House 
but will al® further the cause of the 
democratic institutions which we have 
adopted for the governance of our 
country. 

Mnst at yOUi have known me here 
though in a di1!erent capacity. and I hoave 
also known many of you, and therefore. 
I feel reassured that the necessary degree 
of cooperation will 'be fortnC'Oming from 
every member of the House irrespective 
of party affiliations. After all we have a 
common aim and interest-ttl uphold the 
dignity of this House and to promote the 
welfare Of our .people. But one thing I 
'MIuld ~ to telly.ou and it is this-if on 
any OCCaslon anything that 1 say or do in 
the discharge of my duties gives offence 
to any Member, party Or group, I would 
request you not to harbour any ill-feelings 
against me, not to let misunderstandings 
grow but to come to me ~  and 
talk the .matter over so that we can move 
furtper m perfect h'3J'llltmy. 

I thank you once again for the «reat 
!tono1;1r .bestowed on me, the eeatest that 
lS WIthin the power of this House to 
confer under the Constitution and I ... ure 
~ of mf complete devotion to the ser-
VIce of this House. Jai Hind. 

7 

Born on May 19, 1913 at Illuru in 
Anantapur District, Andhra Pradesh Shri 
N. SanJiva Reddy. took to politics even as 
a student. He jomed the Congress when 
he was twenty. Within a few years, he 
became the Secretary of the Andhra 
Provincial Congress and held that office 
for ten years. From 1942 to 1945 he was 
imprisoned several times during the Free-
dom Movement. At a very YOUng age 
of 33, he became a member of the Madras 
LegislatiVe Assembly in 1946 and the 
following year was elected member of 
the Constituent Assembly Of India. From 
April, 1949 to April, 1951 he served as 
the Minister  for Prohibition, Housing 
and Forests ir, Madras State. 

In 1951, Shd Reddv resigned to take 
over as President of the Andhra Pradesh 
Congress Committee. He was elected to 
Rajya Sabha the following year but in 
1953 when he was elected to the Andhra 
Legislative Assembly in a bye-election. 
he resigned and serVed the new State as 
its Deputy Chief Minister. He became 
its Chief Mini,stec in 1956 but could not 
serve his full term following his elevation 
to the Presidentship of the Indian National 
Congress in 1959. He thus presided over 
the 67th Session of the Congress at Patna. 

In 1962. Shri Reddy again became the 
Chief Minister of Andhra Pradesh but 
two years later he resigned over the Kur-
nool Road Transport Nationalization 
Case in order to establish hi·gh standards 
in publi,c life. Although re-elected leader 
of the Congress Legislature Party, he did 
not assume the Chief Ministership but 
recommended that Shri Brahmananda 
Reddy should be his successor. In June, 
1964 he joined the Central Cabinet of 
Shri Lal Bahadur ~  as Minister of 
Steel and Mines, and took over the oort-
folio of Transport, Aviation, Shipping 
and Tourism in January, 1966 in Shrimati 
Indira Gandhi's Cabinet. He was re-
e1pct.ed to Raiva Sabha in November, 
1164. ConteatiDg the. General Electioll' 
in February, 1967 he was elected, to Lok 
Sabha from the Hindupur Constituency 
in Andhra Pradesh. 

THE DEPUlY SPRAKER 

Shri R. K. Khadilkar, a Member 
of Lok Saobha, was elected Deputy 
Speaker on March 28, 1967. The 
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motion proposing the name of Shri 
Khadilkar, which was moved by Dr. 
Ram Subhag Singh, Minister of Par-
liamentary Affairs, and seconded by 
Shri P. Venkatasubbiah was carried 
by a voice vote ~  put to the 
House by the Speaker, Shri Sanjiva 
Reddy. 

Earlier, all the Opposition groups in 
the House except the nominated mem-
bers. Shri Frank Anthony and Shri 
A. E. T. Barrow, walked out of the 
Chamber in pIotest against the alleged 
non-cooperation of the Leader of the 
House in ensuring the unanimous ele::-
tion of the Opposition candidate, Shri 
D. K. Kunte, even when the desired 
unanimitv in the Opposition ranks, it was 
contended, had been achieved. The 
modons standmg in the name of Shri 
M. R. Masani, Shri Prakash Vir Shastri. 
Shri Balraj Madhok and Shri N. Sree-
kantan Nair, were also not moved by 
them. 

Felicitations to Mr. Deputy Speaker 

Felicitating Shri Khadilkar on his 
election as Deputy Speaker, the Prime 
Minister and Leader of the House, 
Shrimati Indira Gandhi, observed that 
he will be "very fair in his dealings 
with both sides of the House and that 
there will be no cause for any com-
plaint". She described Shri Khadilkar 
as an old and experienced member of 
the HoUse, who had occupied the Chair 
many a time. His being the Deputy 
Speaker will be an asset and of great 
value to all the Members, she added. 

Associating himself with these 'senti-
'ments and congratulatine; the new 
'Deputy Speaker, the Speaker express-
ed confidence that Shri Khadilkar 
wouid "bear and share". his (Speak-
er's) responsi·bilities and that he would 
"be a ,great ~  and of value to him 
1'b the dis.charge ~ his ~~ . 

Mr. Deputy Speaker's Reply 

Replying to the felicitations, the 
Deputy Speaker, Shri Khadilkar, said 
he was grateful to the Leader and all 
the Members of the House and thO'se 
who had put trust in him. He ex-
pressed the hope that they would 
extend their wholehearted cooperation 
to him in the discharge of his duties. 
He assured the Speaker of his own 
wholehearted cooperation in the dis-
charge of his duties, and added: 
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In the changed context of the situation, 
the presiding authority in this House will 
have to serve as a bridge of understand-
ing between the Government and the 
Opposition so that we could functiOn in 
an orderly and disciplined manner, pre-
serving the dignity and decorum and 
adding to the prestige of this august 
House. I can assure all sections of the 
House that I shall be strictly objective 
and impartial while conducting the pro-
ceedings so as to be worthy of the confi-
dence they have reposed in me .... 

We are bound by the Constitution as 
well as the procedure and certain con-
ventions and traditions. If there is a 
feeling that some of the procedures which 
we have followed so long need change or 
modification, that could only be done 
after calm and quiet deliberations. 
~ . all, Parliament is an instrument for 

~ about the necessary soci'al and 
economIc changes through debate delibe-
rations and decisions without ~  
the basic stability of our country .... 

Once again, Sir, I thank all hon Mem-
bers of all sections of the House those 
who are present in the House ' and I 
assure them that I will try to protect the 
~ ~ ~ and privileges of hon. Members 
mdiYlduaI,y ~ well as Of the House col-
lectively, '3S.1S expected of me.-.... 

It.. K. KhadlJkar 

Born at Naringra, Taluk Devgad, Maha-
rashtx:a. on December 15, 1904, Shri R. K. 
Kh!ldllkar, . a law graduate, has been an 

~~  SOC::1a1 ~ and political worker all 
~  hIS life. . He j'"-ned the Ihdian 

:1 ~  Congress in ,1930 '1lI1d became the 
PubliCIty Secretary of the Faizpur Session 
1936. Later, he was appointed as a Mem-' 
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ber of the Peasants Inquiry Committee, 
set up by the Maharashtra .Congress Com-
mittee to draft the agranan programme 
of the' Faizpur Session. 

He was one of the founder-members of 
the Congress  Socialist Party in 1934. 
Between 1930 and 1944 he served several 
terms of imprisonment in ~  with 
the freedom movement. In 1948 he left 
the Congress and organised the All-India 

Peasants and Workers Party. He was a 
delegate to the Asian Peace Confere!1ce 
held in China in 1952 and the follOWing 
year went as a delegate t\l the World 
Agricultural and Forestry Workers Con-
ference in Vienna. 

Shri Khadilkar rejoined Congress in 
1962 following the merger of the Mazdoor 
Kisan Party with the Congress. He has 
b .. <>rt a Member of the Lok Sabha since 
1957. 

In fact, opposition and Government are carried on alike by 
agreement. The minority agrees that the majority must gov-
ern, and the majority agrees that the minority should criticize. 
The process of parliamentary government would break down 
if there were not mutual forbearance. 

-IvOR JENNINGS. 

" 



Addresses and Speeches 
PRESIDENTUNVEIL5 

STA.TUE OF Dr. B. R. AMBEDKAR 

A t a ceremO'ny held on April 2, 
1967, the President, Dr. S. Radha-
krishnan, unveiled in the lawns of the 
Parliament House; New Delhi, a statue 
of Dr. B. R. Ambedkar. The statue 
was presented by the Baba Saheb 
Memorial Committee, headed by Shri 
Y. B. Chavan, Union Home Minister. 

PresentinJ! the statue to the Speaker, 
Shri Chavan said that Baba Saheb 
Ambedkar had played a historic role 
in framing the Constitution of India 
and the principles for which he stood 
all his life are enshrined in that Cons-
titutidn. The statue of the person 
who made a major contribution in the 
framing of the Constitution, will con-
tinue to inspire and gUide the coming 
generations, he added. He felt proud 
of the fact that the Preside'Ilt had him-
self agreed to honour them with his 
presence and unveil the statue. 
Earlier, Shri B. K. Gaikwad, M.P., 
a member of the Baba Saheb Meml>-
rial Committee,eulogised the services 
rendered to the nation by Dr. Ambed-
kar and said that the work done by 
him for the education and welfare of 
the depressed and backward classes, 
was worthy of the greaiest compli-
ment. He was happy that in installing 
the statue of this great leader in the 
Parliament House estate, the people of 
India had given recognitiO'n to the 
sacrifices and services rendered by 
him to the nation. 

Accepting the statue, the Speaker, 
Shri N. Sanjiva Reddy, thanked the 
Baba Saheb Memorial Committee for 
the speed with which the task of 
installing the statue was completed 
and exprt'SSed great pleasure in per-

• 

sonally associating himself with the 
unveiling ceremctny. He said: 

Ie 

We all knew Dr. Ambedkar as a great 
Indian scholar, statesman, leader and 
liberator and the chief architect of the 
Constitution of India. He was one of the 
leading and ,prominEnt personalities ~ 
the Indian scene who have left an Indeli-
ble mark on our public affairs. Although 
his life was chiefly devoted to the libera-
tion of millions nf people from their age-
old bondage, it was no IE!S!l a 210rious 
fight for ushering in a social and econnmic 
democracy which this countrv urgently 
needed. 

The life of Dr. Ambedkar is a story of 
the struggle Of a champion Of human 
rights. He was a fighter for the dignity 
of man. In the .field of social reforms, 
he initiated many a wholesome measure. 
He would be remembered also as a sym-
bol of the TIE!\1Olt 'against all the nppres-
sive features of Hindu society. Many felt 
he was a controversial figure. But what 
appears to me the dominant characteristic 
of Dr. Ambedkar was the characteristic 
of bein2 an indomitable fi4hter and it was 
that ~  spirit which enabled him 
to . trullnph over personal disabilities 
which perhaps would have crushed per-
sons of less tenacious character and abili-
ty. 

~ . Ambedkar's career was exciting 
varied !lDd remarkable. His name ~ 
fC?re, will be imperishably linked with the 
history of India. His life provides an 
example and an inspiratiOn to the down-
trodden masses of humanity that no bar 
of class. no bar of caste, no bar of privi-
lege, no. bar of riches can prevent the 
full attalnment and growth of an indivi-
dual ~  is determined to build his J)el"-
~  on patient labour, burning since-
nty, supreme courage and selfiess sacri-
fice. 

It is only appropriate that Parliament 
~  have a memorial to Dr. Ambedkar 
In ~  form .of this statue which will 
remtnd generations to come of the JZreflt 
Clluses for whiCh this noble SOul lived 
fought and finally achieved what he aim: 
eel at. 
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Statue of Dr. B. R. Ambedkar in Parliament House Estate 
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Unveiling the statue, President 
Radhakrish:um said that Dr. Ambed-
kar was a democrat in the fullest 
sense of the tenn, very anxious to 
preserve democracy ~  also to ~  
up for the national liberty and soll-
darity. The Presiden,t said: 

Dr. Ambedkar was a patriot in the ful-
lest sense of the tenn. He said: "So long 
as ~ have these difterences .of ~  
Musluns and _ others and of SindhlS and 
Tamili'ans, we can never develop our 
nationality. It is essential for us to feel 
that we belong to one country". Dem0-
cracy is a system by which revolutionary 
changes can be brought about without 
bloodshed. That is the value of a demo-
cratic system of Government. As we see 
ourselves, so many changes have been 
brought about today by the application of 
the elections and rules of Parliamentary 
procedure. He was, therefore, very anxious 
to preserve democracy and also stand up 
for what may be regarded as national 
liberty. national S'Olid-arity. He was much 
in revolt against tbe social ~  humi-
liations, to which large numbers of people 
were subjected in the name of shastras. 
scriptures, etc. He revolted against all 
these. He was not so much a reformer 
as a revolutionary. He tried to overthrow 
the system Of thinls and tried to estab-
lish a new order of society, '3 new social 
order. so to say. He even went to the 
.extent of changing religion and beroming a 
Buddhist. There are people who always 
say that what we are doing is wrong. TUak 
~  "If God ordained untouchability I 
wi.ll not recognise that God". Gandhiji 
SlUd: "If untouchabilitv is regarded as 
part of ~ I cease to be a Hindu". 
One at our great sages said: Oh Lord, 
Y<!u are a dog-eater. But if you have 
Vaahnu Bhalcthi-Iove of God-then you 

are a Dwi;othama.--best of the twice ~ . 
But even if you are a Yeti but a VIShnu 
Bhakthi Viheell.a-without love Of God-
you are the the lowest of the low. 

In other words, we 'laY all these things. 
But We are not practicising these things. 
We preach social equality, but instal SOCIal 
inequality in the centre of our system. 
Therefore it is that we suffer always. We 
suffer a great deal on aCC'Ount of differen-
ces which we sanctify. 

So, he turned to Buddhism and Buddh-
ism. 'again, speaks to us of the same prin-
ciples of Satya and DhaTTRa. Sat1/a, 
Pragnya and Ka1'Una-these are the prin-
ciples of any great religion. They are 
inseparable. Wisdom and compassion are 
two dimensions of one and the same kind 
O!f ~~. It is necessary for us not 
merely to know the truth, but to practise 
it every day in our life. It is because 
We slackened our practice that we suf-
fered and there has been this treatment 
of untouchables Or Harijans as 
Gandh'iji called them. It is essential 
tor Us to remember that it is our duty 
not ~ -  ~ preach equality, but to 

~~  equality. Re5"llutions are not 
achievements. mere hopes are not to be 
regarded as. accomplishments. There are 
so ~~  thmgs to be done. But are we 
Pr'3.CbSlllg them? That is the question 
WhICh we have to ask ourselves .... 

Dr. ~  statue should be a per-
~  ~  ~  lIS to enable Us to 

practise these prmclples Of social equality 
In our every-day life. That is what we 
should do. He was a great reader of 
books. He studied a good deal of litera-
~  ~ ~ m!lDY countries. The educa-
~  l!lsbtutIons which have been estab_ 
lished m Bombay and Aurangablld are a 
testimony to his great love of learning 
We should now keep up OUr learning and 
try to practise truth. That is the princi-
ple of Ambedkar's life. 

Democracy is a chaTming form. of Gooemment, fuJl of 
variety and disorder, aind dispemi.ng « sort of equa.lity to 
equals and unequals alike. 

-PLATO IN "THE REPUBLIC." 



DISORDERS IN LEGISLATURES 

[The Thirty-first Conference of 
Presiding Officers of Legislative Bodies 
in India was 'held in New Delhi for 
two days from October 29, 1966, with 
Sardar Hukam Singh, the then Speaker 
of Lok Sabha, in the Chair. Reproduc-
ed below are important excerpts fTom 
the Chairman's opening address to the 
Conference.-Editor] . 

FRIENDS, 

It gives me immense pleasure to wel-
come you today to this Conference, 
being held this year in NeW Delhi after 
nearly 16 years. It was in the year 
1950 when the Conference was Jast 
held in the Capital under the chair-
manship of illustrious Speaker, Shri 
Mavalankar. After that these Confer-
ences were held in the capital cities of 
various States of our vast country, 
year after year. In a way, we can 
derive a sense of deep sa tisla ::tion from 
the fact that we have more or tess, with 
a few exceptions, completed a round of 
the entire country before ~ back 
to hold this present Conference in the 
Capital .... 

General Elections 

The present Conference is signifi-
cant, meeting as we are on the eve of 
the Fourth General Election·s. Every 
General Election, in my opinion, is an 
important milestone in our forward 
march on the path of democracy, and 
when I look back to the recent past, 
to the peaceful and orderly manner in 
which the previous three General Elec_ 
tions were conducted and the overall 
success we have achieved in the work-
ing of OUT democratic machinery, I feel 

*SARDAR HUKAM SINGH 

a sense of honest pride. Although we 
may have achieved a lot in this direc-
tion, much more sttll remains to be 
done. Growth of democracy, as yoU 
all know, is a continuous process and 
dangers to imperil it are numerous. 
We are constantly surrounded by evil 
forces of disruption in the garb of pro-
vincialism, communalism and caste-
ism which need to be wiped out if we 
have to place our great nation on solid 
foundations. In order to overcome 
these eyils which raise their ugly head, 
time and again, to disrupt our peace-
ful transition to democratic way of 
life, every citizen of this great nation 
has to develop a national outlook 
transcending the 'narrow confines of 
caste, creed and regional frontiers. 

Responsibility of Legislators 

Legislators have a tremendous res-
ponsibility to shoulder in this regard. 
They are the makers of the laws that 
guide the destinies of the nation and 
havinl7 the closest and the mO'st direct 
contact with the people they represent, 
they are in the better know of the 
people's feelings and aspirations. By 
virtue of their popu'larity with peo-
ple, they are i'n a much better position 
to speak to the people about vital pro-
blems affectine: the nation. At the 
forthcomine: elections, every candidate 
should, therefore,  approach the elec-
torate in the capacity of a citizen of 
India and with a sense of genuine 
national pride. The quality of demo-
cracy can greatly improve if the elec-
torate chooses its representatives to 
the highest councils of the nation 
wisely and discreetly. Political part-

• Address deliVered at the Presiding Oftlcers' Conference. 
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ies can also help in this vital ~  the House, have tended to ~  
by putting in the field only candIdates the limits they themselves have laId 
who are possessed of ability. character down in the form of rules and regu-
and zeal for service to the. people. lations. They have not refrained ~ 

Persons coming to the leglslatures from ca<;ting aspersions on the ChaIr 
should have an honest faith in the and making observations which tend 
democratic process, irrespective of to lower the dignity and prestige of 
whatever ideology they may profess. the House. Such a situation places 
Our legislators should feel that through the Presiding Officer in an unenviable 
their active role i'nside the legislatures, position. He is not happy to be invok-
they can really guard the interests of ing disciplinary powers often. 
the people and their welfare. There is common agreement that 

Disorders in Legislatures 
A 11 of you must have been ~  

with concern the news about the 
repeated disorders not only in several 
State Legislatures but also in the two 
Houses of Parliament and most of 
you including myself, have been wit-

~  to these happenings. On seve-
ral occasions a number of Members 
had to be su'spended for continuously 
defying the Chair and creating dis-
order. Whenever such unpleasant 
situations arise, concern is naturally 
expressed from all sides and that 
makes one sad and a little disheart-
ened. At times these incidents give 
rise to a lurking fear that the very 
future of democracy itself is at stake 
in our country. 

In a democratic society. '3harp diffe-
rences of opinion between political 
parties are not merely understandable 
but are necessary for the proper fUnc-
tioning of the democratic structure. 
It is actually in the clash of conflicting 
view points that a consensus emerges 
to . lead the nation to its appointed 
goals. But surely. there has to be a 
certain amount of restraint upon the 
methods and the manner in which 
these differences are given expression 
to. If such methods and manners 
lead to obstruction in the functioning 
of the very institutions we seek to 
oo1:lrish, the very purpose of the demo-
cratic system is defeated. 
I .m constrained to observe today ; 
that Members in their zeal to raise B 
issues and grievances on the Boor of 
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such a situation should :o.ot be alloW-
ed to continue .... Various 'Suggestions 
have been made to meet the situation, 
such as that a code of co'nduct should 
be evolved for the Members. Mem-
bers who defy the Chair may be 
ignored by the. C.hair in the ~ .  of 
questions in ~  opporturubes to 
raisp ~  and to take part in deli-
berations generally. They may also 
be sub;ected to graduated punishment 
from naming to suspension. It has 
also been suggested that a MemI>:r 
for continued defiance of the ChaIt' 
may be disqualified from membership 
and from seeking re-election for a fix-
ed period. 

I do agree with the aim behind the 
suggestions; it must be made abund-
antly clear to Members that defiance 
of Chair does not pay them. But the 
remedy of disqualificatidn for the fix-
ed period is an extreme step. We have 
also to consider the fact that the pub-
lic outside do not seem to appreciate 
the niceties of parliamentary practice 
and procedure. We have also the 
legaev that defiance of authollity raise 
the stock of the person. In the House, 
on many occasions, disallowance of a 
matter is done to conform to rules and 
regulations. and because of the fact 
that ours is a federal constitution, and 
not on the hasis of the importance of 
the subject brought' up or-the grave-
ness of the issues involved. The mat-
tpt ;s one which calis for deep consi-
deration. 

What the Presiding Officers may 
suggest may be in the nature of pallia-
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that the information in his possession 
is factually correct. Last year, a case 
arose in Lok Sabha when a Member 
made certain serious allegations against 
a Minister who denied them on the 
floor of the House. This did not satisly 
the Member concerned and both con-
tinued to maintain their respective 
stand and wanted me to go into the 
facts to find out who was correct. When 
I asked them to send me their state-
ments and any other proof that they 
wanted to adduce, the Member who 
had made the allegations could not fur-
nish a satisfactory proof. I was of 
the view in this particular case that 
when the Minister had categorically 
denied the allegations on the floor of 
the House, the Member concerned 
ought to have accepted the statement 
in preference to a news item Or a 
memorandum on which his allegations 
were based. When the Member con-
cerned knew that he had no other evi-

~ and was not able to produce any. 
he expressed regret subsequently and 
the matter was treated as closed. 

Quotin£ from or layiDJe of Seaet 
Documents 

During the Budget Session, 1965, an 
important point of procedure arose In 
Lok Sabha regarding the right of Mem-
bers to quote from, or lay on the Table, 
documents which are claimed to be 
secret or confidential by the Govern-
ment. Various issues were raised for 
my decision on this point and after 
examining the constitutional position. 
the precedents and ~  parliamen-
tary practice, I gave my conclusions 
on these issues as follows: 

(i) A Member can ordinarily 
quote from a document that is 
treated by the Government as 
secret or confidential, and 
which the Government have 
not disclosed in public interest. 

(ii) The Government are not ob-
liged to lay such a document 

on the Table ~ the House, and 
the Chair cannot compel them 
to do so, if they continue to 
hold the view that it is not in 
the public interest to do so. 

(iii) It is for the Government to 
consider whether a document, 
copies of which have been cir-
culated among Members or 
which have appeared in the 
Press wholly Or partially, shall 
still be treated as secret or 
confidential, and not laid on 
the Table. 

(iv> While Government cannot be 
compelled to admit or deny the 
correctness of any alleged copy 
of a document, which is classi-
fied as secret Or confidential, 
it is necessary for the Mem-
ber who quotes from such a 
document, to certify that he 
has verified from his personal 
knowledge that the document 
is the true copy of the original 
with the Government and the 
Member will do so on his own 
responsibility, and the Chair 
may permit him to proceed. In 
case the Member is not pre-
pared to give a certificate in 
these terms and he insists on 
quotinll from such a document, 
the Chair may find out from 
the Government about the 
authenticity of such a docu-
ment and the facts placed by 
the Government before the 
Chair will be final in deter-
mining whether ~  a docu-
ment is genuine or not. Where 
Government decline to admit 
or deny the correctness of any 
alleged copy. the Chair may 
allow the Member to proceed 
and it will be for the Govern-
ment to give such answers as 
they think fit and the House 
possesses ample power to deal 
with the matter under the Con-
stitution and the Rules. 
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(v) Normally a Member is not ex-
pected to spring a surprise on 
the Speaker, the House and the 
Government by quoting from 
a document which is not pub-
lic. In fairness to all, and in 
accordance with parliamentary 
conventions, the Member 
should inform the Chair and 
the Government in advance so 
that they are in a position to 
deal with the matter on the 
floor of the House when it is 
raised. If this requirement is 
not complied with, the Chair 
may stop the Member from 
quoting from such a document 
and may ask the Member to 
make available to the Chair a 
copy before the Chair allows 
the Member to proceed with 
any quotation therefrom. 

(vi) A document, which is treated 
by the Government as secret 
or confidential, can be obtained 
through leakage Or stealth or 
in an irregular manner but the 
Chair would not compel the 
:Member to disclose the source 
from which copies have been 
obtained by the Member. 

(vii) AlthOUgh the Member has a 
right to quote from such a do-
cument subject to the condi-
tions specified above, yet there 
is an overriding authority with 
the Speaker and under his in-
herent powers he can stop a 
Member from quoting from a 
document in the national in-
terest where security of the 
country is involved. Such 
cases might be rare but such a 
power exists in the Speaker 
and he can exercise it without 
assigning any reason. 

Proeed'ure re: Points of Order 
In March 1965, I held a meeting with 

the Lea4el1l of the various Groups in 
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Lok Sabha and the following procedure 
was suggested for raising points 01 
order in the House:-

(i) A member who had a point of 
order should stand up and say 
"Point of Order". He should 
not proceed to formulate it un-
ti"l the Member was identified 
by the Chair. Only after he 
had been identified, should he 
proceed to speak on his point 
of order. 

(ii) While formulating his point of 
order, a Member should quote 
the specific rule or the provi-
sion of the Constitution rela-
ting to the procedure of the 
House which might have been 
ignored, neglected or violated. 

(iii) No Member should rise or 
speak, "either standing or sit-
ting, while the Speaker was on 
his feet. The Speaker should 
be heard in silence and any 
Member wanting to speak 
should rise only after the 
Speaker has taken his seat and 
calls the Member to speak. 

(iv) Matters on which the Speaker 
could not give any relief 
should not be the subject of a 
point of order. If a Member 
desires to have a clarification 
from a Minister or objects to 
a statement which a Minister 
might have made, he should 
say so in the House, with the 
permission of the Speaker. 
Such issues should not be 
raised in the garb of a point 
of order. 

I feel that if the above procedure is 
followed by all Members, the proceed-
ings of the House can be conducted in 
a more orderly manner. Regarding 
these points of order, it might also in-
terest you to know that I have recen-
tly ntled that if a point of order relates 
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to the interpretation and enforcement 
of those articles of the Constitution 
which do not regulate the business of 
the House, the Speaker may not give 
his decision at all. 

Discussion on No-confidence Motion 
A peculiar incident took place during 
the last session of Lok Sabha when the 
Government were placed in an embar-
rassing situation which, I feel could 
have been avoided if ~  had 
been exercised at the proper time. It 
so happened that a Government Motion 
regarding the economic situation in 
the ~  was included in the List 
of Business for the opening day of the 
session. On that day itself leave was 
granted to move a motion of no-confid-
~  in the Council of Mini'Sters. Oppo-
sItIon Members suggested that discus-
sion on the Government Motion should 
be postponed till the disposal of the 
motion of no-confidence as the very ob-
ject of that motion was to cenSUre the 
Government chiefly for its economic 
policies and it was not desirable that 
while the motion of no-confidence was 
pending, .the Government should bring 
up a motIon for the approval of its eco-
nomic policies. The Government at 
first did not agree to the postponement 
of discussion on their motion but after 
the motion had been discussed for a 
day, the Prime Minister announced the 
Government's decision regarding post-
ponement of the discussion. A formal 
motion for adjournment of debate on 
the Government motion was then 
moved and adopted. I hope you will 
all agree that the correct procedure 
from the point of view of propriety 
would have been that when leave to 
the moving of a motion of no-confi-
dence in the Council of Ministers had 
been granted, no substantive motion on 
policy matters should have been 
brought up bv the Government till the 
disposal of the motion of no-confidence. 

Discussion of PAC Report 
You ~  be aware that a Report of 
the Public Accounts Committee was 
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d.iscussed in Lok Sabha for the first 
tIme during the last session on a mo-
tion moved by a private Member. So 
far as ~  question of discussing such 
R2ports In the House is concerned the 
view taken after independence is 'that 
~ Report which dealt with multiple 
Issues could not be discussed in the 
House as a whole but if Members de-
~  . to have a discussion on any spe-
cIfic Issue referred to in the Report a 
motion thereon could be allowed. The 
discussion on this particular Report of 
the Committee was, therefore allowed 
because it pertained to a ~  issue 
only. When the discussion on the mo-
tion was taken up, I made it amply 
clear that the scope of the debate was 
limited and should be confined only to 
the observations of the Committee on 
the issue referred to in the Report and 
that no new issues could be raised. 

ProCfe«iuraI Deveio}fments in PAC 

There were other interesting proce-
dural. developments with regard to the 
workmg of the Public Accounts Com-
mittee which, I am sure, will be of in-
terest to you. The Committee had in 
their 50th Report (Third Lok Sabha) 
commented upon certain irregularities 
connected with the work of the Minis-
tries of Commerce and Iron and Steel. 
In one particular portion of the Re-
port, reference to a Minister had been 
made. A statement was made on the 
floor of the House by the Minister con-
cerned explaining the position. As it 
was contended that all the facts had 
not been placed before the Committee 
by the representatives of the Ministry 
of Iron and Steel, the Committee was 
directed by the House to re-examine 
the matter. After the Committee had 
re-examined the matter, but before it 
had presented its Report, the Minister 
expressed a desire to appear before the 
Committee. Under the Rules of Proce-
dure and Conduct of Business in Lok 
Sabha, a Minister cannot be called be-
fore the Committee to give evidence. 
However, in the present case, owing to 



Journal of Parliamentary Information 

the special circumstances of the case 
and the fact that the Minister concern-
ed had himself volunteered, the Com-
mittee, with the approval of the 
:::lpeaker, permitted the Minister to 
app.:!ar :before it. This was the first 
case of its kind in the Central Public 
Accounts Committee. Arising out of 
this case other procedural develop-
ments took place. On repeated re-
quests from all sections of the House, I 
had to direct that a copy of the evi-
dence given by the Minister before the 
Committee should be laid on the Table 
of the House. 

Under thc existing procedure, Gov-
ernment furnish notes/statements 
showing action taken by them on the 
recommendations made by the Com-
mittee in their earlier Reports. These 
notes etc. are scrutinised by the Com-
mittee and further Reports are present-
ed to Parliament on such items as are 
considered necessary by the Commit-
tee. In the case of certain recommen-
dations relating to a civil servant made 
by the Committee in their 50th Report, 
on a motion adopted by the House, the 
Committee was directed by the House 
to examine the replies of Government 
and make a Report to the House with-
in 21 days. The Committee examined 
the matter and presented a Report 
(56th Report, Third Lok Sabha) with-
in the prescribed time. 

1 would also like to mention an in-
~  where the Public Accounts Com-
mittee decided to defer the presentation 
of a particular Report in the interest of 
national security, in view of the tensc' 
border situation with Paldstan. The 
37th Report of the Committee (1964-65) 
dealing inter alia with the manufacture 
of a transport aircraft and accum,ulation 
of repairable stores of aircraft was 
adOlpied by the Committee on the 19th 
April, 1965 but it was presented to the 
Ho\l'3e only on the 21st February, 1966, 
after the conflict with Pakistan had 
ended. 
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During the year 1965-66, the Com-
mittee had an opportunity to examine 
>the Accounts and Audit Reports re-
lating to the Government of Kerala 
which had been laid before Parliament 
consequent upon a proclamation issued 
by the President under Article 356 of 
'the Constitution. The Committee, 
which normally meets only at . New 
Delhi, held their sittings ~  Trivandrum 
with the permission of the Speaker, as 
it was felt that it would be more econo-
mical and convenient. The same pro-
cedure was followed this year also. 

Another important development 
which might interest you is that the 
Public Accounts Committee has under-
taken a systematic examination of the 
Finance Accounts of the Government 
of India includinSZ the revenue position, 
debt position, etc. 

Financial Committees at Work 

I am glad to inform you that in accor. 
dance with the decision taken at the 
Conference of Presiding Officers held 
at Patna in January, 1964 that Confer-
ences of the Chairmen of the Estimates 
Committees and the Public Accounots 
Committees should be held once in the 
"life time of a Lok Sabha, the Third 
Conference of Chairmen of Estimates 
Committees was held on 24th and. 25th 
,April, 1965. Some of the subjects dis. 
cussed by the Conference were: 

(1) Whether the terms of the 
Estimates Committee should be 
made co-terminous with the 
lives of the Assemblies or at 
least two or three years; 

(2) whether there should be any 
time limit within which the 
dec-ision of the Government on 
the recommendations of the 
Estimates Committee be com-
municated to the Committee; 

(3) whether it would be desirable 
to select at least one cOmmon 
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subject each year to be exa-
mined by the Estimates Com-
mittee in all the States; 

(4) whether in view of overlapping 
and duplication of work bet-
ween the Estimates Committee 
and the Public Accounts Com-
mittee, any measures should 
be taken to co-<>rdinate 'the 
work of the two Committees; 
and 

(5) whether any principle should 
be laid down for the guidance 
of the Committee in under-
taking tours both inside and 
outside the State. If so, what 
should be those principles. 

The Third Conference' of the Chair-
men of the Public Accounts Commit-
tees was liilso held in New Delhi on the 
23rd and 24th April this year. Some 
of the important items discussed a·t 
~  Conference were: 

(i) scope and functions of the 
Committee; 

(ii) review of action taken on 
earHer recommendations of the 
Committee; 

(iii) rights and privileges of the 
Committee to information and 
documents; 

(iv) tenure of membership of the 
members of the Committee; 

(v) co-ordination with the Esti-
mates Committee; and 

(vi) uniformity of procedure fol-
lowed by the Central and 
State Public Accounts Com-
mittees .... 

The new Committee on Public Under-
takings was set up on a motion adopt-
ed bv the two Houses of Parliament 
and its tenure was for the duration 
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of the Third Lok Sabha. During the 
year, two new Rules, viz., Ru.les 312A 
and 312B were incorporated in the 
Rules of Procedure and Conduct of 
Business in Lok Sabha, making this 
Committee a Standing committee 
just like the Public Accounts Commit-
tee and the Estimates Committee. The 
term of the future Committees has 
been fixed as one year as in the case ot 
the other two Financial' Committees, 
while the present Committee will last 
till the duration of the present Lok 
Sabhs. 

New Practices rc: Bills and Questions 

You might also be interested to know 
about some recent practices that have 
evolved at the Centre regarding the 
introduction and consideration of Gov-
ernment Bills and the Question pro-
cedure. 

In the case of three Bills introduced 
in the House recently, objections were 
raised by Members regarding the 
vagueness of the Financial ~ ~ 

dum in one case and the FinanCIal 
Memorandum not drawing particular 
attention to clauses involving exp('nd!-
ture in the other. In the case of the 
third Bill, the Financial Memorandum 
did not give full details of the expen-
diture involved. These objections were 
upheld bv the Chatr and the Ministers 
concerned were asked to furnish revj:;-
ed Financial Memorandum in each 
cpse. After this had been done, ~ 

BHls were taken up for introduction 
and consideration. In two of thesc 
cases, the MiniBter concerned had even 
to furnish-fresh recommendations of 
the President for consideration of thc 
Bills. 

Prior to October, 1965, notices ot 
questions used to be received in the 
Parliamenta'ry Notice Office of Lok 
Sabha one day after the issue of sum-
mons for a Session and their priority 
inter Be was arranged according to the 
date and time of receIpt. This practice 
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put the Members residing outside Delhi 
in a disadvantageoUs position for their 
questions were r.eceived late and con-
sequently got low priority. Realising 
their difficulty, I agreed to the revision 
cf the procedure so that all notices re-
ceived between the date after the issue 
of summons and the seventh day 
thereafter shaH be deemed to have been 
received at the ~  of the 
seventh day. The inter se priority of 
such notices is accordingly determined 
by ballot notices as in the case of 
notices received on the same day and 
time. 

There has also been a new develop-
ment ahout printing of lists of admitted 
Short Notice Questions. This was in 
consequence to an incident in August 
1966 when a Minister stated that he was 
not aware of a particular Short Notice 
Question put down for answer on that 
day, even though prior intimation had 
been sent to the Ministry concerned. 
To avoid the recurrence of such case'S, 
I decided that the List of admitted 
Short Notice Questions should also be 
printed and circulated to aU Members 
and Departments of the Government as 
is being done in the case of Starred 
and Unstarred Questions. Lists of 
::tdmitied Short Notice Questions are 
normally circulated two daY'S in ad-
vance of the date of answer and an 
entry to this 'effect is made in the List 
of Business for that day. 

What constitutes a Parliamentary 
Delegation 

A few other ~ also came up for 
my consideration and how I dealt with 
them may be of interest to you. On one 
occasion, a point was rajsed whether 
the report of n team of Members of 
ParHam'ent who visited a State on the 
invitation of the Government of India 
could be laid on the Tahle of the House 
bv a Ministf'r. In this nartkular matt"'r 
I came to the conclusion that althouJ!h 
the Government had a right to send 
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Members of Parliament wherever they 
liked, yet a team so constituted could 
not be called a Parliamentary delega-
tion. Any Report presen.ted by such a 
team could not, therefore, become an 
official document and Ministers could 
place on the Ta:ble only official docu-
ments connected with the discharge of 
their duties. 

In mv Address to this Conference in 
1964, I had laid emphasis on the fact 
that all Policy statements should first 
be made by Ministers in the House if 
it is in session. During Budget Session 
this year, it was brought to my notice 
that statements on policy matters were 
being made by ¥inisters at the meet-
ings of the Congress Party before these 
were made in the Houses. My opinion 
was that it was open to the Govern-
ment to discuss any issue inside their 
party but if any statement relating to 
that particular issue was t() be released 
to the Press, it is the House which 
should first get this information. 

Position of a Member on parole 

Bef()re I conclude, I would also like 
to inform you about the background of 
a case of sheer impropriety that arose 
in Lok Sabha during the last Budget 
Session when a Member released on 
parole was precluded from attending 
sittings of the H()use. 

On the 2nd March, 1966, a question 
came up in the House whether a Mem-
ber who had been released on parole 
could attend the House and participate 
in its proceedings, if he SO desired. As 
the Leader of the House wanted time 
to study the position further and exa-
mine the implications of the matter, 
the consideration of the matter was 
~ . But before the Government 
had made a statement on the matter 
and the House had taken any decision 
thereon. the Member concerned was 
served with a notice by the State 
Government concerned on the 2nd 
March, 1966, to the effect that he could 
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hoi go to Delhi while on parole. There-
upon, a question of privilege wa'5 raised: 
in the House that a contempt of the 
House had Ibeen committed inasmuch as 
a new condition had been imposed on 
the Member concerned, by the service 
of a fresh order, preventing him from 
attending the House when the House 
was already seized of the matter. 

I ·then ruled, on the ~  March, 
1966, that the new order served on the 
Member concerned by the Government 
prohibiting the Mem:ber from going to 
Delhi was expl"BSsly intended to pre-
clude him irom attencling the House. 
Since this very question was pending 
cl!JllSideration by the House, the State 
Govemment concerned had created a 
situatioA in which the Metnber con-
cerned could not attend the House even 
if the House had come to the contrary 
conclusion. In ~ cilrcumstances, the 
service ()fthe mew arde1-prohibiting 
the Member concerned from going to 
Delhi specifieally, where the ·Houses 
of Parliamt!ut sit, when the House was 
seized of that vt!ry question, might 
amount to a contempt of the House. 

I, however, urged the House that as 
this was the first case of its kind and 
possibly the order had been issued in 
ignorance of its implications, the House 
would be better advised to eJq)ress its 
displeasure at the impropriety and let 
the matter rest there. I &laom. it 
clear tIiat attendance in the House a'hd 
participation in its proceedings could 
never be considered a'5 indulging in 
objectionable activities. The House had 
no objection if a Member released on 
parole came and attended the House. 
But if in doing so, the Member con-
cerned violated the oondiJtions of 
par9le, he had himself to face the conM 
sequences. 

After my ruling, the Leader of the 
House expressed his regret over the 
incident and stated that it had been 
done unwittingly and there was no 
desire on the part of the Government 
to challenge the supr.emacy of the 
House or of Parliament. He also assur-
ed. the House that such things would 
not l1appen in fU'ture. 

If Uberty ad. equality, as is thought btl some, are 
chitlfl1l to be found in democracy, 'hey will be! beBt attain-
.. wMll allpenom alike share in the Government to the 
utmost. 

"""LJAMENT LrB"A'" 
He ... ~ . .y.8. ..... _ ... _ 
...... ~ . ~ .  
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Articles 

THE INDiAN PRESIDENCY 

The Indian Presidency has been a 
subject of interesting comment ever 
since the institution of the office by 
the Constituent Assembly of India and 
particularly since the commencement 
of the Indian Constitution on 
January 26, 1950. The President 
possesses large powers under the 
Constitution, which fact creates the 
impression that he is by no means only 
the formal executive of the Union but 
that he can, if he so chooses, become a 
real ruler under the framework of the 
Constitution. There is the opposite 
view, popularly held in the country, 
that the President is a mere 'figure-
head' and that "he could not act and 
will not act except on the advice of 
the Ministers;"l and that "he occu-
pies the same position as the King 
under the English Constitution.'" 

These views regarding the status, 
powers and functions of the President 
of India are confusing. A careful 
study of the Constitution will prove 
that the President is intended neither 
to be a powerful ruler nor a figure-
head nor an exact replica of the 
British Crown but he is to be a consti-
tutional head of the State and the 
symbol of the nation, vested with con-
siderable authority and status under 

'C.A.Deb., Vol. VIII, p. 215. 
IIbid., Vol. VII, p. 3::. 

• Alt. 54. 
·C.A. D,b., Vol. IV, p. 846 and Vol. VII, P.998. 
IIbid. Vol. IV, pp. 734-35. 

VISHNU NARAIN SRIVASTAVA 

the express provisions of the Constitu-
tion, sufficient Ito make him a brake in 
the governmental machinery and -lit 
times its ~  position which is 
essential to the proper functioning of 
our quasi-federal parliamentary 
democracy. 

President as the Chief of the Nation 
and the symbol of its unity 

The importance of the President in 
the constitutional set-up of the country 
is disclosed by the manner of his elec-
tion. He is elected by the members of 
an electoral college consisting of (a) 
the elected members of both Houses of 
Parliament; and (b) the elected mem-
bers of the Legislative Assemblies of 
th'e States.a Both Prime Minister 
Nehru and Dr. Ambedkar stated in the 
Constituent Assembly that election by 
such electoral colleges was tantamount 
to a direct election on the basis of 
adult franchise.' The suggestion that 
the electoral college should consist of 
members of Parliament alone was 
turned down so that "the President 
might not be a creature of the majority 
in power and a pale replica of the 
Prime Minister and therefore no better 
than a figurehead as in France under 
the Constitution of 1875 or in Ireland."1> 
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This "Would show, in the first place, 
that the President is not merely a 
figurehead and in the second place, 
that he represents the people of India, 
as against the Union Ministers who 
represent only the majority party in 
Parliament, thus makin2' him not only 
the head of the Union, but also the 
Chief of the Nation and the concrete 
embodiment of the unity of the State. 

The President. before entering upon 
his office makes and subscribes an oath 
or affirmation to "faithfully execute 
the office of President (or discharge 
the functions of the President) of 
India" and to the best of his ability 
"preserve. protect and defend the 
Constitution and the law" and also to 
devote himself "to the service and 
well-being of the people of India."· 

The obligations and responsibilities 
to which the President is pledged under 
the oath are different from and 
superior to those of the Vice-Presi-
dent. the Prime MiniRter or any 
Minister of the Union.7 No such oath 
i!; taken either by the Vice-President, 
the Prime Minister or any other min-
ister of the Union. The oath taken by 
them is only to act within the Consti-
tution. which can function only if 
preserved. protected and defended by 
the President. 

Ministerial Responsibility 
The Constitution vests in the Presi-

dent a large array of powers and 
functions. The impressive list of the 
Presidential powers bears a close 
resemblance to the formal powers of 
the British Monarch. He is to exercise 
these powers and functions with the 
aid and advice of his Council of Min-
isters. The British Sovereign is bound 

'Art. 60. 

by the advice of his Ministers as is im-
plied by the well-known doctrine that 
"the King can do no wrong". The 
Crown must act on the advice of the 
Cabinet and must not act on any other 
advice.8 This convention is enforced 
through the rule that everv public act 
of the Crown must bear the counter-
signature of some Minister responsible 
to Parliament. This rule is so univer-
sal in its operation that it has been said 
that "there is not a moment in the 
King's life, from accession to his de-
mise, durine which there is not some 
one responsible to Parliament for his 
public conduct."11 

There is no such explicit provision 
in the Indian Constitution to bind the 
President to act in accordance with 
the advice of his Council of Ministers. 
Instead of providing that the Presi-
dent shall act only on the counter-
signature of a Minister responsihle to 
Parliament. article 77 (2) of our Consti-
tution provides that the President 
himself shall make rules as to the 
manner in which his orders and 
instruments shall be authenticated and 
this is done at present by a depart-
mental secretary and not by a 
Minister. 

So. wherea!'; in England the Min-
isters assume legal responsibility for 
the acts of the Crown. in IndJ/i the 
Ministers have no legal responsibility 
for the acts of the President. The 
proposal to incorporate instructions 
that the President would be bonnd by 
the advice of the Ministers was deleted 
by the Constituent Assembly.tO The 
provision in the Irish Constitution that 
the President should accept the advice 
of the Ministers was also not incorpo-
rated in our Constitution.ll The Presi-
dent is, therefore, under no legal obli-

·K. M. Munshi : The President Under the Indian Constitution (1963), pp. 35-36. 
'Halsbury, Hailsham (Ed.) Vol. VI, pp. 636-37. 
'Todd, Parliamentary GOfJernment in E"gland (2nd Ed.) Vo!. I, p. 266. 
lOMunshi,op. cit., p. 47. 
llS" Art. 13(a) (ii) of the Constitution of Eire, 1937. 



gation to accept in every case, with 
which he deals, the aid and advice of 
his Council of Ministers. B. N. Rau 
rightly observes that "even if in any 
particular instance the President acta 
otherwise than on ministerial advice, 
the validity of the act cannot be aues-
tioned in a court on that ground. "12 

Though there is no legal obligation 
upon the President to act upon the 
advice of his Ministers, the exigencies 
of responsible government demand that 
he should normally act on ministerial 
advice. In England, the dependence of 
the Crown for taxes and supplies on. 
the elected representatives of the 
people in the House of Commons, 
obliges the Sovereign to rely on a 
ministry having the confidence Qf the 
House; and the evolutioD of the 
doctrine that the Sovereign was bound 
to accept the advice of his ministry 
became inevitable. Its logical corollarv 
was responsibility of the ministry and 
not of the Crown for the government 
of the country. The same basic postu-
late forms an integral part of the 
Indian Constitution. 

Under article 113 of the Constitution, 
all estimates of expenditure other than 
those relating to expenditure charged 
upon the ConsoUdated Fund of India, 
are required to be submitted in the 
form of demands fOr grants to the Lok 
Sabba (House of the People). which 
may "assent or refuse to assent to any 
demand for grant or assent to such 
demand subject to any reduction, of 
the amount thereof". Since the Lok 
Sahha has thus the last word in finan-
cial matters and since that House is 
controlled by the Council of Ministers, 
the result will be that when a strong-
headed President disregards the aid 
and advice of the Council of Ministers, 
the Council of Ministers through the 
Lok Sabha will refuse to assent to 
any demand for grant and will in this 
way be a.ble to curb the powers of the 

President. 'ntus we .. · tha.. ·f.. the 
smooth and efficient rwming of the 
administration, the Pnesident ·mast . act 
according to the advice of his Council 
of Ministers. Since in thi'S way the 
control over thepubiic ochequeJ' is 
vested for all practical pu.t"pOIIeS h:l 
the Council of MiniSters, the position 
virtually is that the real executi\'e 
power of the Union is vesW in the 
Council of Ministers and the President 
is normally only the constitutional 
head of the State and cannot for any 
long period of time-run the machinery 
of government in disregard of the ~ 
vice tendered by his Counci!of ~ 
isters. 

Thoere are, thus, prMisiDDs in the 
Constitution, the pr&:tieal cl!eet of 
which is that the President will nor-
mally be bound to ad ac('ordinP.' to 
the aid and advice of his COIlncil of 
Ministers. Indeed, no Sov.ereigh or 
Govemor-Ckneral in a British ~ 

nionwould da:re reject the am!:!F' of 
his ministry save at his own peril. The 
ab<ticatiOft of Edward VIII. and the 
removal of the Gowmor..Qeneral of 
the Irish Free State on the ad:viee of 
De Valeta, when he ftrst came into 
power, are recent illustrations. The 
Pre9identof India is also li!rble to re. 
movai by the process of ~ . 

But. ,this does not neCt'lssarily mean 
that the JDresident is nret'ely a rubber-

~  a marionette in the hands of 
his Council of Ministers or dignified 
hit:.rQglyphic-to use COM'S immortal 
phJ:aSe. The Constitution secures to 
the President the same l>Qwers as 
Bagehot ascribed to the Crown in 
England-'the right to be consulted. 
the· right to encourage. the right to 
warn'.18 He has a very useful function 
to perform behind the scene. As pro-
vided in article 78, aU decisions of the 
Council of Ministeu are cQDlm.Uni-
cated to him and he can call for any 
information. He is thus fuU,), posted 

at B.N. Rau : India's Constilutilm jn llu Making (1960), p. 37S. 

II .... ot. Hn,liIh Corut 'tvlion (world clanics ~  ,p;67-. 
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with the affairs of the government. 
The method of e·lection of the Presi-
dent set out in article 54, ensures that 
the President is an elderly statesman 
enjoying the COftfidetice of the elected 
elements of the various l'egislatures. He 
cnn bring his experience and wisdom 
to influence the Council of Ministers 
in formulating: their decisions. He is 
regarded as a non-party man with abi-
lity to awroach all problems in an 
impertia) and dispassionate manner 
and he can make his views felt by 
/Ylacine: them before the Council of 
Ministers. Either he can convince the 
Council of Ministers or be convinced 
by them. If, however, his views do not 
uitimatelyprevail with the Council of 
Ministers, he must yield to their deci-
sions. There' is no express provision 
in the Constitution to this' effect; but 
this is a law inherent in the mechanism 
of responsible government and in the 
method of its working in whatever 
soil that system of government is im-
planted. 

Pl'esideut.1 Authority 

Obviously then, persuasion, not com-
pulsion, is the nonnal instrument of 
Presidential authority. But, where the 
normal course of responsible govern-
ment ceases to run smoothly and ac-
ceptance at ministerial adviCE' tends to 
create a breakdown of the constitu-
ticmal machinery, the President's per-
sonal intervention becomes imperative. 
Situations may arise, where no single 
party commands a majority in the le-
gi·slature to be able to undertake the 
responsibility of ~ a ~

ment as happened in England in 1931 
under the Labour Government, and 
Ramsay Macdonald was commissioned 
bv the Sovereign to fonn a National 
Government of all parties, or. having 
fonned a government, its stability may 
be threatened by unforeseen events. A 
government in power might also em-
bark on action in persistent violation 

of the· law or deliberate deflanee of 
the Constitution as the Premier of 
New South Wales, Lang, diet in 1932. 
Again, a government might be corrupt 
and this charge might be proved as 
happened in the case of John Mac-
donald's Government in Canada in 
1873 and its continuance might become 
obnoxious to the nation and its poli-
cies might become, ruinous to the 
country. It is, indeed, impossible to 
predict every exigency that may ren-
der it impossilble for the President to 
accept minist£"rial advice. In all such 
circumstances, the President of India, 
like the British Crown or Dominion 
Governor-General, may be presumed 
to have a clear right to ci£part from 
ministerial advice and act on his own 
discretion. 

There are certain other exceptional 
matters in which the advice of thf" 
Council of Ministers is not required or 
is not reliable or is not sufficient or is 
not available. Among these exceptional 
matters are the following: 

(i) the appointment $nd dismis-
sal of a Prime Minister who 
ceases to enjoy the ~  
of his party; 

(ii) dismi'SS81 of a ministry which 
has lost the confidence of Par-
liament; 

(iii) dismissal of Lok Sabha, which 
appears to the President to 
have lost the confidence of the 
pu.blic; 

(iv) the exercise of the powers as 
a Supreme Commander in an 
emergency where the rrunistry 
has failed to defend the coun-
try; 

(v) when there is no ministry due 
to a possible wholesale assa.-
ssination; and 
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(vi) consultation with the Supreme 
Court of India undeT article 
143 when there is a cleavage 
of opinion between him and 
the Coun,,'l of Ministen:: on 
any question of law or fact. 

The President may also disrMard 
the advice of his Counci'l of Ministers 
in such matters as the protection of 
the interest of minoritiesH and back-
ward classes,ll1 the exercise of his em-
er2'ency powers18 to sUSPend the Con-
stitution in a State where a party 
other than that in power at the Cen-
tre, mip-ht be in power, the appoint-
ment of l\ Finance Cnmmission,'7 an 
EI"ction Commission for the super-
intendence, direction and control of 
elections,18 the Attorney-General of 
Ind;a in order to receive indepf''I'\dent 
advice in constitutional matters,18 the 
~ . .  and Audttor-Genera 1 of 
Tndia,20 members of the Union Public 
Servicp Cornmissinn21 iud17es of Suo-
reme Court22 and, Hig-h Courtsu, etc. 

~ are matter.:; in the decision (If 
which anv party bias has to he avoid-
ed. The Prel'1ident may also disreq;ard 
II'Iinisterial Pldvice wherp. he is enjoin-
ed to act otherwise under the Consti-
tution.I' 

those who, he feels, can command a 
majority to form a new government. 
If the alignment of the parties does 
not permit him to adopt such a course, 
he has the undoubted right to dissolve 
the ~  and order fresh elec-
tions. Of course, if the country should 
return the old ministerial party to 
power, the President's action would 
stand condemned by the nation and 
he would have either to ~  or to 
accept the ministry formed by the 
party returned to power. This even-
tuality has not arisen in India so far 
and is of rare occurrence elsewhere. 
The power of dismissal or of ,Hssolu-
tion is, of course, double-edged. But-the 
wisdom and restraint inherent in its 
exercise has generally obtained the 
verdict of approrval from the people in 
the rare cases when it has been exer-
cised. 

It is possible to contend that the ex-
ercise of Pre!>ide11.tial authoritv with-
out ministerial advice is fraught with 
dangerous consequences for it may 
lead to abuse of authority resulting-in 
the upsettinq; of the traditional maxims 
and principles of parliamentary gov-
ernment. In order to check this possi-
bility it is - ~  that- whenever 
the President desires to depart from 
ministerial advice and act on his own, 
he should be 2'Uided by the decisions 
of a kind of Privy Council, consisting 
of non-party elder statesmen, a body 
analogous to the Council. of ~  
under article 31 of the Irish ConstItu-
tion of 1937. 

The ~ hold offi('e ~ the 
pleasure of the President.211 It would be 

~  to ~  that a Minister 
could bp dismjssed only on his ~  
advice. If, on the dismissal of the mm-
istry. the President i!:: able to find a 
suitable ~  in the existing le-
~  he haS the right to summon 

~~-----------------------

UAns. 330, 331, 347 etc. 

11 Arts. 341, 341 .. 

lIArt.356. 

"An. 280. 

1IAn. 314. 
nAn. 76. 
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The President has practically no pow-
ers when there is a stable majority in 
the Lok Sabha. to support the Coun-
cil of Ministers headed by a Prime 
Minister who rules the country; but 
these powe'l"S increase in proportion to 
the instability and weakness of the 
Council. They will reach a maximum 
when there is no party in a majority 
in the Lok Sabha and the Union Gov-
ernment has to be carried on with 
shifting cDalition ministries. It is likely 
that there will be a strugp,le for power 
between the President and Prime Min-
istE'r and the result will depend upon 
the relative personalities of the twO' 
incumbents and party alignments in 
the two Houses Df Parliament. An ano-
malous situation can come intO' being 
when a powerful Prime Minister faces 
a po"PUlar and strong-headed President 
and -the situation will be still worse if 
the Prime Minister and the majority 
in the Lok Sabhabelong to one party 
and the President and the maj ority in 
the Council of States belong to ano-
ther. 

Status of the President 

It is the Presidential authority that 
keeps the Union and the people bound 
together constitutionally. His autho-
rity runs like a golden thread throue-h-
out the Constitution of the Union. 26 
The people look to him for the pro-
tection Df their fundamental rights; 
the judiciary for its independence; and 
the Parliament for the due fulfilment 
of its constitutional functions. The 
country as a whole depends on him for 
protection in an emergency. 

The States look up to the President 
for safeguarding their autonomy. The 

IIMunshi, op. cit., p. 36 

importance of Presidential authoritY 
will be felt when conflicts arise bet-
ween different constituent States of 
the Union, possibly having govern.-
ments formed by different parties. In 
this cDntingency, the ruling political 
party at the Cen1re might possibly 
CDme into conflict with State Govern-
ments formed by other political par-
ties. It is in such a case that the Pre-
sident has Ito be looked up to for a 
solutiDn, and to function as the arbit-
rator27 in all Union-State differences, 
particularly in the application of arti-
cle 356 of the Constitution for super-
seding a State legislature. 

Though the President does not 
govern the country, he, like the Bri-
tish Sovereign, personally performs 
certain definite acts which he and he 
alone can do and which no oth'er State 
functionary can perfol'm under the 
CDnstitution. Important among these 
are: 

(i) authOrising a political leader 
to form a ministry;28 

(ii) summoning each House of Par-
liament;29 

(iii) proroguing the Houses or 
either House of Parliament;80 

(iv) dissolving the Lok Sabha en· 
tailing a general election; 

(v) addressing both Houses of Par-
liament assembled together all: 
the commencement of the first 
session after each general 
election to the Lok Sabha and 
at the commencement Df the 
first session of each yeariB1 

17K. Santhaman, Th'rd LectUre in a series of four on "CCllwentions ,and ~ ~  in the ~
mentary Government of India" delivered at the Indian Institute of Pubhc AdmUl1stratJOD, New DeIhl, 
reported in the Hindustan Times, October 3, 1964. 
IIArt. 75 (I). 
IIArt.85. 

-Ibid 

~ . 87. 

27 
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·(vi) summomng the Houses of Par-
liament to meet in a joint sit-
ting for the purpose of delibe-
rating and voting on the Bill 
in case of disagreement bet-
ween them;32 

(vii) assenting: to a Bill when pass-
ed by the legislature;" 

(viii) summoning a conference of 
leaders t.:> consider ways of 
handling a constitutional crisis 
as in England in 1931; 

(ix) recelYmg ambassadors who 
present their credentials to 
him etc. 

The whole authority of the State 
periodically returns into the h:a:nds of 
the President whenever the ministry 
changes. During the interval between 
the retirement of one Government and 
the appointment of an:other, the Pre-
sment is the repository of all power. 
Power of a genuine kind IIUlSt rest 
with the President so ~ as it is in 
his discretion to "send for' the leader 
of tthe opposition and 80 long as he can 
under favourable circumstances de-
mand or refuse a dissolution. 

Denied the authority of the making 
of laws and the actual management of 
the puNic departments, the President 
can and does patronise certain bran-
ch«:>s of national activity, such as arts, 
ltt:erature,science, industry and the 
stage and inspire and supervise move-
ments for improving the conditions of 
the masses for supplying them with 
better dwellings, hospital care, good 
nursing and relief in distress. He is at 
the head of the pageant of national life. 
Presidential patronage is a great asset 
to any cause. institution or fund and 
e-nsures for it popular support. It im-
parts a 'national appeal' to any cause 
which no other penQIl, however, emi-
nent, could give. 

.IAn. loS. 

"Ana. III, 201. 

"'Mun.hl, 0/1. cit., pp, 12, 30, 31. 
IIArt. S3(1) 

The Presid.ent k the fOUfltairi 01 
honour. The awards like 'Bharat 
Ratna', 'Padma Vibhushan' 'Padnui 
Bhushan', 'Padma Shri' etc. ' are and 
can be made by him alone though as 
a matter of practice, only on the adviee 
of the Prime Minister. Lik-e the Bri-
tish Crown, he is a link between the 
Executive and the Legislature and he 
can utilize his good offices whenever 
needed to promote harmony and un. 
derstanding between them. 

The President is the sYItlbol of the 
Nation and supposed to be above 
party and as such he can act as a ~ 

diator between political leaders in 
times of crisis to maintain nationlrl 
unity. In the international field, he can 
and does help in strengthening the 
cultural, social and political ties of 
India with other countries through his 
visits and the visits of foreim dilZni-
taries to him. During the time of 
war, his visits and inspections of the 
armed forces in the field may serve as 
a sourCe of immense inspiration md 
may help them to rally together and 
inspire courage and fortitude in the 
face of common danger. 

It is true that we have a parliamen-
tary form of government as in the 
United Kingdom and not a presidential 
form of government as in the United 
States. But this fact alone does not 
justify the assumpti'oln that the Pre-
sident .can have only the status of a 
British Monarch, irrespective of the 
express provisions of the Constitutiol'l 
and such a claim was never made by 
the Founding Fath"ers. Nor is such an 
inference warranted in the light of 
constitutional experience of different 
countries.s• The President is expressly 
enjoined to act in accordance with 
"this" Constitutionsl! i.e., within the 
limitations imposed by it by express 
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prO,?siOl1S. It .would, therefore, be Wl-
Justifiable to mterpret the powers of 
the President conferred by the Consti-
tution in the light of any other law or 
constituti?n or by elevating a practice 
followed 10 a given political situation as 
a binding convention. 

For the most part the Indian Pre-
sident ~ be guided by the principles 
and maxlmS underlying the parlia-
mentary form of government and act 
generally like the British Sovereign in 
~  discharge of his powers and func-
tIans.. But. we cannot expect him to 
fWlction hke the British Sovereign 
under all conditions, for "our condi-
tions and problems are not on par with 
the British and it may not be desirable 
to ~  ourseh:-e's as strictly bound by 
the mterpretations which have been 
¢ven from ,?me to time to expressions 
m England. 36 The departure is neces-

~  particularly by two factors pe-
culiar to our country-a federal sys-
tem and the prospect of a plurality of 
parties in the States and at the Centre. 
After considering the problem in its 
eniliety. no serious student of consti-
tutions could possibly hold the view 
that an elected President of a federal 
State can occupy exactly the position 
of the hereditary head of unitary State 
like the British Sovereign. 

It would seem to be inevitable that, \ 
in a federal State, whatever the dis-
tribution of powers between the Cen-
tre and the constituent States there 
should be some provision for m inde-
pendent and neutral focus of power 
and decision to adjudicate effectively 
and conclusively between the rival and 
possibly controversial claims of the 
Centre and the constituent States. In 
the United StatE's this fWlction is per-
fonn.ed by the Supreme Court but that 
country still has a two-party system. 
Even so, American opinion has consis-
tently felt for the last three quarters of 

a ~  that the Supreme .cOLU"t has 
functlOned more as an ally of the Fe-
deral Go;'"er.nment than as a guardian 
of States rllghts. Both the conscious 
~ ~ ~ inherent bias of legists and 
Jurists IS in .favour of the unitary State. 
Thev can WIth effort only reconcile the 
rival claims of the State with those of 
the States within the State. 

But in a country like India with 
strong regional diversities of economic 
~  s?cial. con?itions, languages and 

~ ~. mez:tla. and basically differ-
~  pohtical. ~  the adjudicat-
mg non-partlS8n umpire standing bet-
ween the Centre and the States has to 
function more in a political than a 
legalistic spirit. :rhe real and ;the valid 
view embo:iied in the Constitution is 
this that the President shall function 
as such an umpire, whenever the need 
should arise, in an impartial and non-
partisan ~  while no.nnally working 
as a constiltutional head of the State. 
As already pointed out, in suspending 
the normal constitutional machinery 
in a State in conditions of a Bolitical 
stalemate or emergency, in defend-
~  the Constitution altainst political 
mroads upon it from any quarter, in 
ensuring financial stability and pro-
bity in the administration, in safe-
guarding the rights of less privileged 
classes or weaker elements in the 
population of ~  Union, the President, 
ralther than the political government 
of the day. has to play a special and 
inevitable role. Even if the Founding 
Fathers did not openly !'lay so, the facts 
of the situation oblige us to say that 
th·ey intended to say so. 

To sum up, the President of India is 
to be an adviser, a brake, an arbiter 
and not a protagonist. He is the Head 
of the State but not of the Govern-
ment. He is the symbol of the Nation 
and the embodiment CYf the unity of 
the State. He is the ~  centre of 

"PreSident Rajendra Prasad's Speech at the Indian Law Institute, New Delhi, Novembtr 28, 1960. 
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hational' Unity the fulcrum of our poli-
tical and social activities, theoretically 
ve'8ted with a vast multitude of pow-
ers but actually exercising only a few 
of them and that too, very rarely and 
invariably in accordance with the Con-
stitution. He is the supreme guardian 
of the democratic processes and forms 
and has been vested with powers of 
safeguarding the Constitution as also 
those nec'essary to maintain the machi-
nery of the government effectively in 
a crisis. The business of the President 
is not to govern; that is the right of the 
Council of Ministers headed by the 
Prime Minister. But when they fail, 
the President, in order to preserve, 
protect and defend the Consti tution, 
becomes all powerful and functions as 
an independent organ of the State, re-

presentinll the whole Union and exer-
cisine: independent powers. Thus, the 
President is the repository of a "re-
s,erve power" to prevent the breakdown 
of the Constitution and not a device 
to help in ,the establishment of a Pre-
sidentIal despotism, veiled or open. He 
is, neither as powerless as the French 
President was in the Constitution of 
1875 nor a mere titular head as in Ire-
land. While normally lackinll the ple-
nitude of power enjoyed by the Ame-
rican President. the office of ,the Pre-
sident of India is certainly endowed 
with vastly greater power than its 
patently obvious prototype, the British 
Crown; and it is in this vut, vital and 
varied potential authoTity that the real 
authority, dignity and national im-
portance of the office really lies. ' 

All men are created equal: they aTe endowed by their 
creator with certain unalienable rights; that among these 
aTe life, liberty and the pUTruit of haj>pines. 

-THOMAS JEFFERSON. 

, ' 



MONEY BILLS IN 

UPPER HOUSE OF A LEGISLATURE 

A Bill if it contains only provisions 
dealing with all or any of the matters 
specified in articles 110 or 199 of the 
Constitution of India is known as a 
Money Bill. Such Bills can be intro-
duced on the recommendation of the 
President or the Governor, as ~ case 
may be, under articles 117(1) or 207(1) 
respectively. in the Lower House 
alone. The procedure in respect of 
these Bills is prescribed in articles 109 
and 198. 

-' In respect of Money Bills, the Upper House has very limited powers. Neither 
the Council of States (Rajya Sabha) 
nor the State Legislative Councils have 
any power either to initiate or to re-
ject Money Bills, although they do pos-
sess this power in the case of Bills other 
than Money Bills. The Upper House 
can only make recommendations, if 
any, with regard to Money Bills to the 
other House and it is obligatory upon 
the Lower House to consider them, 
though it is not bound to agree with 
the 'recommendations. It is free to ac-
cept or reject all Or any of the recom-
mendations made by the Upper House. 
In either case the Bill is deemed to 
have been passed by both the Houses 
of the Legislature. Even if a Money 
Bill is not returned to the Lower House 
within a period of 14 days from the 
date of its receipt in the Upper House, 
it is also deemed to have been passed 
by both the Houses at the expiration of 
the said period. Thus, the final verdict 
rests with the Lower House. 

3t 

G. M. ALA<iARSWAMY 

In view of the limited powers con-
ferred on the Upper Houses under d1e 
Constitution in respect of. Money Billa, 
it is worthwhile examining the proce-
dure that should be adopted in the 
Upper Houses for consideration of 
these Bills. Before doing so, it wOIlld 
be useful briefly to refer to the pro-
visions and the procedW'e adopted in 
the House of Lords, in the Upper 
Houses of certain Commonwealth Le,-
islatures and the Irish Senate u the 
provisions of our Constitution in this 
regard are more or less patterned after 
them. 

HoWIe of Lord. 

The curtailment of the powers of the 
House of Lords is mostly a matter of 
historical conflicts between the two 
Houses for the establishment of the 
supremacy of the House of CommoDi 
over the House of Lords In the matter 
of taxation and supplies. Until 1911. 
the powers of the House of Lords were 
largely co-extensive with those of the 
House of Commons. The rejection by 
the House ot Lords of the annual Fin-
ance Bill, 1909, led to the paning of the 
Parliament Act, 1911, which curtailed 
the powers of the House of Lords. The 
Act was further amended in 1949 re-
ducing the period of veto to one yeal' 
from two years in the case of Bills 
other than Money Bills. A Money BU1 
may be presented for the Royal aSllent 
without the concurrence Of the Lords if 
the Lords fail within one month to pass 
a Bill which, having been passed by 
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the Commons, is sent up endorsed by 
the Speaker as a Money Bill, before 
the end of the Session. 

Though there is no process of sug-
~  in the Parliament Act, 1911, as 
found in the Indian Constitution, the 
Commons are not debarred from con-
siderinJl the suggestions made by the 
Lords to a Bill whieh has been certified 
as a Money Bill. In China Indemnity 
Bill, 1925, the Commons agreed to an 
amendment received after a month, the 
period speCified in the Act of 1911 for 
return of such Bills by the Lords. 
Again, in the Unemployment Assist-
ance (Temporary Provisions Exten-
sion) Bill, 1935-36, the Commons 
agreed to the Lords' amendments. 
Various expedients are adopted when 
there is good reason to suppose that a 
Bill introduced in the Lords which 
contains provisions deali.ng with 
charges upon the pe'ople, will be found 
to be acceptable to the Commons. 

One of the methods adopted 1" the 
omission of privilege provisions at the 
third reading stage. In such a case, the 
Bill is fresented and printed. contain-
ing the necessary provisions for giving 
full effect to the intention of the Bill, 
and is considered and discussed in the 
Lorda in that form. On the third read-
ing, the provisions infringing the Com-
mons' privileges are struck out and the 
Bill. reorinted with blank spa:-es to 
mark their omission, is sent to the 
Commons in that form. The Bill ~ 
then printed by the Commons contain-

~ the omitted provisions, with a note 
that these provisions have been left 
out to avoid questions of privilege. 

The form of Motion in the House of 
Lords I'lt the third reading stage in the 
ease of a Monev Bill is "that the Bill 
be read fOr a third time and passed". 

Ireland 

Artirl" 109 and 198 of the Constitu-
tion of India bear a resemblance to 
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article 21 of the Irish Constitution, 
1937. The latter reads thus: 

1. (i) Money Bills shall be initiat-
ed in Dail Eireann dnly. 

(ti) Every Money Bill passed by 
Dail Eireann shall be sent to 
Sea.na.d Eirea.nn for its recom-
mendations. 

2. (i) Every Money Bill sent to 
Sea.nad Eireann for its recom-
mendations shall, at the expi-
ration of a period llot longer 
than 21 days after it shall have 
been sent to Seanad Eireann, 
be returned to Dail Eireann., 
which may accept or reject all 
or any of the recommendatiOlli 
of Seanad EiTeann. 

(ii) If such Money Bill is not re-
turned by SfUlnad Eireann to 
Dail EirfUlnn within such 21 
days or if retruned within such 
21 days with recommendations 
which Dail Eireann does llot 
accept, it shall be deemed to 
have been passed by both 
House!! at the expiration c£ the 
said 21 days. 

According to the Attorney-General, 
Hugh Kennedy, K. C. (afterwards C. 
J.), the functions of an Upper House in 
regard to Money Bills are strictly limi-
ted to the ~ of recommendations. 
But the Senate 'drew up its Standing 
Orders in accordance with the view 
that Money Bills should be dealt with. 
~ far as possible, on the same basis as 
other Bills. Everv Money Bill was 
given a Second Reading. when a gene-
ral discussion might take place unon 
it; a Third (Committee) stage and a 
Fourth (Report) ~  when recom-
mendations (instead of amendments) 
might be proposed; and the Fifth stage 
when the Bill was finally passed. It 
is not known whether on any occasion 
the Senate rejected the motion moved 
in the Fifth stage. The Dctil, for its 
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part, isnored the Constitutional provi-
siort regardinR the second passing of 
the Bill. It considered the recommen-
datiolls and accepted or rejected them. 

In this connection, the observation of 
Donal O'Sullivan are of interest. He 
says: 

The procedure laid down by the Senate 
proved, in the light of experience to be 
beneficial alike to the House itself,' to the 
Government, and to the public at large. It 
would have been impracticable to ~  
recommendations of value in the absence 
of a Second Reading Debate, in which 
these could be first adumbrated and the 
sense of the House taken on them in a 
general way, after the views of the 
Minister in charge of the Bill had been 
l:\eard. Moreover, a number of Money 
Bills reached the Senate annually which, 
irrespective of whether any recommenda-
tion might be proposed, almost invariably 
provided the occasion for a first-class 
debate which had its value in moulding 
public opinion. For example, the Senate 
was precluded from discussing the annual 
Bunget, but the Budget was subsequently 
embodied in the Finance Bill. and this 
alwavs gave rise to an extended Second 
Reading debate, in which the whole 
financial and fiscal policy of the Govern-
ment was passed in review. These 
debates were freQuently on a hip;her plane 
than those on the same subject in the 
Dail, and points of view were sometimes 
nut forward which. in the other House. 
had found expression either imtlerfectly 
OT not at all. As a direct result of the 
discussion (In Second ~. recommen-
dations were not infrequently nroposed. 
pither with the consent or on the direct 
initiative of the Government; and the 
~ ~ were sUbsequently embodied in 
the ~ . 

The case of the ~  Appronriation 
:Rill Wll.<; ~ . This 'WBS a type of 
:Bill which rarely permitted of any re-
eomtnE'ndations heinl' propollled in rej;{ard 
to it; hut the Second Readinp; debatE' on 
it in th.e Senate ~  over the w1-nle 
field of I!overnmental adminiStrA.tion. Th .. 
re!'ult was a  s .. tisfactOry ventilAtTon of 
opinion on matters Of general interest 
and importance. I 

Australia 

In Australia, the Senate is required 
neither to originate nor to amend 
Money Bills. 

Section 53 of the Constitution Act 
provides--

Proposed laws appropriating revenue 
or moneys, or impOSing -taxation, shall 
not originate in the Senate. But a pro-
posed law shall not be taken to appro-
priate revenue or moneys, Or to impose 
taxation, by rea.son only of its contain-
ing provillions for the imposition or 
appropriation of fines or other pecuniary 
penalties, or for the demand or payment 
or appropriation of fees for licences or 
fees for services under the proposed 
law. 

The Senate may not amend proposed 
laws imposing taxation, or proposed 
laws appropriating revenue for moneys 
ot' the ordinarv annual services of the 
Government. The Senate may not amend 
any proposed laws 60 as to increase any 
proposed charge Or burden on the peo-
ple. 

The Senate may at any sta,lte return 
to the House of Representatives any 

~  law which the Senate may not 
amend. requesting, by ~ . the 
omission or amendment of any itema « 
nrovi!!ions therein. And the HOWIe of 
Representatives may. if it thinks fit, 
make anv of such omission!'! Or amend-
ments, with or without modifications. 

Except as provided in this section. the 
Renate shRll have eaual power with the 
House 01' ~  in respect of all 
proposed laws. 

We have thus seen that the Senate 
has equaloowers with the House of 
Representatives in respect of nroposed 
law!=: except that mo'ney Bills must 
originate only in the Lower House and 
cannot be amended (though thev may 
be rejpcted) by the Senate. The Senate 
may. however. 3t :my ~. return 
to thp 'Rouse of Representatives any 
uroposed law which the Senate may 
not amend. requestinll by messaRe the 
omission or amendment of anv items 
or provisions therein. But if there is 

---.-----.---.------
IDonal 0' Sullivan, The Irish Free Stau an.d Its Sen.ate, 1940, p. 547. 
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a deadlock between the two Houses, 
the Senate can force the dissolution of 
both the Houses even in regard to 
Money Bills. If the deadlock conti-
nues even after the reconstituted 
Chambers meet, it is resolved by a joint 
sitting of the two Houses. The' Austra-
lian Senate has not allowed its powers 
to lapse by disuse a'nd it is considered 
to be the most powerful Second Cham-
ber in the British Commonwealth." 

Canada 

In Canada as well, all Money Bills 
must originate in the Lower House. 
Section 53 of the British North Ame-
rica Act says: 

Bi!ls for appropriating any part of 
pUb!lC revenue, Or for imposing anv tax 
or Impost, shaH originate in the House 
of Commons. 

On the powers of' the Canadian Se-
'nate, it will be of interest to quote 
the observations of Dawson, an autho-
rity on Canadian Government. He 
says: 

The nower of the Senate to amend a 
money bill is a mattpT of di'l1)ute behveen 
tl}e t!"o ;~ . . The British North 
AmeMca Act I" SIlent. on the point: but 
the House of Commons, taking its prece-
dp.nt from thE' British 'Parliament has 
alwliYs contended that. the Senate has no 
~  power, anrl it hal' committed its 
onjT'tion to writinll: in the formal ~ 

of ~ House nf ~ "All &ilis anI! 
~ ~ 2rantefl to ~  MajPc;tv bv th. 
PIlrliam"'lt of ~ . are thE' sole ~  
of the HllUse of ~  and all bill!! 
for Ill'lIntinp' !,!urh lI;rl<; and sU1)n1ieo oUlrht 
t ... }>pqi" w;t1-t thp HOllc;e. "8 it il" th" u"-

~; riltht of thp Houc;e t(\ dirE'<'t. 
limit, ann annoint iT> all ~  bm" the 
"TId ... nUTOO!lE'!!. ~ .;  cOl"ldition ... 

~ ".,d oualifl.caHomL of sl,"'h 
I"!:"ant" 'Vhi"'l, liTe nl)t "lternable b .. tMC! 
C!"?'Ip+e." ~  of Commons U. K., 
S.O.R. No. 61.). 

The Senate hall indignantly rejected 
what it alleges is an addition to the 

Constitution. It has insisted that in view 
of the explicit reference in the British 
North America Act to the origination of 
money bills in the Commons, the omis-
sion of the Act to mention the amend-
ment of money bills is conclusive evid-
ence that no restriction on the Senate's 
power in this regard was ever intended. 
It adds, further, that if· the Senate is to 
perform its expected function as the 
guardian of provincial rights, it must 
have the power to interfere in legisla-
tion of thi6 kind. The Senate does not 
contend. of course, that it could increase 
votes of expenditure or revenue without 
the usual motion of a Minister. 

The theoritical argument is interestin2; 
but not nearly so important as the prac-
tice. The Senate has in fad repeatedly 
amended money bills, and by this term 
is meant not only ordinary bill'! which 
have contained money clauses, but also 

~ ~ exclusively witb financial 
matters. notably a number of income-tax 
bills. At such times. it has not been at 
all uncommon for the lower hnuse to 
acolliescf' in the Senate'!! amendments. 
whilp. adding the quitp' flltile clause that 
the incident w"" not to bE' considered "!' 
8. nrecedent. While the Senate would 
nnt openly reiect a simon 1)ure money 
bin the nower to amend in a manner 
which is unacc('ntable to the CommoDII 
m"v he ronstrued as a virtual power of 
rejection.· 

Position in India 

As stated earlier, article 109 (in the 
case of Parliament) and article 198 (in 
the case of State Legislatures) of the 
Indian Constitution prescribe the spe-
~  1 ~  in respect of Money 
Bills. -' •. ~ ,. 

Artic'e 89 of the Draft Constitution 
(l09 in the Con!lltitution) provided in thl'! 

~  (\f Union Parli8.JT1ent a period of ltO 
d avs for the return of a Money Bill with 
th.. recommendation of the 'Council of 
States. 

While speaking in the Constituent 
Assembly on an amendment whieh 
sought to reduce the period from 30 
days to 21 day!;. Dr. B. R. Ambedkar, 
the then Law Minister and the Chair-

2See Bengal Rau, India's Constitution in the Making 1963, p. 293. 
3Robert MacGregor Dawson, The GOVeT nment of Canada, 1954, pp. 348-49, 
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man of the Drafting Committee on the 
Constitution, said as follows: 

I accept the amendplent moved by my 
frienct. Mr. '1'. T. Krishnamachari. 1 
WOWQ also airee to tne further rectuc-
Lion of the period to lourteen dan. J.f 
the House WIU permit me to mUe SUCh 
an amenClDlent, 1 snouk!. like to move 
that the periO<1 of twenty-one aays ali 
mentionea in the amendment be rurther 
reduced to fourteen days. I shall give 
my reasons lor Ulis change. lri tn. 
British Parliament the House of Loras 
merely concurs in the financial provisions 
passea by the House of Commons; it haa 
completely abrogated itself 10 far aI 
tinance is concerned. We are here rnak-
mg a cteparture from that »Osition and 
al'e allowmg the Upper Chamber to have 
some voice in the formU.i.ation of the 
taxation and financial proposals which 
have been initiated by the Lower House. 
As I said, we are conferring a privilege 
which ordinarily, the Upper Chamber 
does not possess. At the same time we 
must .bear in mind that the budget is a 
very urgent matter. Even now, as Mem-
bers know. we do not give the Lower 
House more than six Or eight days for 
the Finance Bill. It eeems to me that 
to allow such a Ionl'! period of thirty or 
even twenty-one days would result in 
hanging up such an ~  matter for 
a considerable lengtb. of tlme. If the 
Upper House wants to express an opinion, 
fourteen days iI a more than enoudl 
period.· 

It may be noted here, as we have 
already 'seen, that the House of Lords 
has not only a power under the Act of 
1911 to deiay a Money Bill for a 

~ of one month but also in prac-
tice has bee'll making suggestions and 
has 'even devised ways to initiate such 
legislation ,by omitting clauses that 
might infrin2e the privileges of the: 
Cpmmons. But one thinJ!' seems cleal 
that the intention of the framers of 
the Constitution was to vest powers in 
the Upper House, a little more power 

~ . Deb., Vol. VIII, :10-5-1949, pp. 184-85. 

than that of the House of Lords, 
namely, power of suggestion. At the 
same tIme, they also clearly provided 
that the Upper House should not delay 
Money Bills beyond fourteen days 
from the date ot receipt and powers 
of supply should vest in the lower 
Houses of the Parliament and the 
State Legislatures. 

Articles 109 and 198 make it clear 
that the framers of the Constitution 
had in view the British Parliament 
Act of 1911, the Irish Constitution and 
the Constitution of Canada and Aus-
tralia. 

The Ideal Procedure 

We shall now examine the proce-
dure that should be followed in an 
Upper House in India for considering 
a Money Bill received from the Lower 
House. 

The principal stages5 in the discus-
sion of ordinary Bills in the House of 
Commo'ns are: 

Introducti0I;1; 

Second Reading; 

Committee ~ ; 

Report Stage; 

Third Reading Stale; and 

Consideration of Lords' Amendments. 
if any. 

The corresponding stages in India 
are:-

Leave to Introduce and. publication after 
introduction; 

General d.i8cussion (corresj)Onding to the 
Second reading stage in the House of 
Commons) ; 

lThere is a historical background to the use of the word 'Reading' for a stale of consideratien of a Bill. 
Before printing was invented, Bills in the House of CommeDI wed to be a'Ctuaily re,d out in full by the 
Clerk of the House. This was the only means of informing members ~  contenB of the Bills .rd tJ-e prtctice 
extended wen into the 18th century when the distribution of printed cepies of Bills rencertd treir rcreir;, 
UJlDeceIsary. It will thus be seen that the <reading' of a Bill actually corresponds to a stege through whi,h tre 
Bill Pllaes throuJh the House of Comm".,s. 
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Second Reaciing-discUilsion on clauses 
(corresponding to the Committee and 
~  stage of the House of Commons); 

Third Readini. namely. the palling of 
the Bill. 

Now because of the special procedure 
prescribed in article 198, it becomes 
necessary to examine whether an.y 
modification in these three stages IS 

called for in the case of Money Bills. 

The existing procedure in the Coun-
cil of States (Rajya Sabha) and o1.hf>..l' 
State Legislatures in India ~ a 
Legislative Council can be classified 
under three categories, namely: 

Category I.-Under this category can 
be .claisified the Rajya Babha, and the 
Legislative Councils of West Bengal 
and Andhra Pradesh, whose rules of 
Procedure provide for three stages for 
consideration on Money Bills, that is, 

First Stage: Bill as passed by the 
Lok Sabha or the Legislative 
Assembly, as the case may be, 
to be taken into consideration; 

Second Stage: If the motion for 
consideration is adopted. the 
amendments to clauses in the 
form of recommendations are 
considered. Each clause of the 
Bill is also submitteci to the 
vote of the House even though 
there might be no amend-
ments; and 

Third Stage: After all the clauses 
are di1sposed of, a motion that 
the Bill be returned is moved 
and voted upon by the House, 

Co.tegory H.-Under this category we 
can put Mysore and Uttar Pradesh, 
whose rules of procedure are almost 
similar to those given under Category 
I, but with a Slight difference in the 
Third Reading Stage. At that stage, 
instead of the motion 'that the Bill be 
returned', the motion 'that the Bill be 
passed is put to the House, This was 

the practice adopted in the Madras 
Legislative Council also till 1966, but 
the procedure has since been changed. 

Category 1II.-Under this category, 
we can discuss about the Upper Houses 
of Maharashtra and Madras which, 
from 1967, have only . ~  for the 
discussion of. a Money Bill. The mo\ion 
moved in the first stage, on receipt of 
a Money Bill ~  by the Lower 
HoU$e is 'that the Bill, as passed by the 
Legislative Assembly, be taken into 
consideration'. If this motion is ap-
proved, recommendations tabled, if any, 
are disposed of and the clause.::; them-
selves are not submitted to the vote 
of the House. But a Member is free to 
move any recommendations to a clouse 
or clauses including a negative amend-
ment, namely, that a particular clause 
be deleted. After thus disposing of 
the recommendations to the claUSe or 
clauses of the Bill no motion is made 
either for passing the Bill or for return-
1nji! the Bill to the Lower House except 
an announcement from the Chair that 
the Bill will be returned to the other 
House, with or without recommenda-
tions. as the case may be. 

There is no controversy 10 far as the 
first stage is concerned, namely, the 
motion 'that the Bill, as passed by the 
Assembly, be taken into consideration'. 
This motion is common to all the three 
categorjes. During the seoond stage 
of the consideration of. the MoneyaiU 
also there is no difference in the proce-
dure adopted between category I and 
category II. Under these categories, 
the recommendations to caluses as well 
as the clauses themselves arc submit-
ted to the vote of the HO\lse, whereas 
under the procedure falling in the 
third category, the clauses are not put 
to the vote of the House, but only the 
recommendations to clauses are dis-
cussed and voted. and the decision of 
the House communicated to the other 
~. 'The ~ . ~  Mn4er 

Category .u is. in cQllfomuty with ,tile 



Money BiUs in Uppet ~ ot. CI Legl41Gtu7'e 
procedure adopted by the Irish Senate, 
the Canadian Senate and the Austra-
lian Senate.6 The procedure adopted 
during the third stage differs in all the 
categories. 
Now article 198 of the Constitution 
prescribes the procedure to be followed 
in respect of a Money Bill, Article 196 
prescribes the procedure for passing of 
Bills subject to the provisions of arti-
cles 198 and 207 with respect to a 
Money Bill and other financial Bills. 
Money Bills cannot originate in the 
Rajya Sabha or in a State 
Legislative Council and the certificate 
of the Speaker as to whether a Bill is 
a Money Bill or not is final and it can-
not also be canvassed. ArtiC'Ie 198 of 
the Constitution provides that the Le-
gislative Council shall within a period 
of fourteen days from the date of its 
receipt of the Money Bill, return the 
Bill to the Legislative Assemblv with 
its recommendations and the Legisla-
tive Assembly may thereupon either 
accept or reject all or any of the 
recommendations of the Legislative 
Council and also if the Legislative 
Council fails to return the Bill within 
the said period, it shall be 
deemed to have been passed by 
both Houses at the expiration of the 
said period in the form in which it was 
passed by the Legislative Assembly. 
In either case the Bill need not go to 
the Legislative Council and the Bill 
shall be deemed to have been passed 
by both the Houses in the form in 
which the Assembly had finally ap-
proved it. 
The argument advanced in favour of 
a motion during the Third Stage in the 
second category referred to above is 
based on the provisions of article 198 
which contemplates the return of a 
Money Bill from the Upper House to 
the Assembly with recommendations: 
if any. The appropriate course woula 
be to return the Bill after it has been 

considered by the Council Even if 
there are no recommendations, it could 
be simply returned on a motion nlOved 
and accepted by the Council as any 
other form of motion may lana the 
House in difficulties. Even during the 
second stage if all the clauses or even 
the operative clause in a Money Bill is 
recommended to be deleted or amend-
ed in any way, the House will not land 
itself in any constitutional difficulty 
as the Legislative Assembly's decislon 
will be final. On the other hand, U the 
motion 'that the Bill be passed' is vot-
ed down by the Legislative Council, it 
will be considered that the Legislative 
Council is doing something which it is 
specifically prohibited from doing 
under the Constitution. 

The arguments advanced in favour of 
a motion in the second category that 
'the Bill be passed' are based on the 
fact that article 198 does not, however, 
in anv way preclude the passing of a 
Monev Bill if the Legislative Council 
concurs with the measure, without any 
recommendations whatsoever. The pro-
cedure laid under article 198 only con-
templates cases where there are recom-
mendations, or where the Bill is not re-
turned on account of the fact that the 
Bill is not taken into consideration or 
the motion at any stage is completely 
voted down. There is no hann or any 
constitutional impropriety even if the 
motion 'that the Bill be passed' is 
negatived. The only result is that no 
message will be transmitted to the 
Assembly and article 198(5) will ope-
rate and the Bill could be :;ubmitted 
for the assent of the Governor 
under article 200. One more nrgu-
ment advanCed in support of 
this motion is that article 200 contem-
-plates passing of all Bills, both Money 
Bills and Bi]], other than Monev Bills, 
by the Council. While it might be pro-
per to invoke the fiction 'deo:!med to 
have been passed by both the Houses' 

'The reasons for the adoption of ~ procedure was the sub;ect-matter of a Ruling in the Madra! Legi.!a 
tive Council in 19S0. See M.L.C. Deb., Vol. Ill, 1950, pp. 436-44. 



in the cases where there is disagree-
ment between the two House3 in res-
pect of a Mone.,' Bill, it is not proper 
to do so where it is not necessary, that 
is, in cases where the CouncU is will-
iDg to pass the Money Bill, ,'Uld a Bill 
cumot be returned to the ~ 
without its ~ pa'SSeCl when there 
ue no recommendations. 

The argument advanced in favoul" of 
the procedure comill2 under the Third 

~  is that the procedure of pass-
ing a motion 'that the Blll be passed' 
is futile as article 198 merely contem-
plates the Upper House discussing the 
recommendations that can be ~ on 
the Money Bill recei-ved by it. It has 
neither the power of rejection nor the 
power of passing the measure. As the 
Council has got only a limi ted fum;-
tion, that of making recommendations, 
nothing else will be appropriate. Hl:nce 

it is argued that after a general discus-
sion of a Money Bill, the recommenda-
tions to the clauses are considered and 
the Bill returned with or without re-
commendations. This view has the 
support of juridical thinking and it was 
also adop.ted by the Rules Committee 
of the Madras Legislative Council in 
1966. 

Thus it will be seen that there are 
forcefui arguments in favour of all the 
three categories of procedure that are 
in vogue. If the intention. of the fram-
ers of the Constitution, as seen from 
the proceedings of the Constituent As-
sembly, was to confer some more pow-
ers on the Upper Chambers in India 
than those enjoyed by a hereditary 
Upper Chamber, then it must be frank-
ly confessed that the language of the 
relevant articles in 'our Constitution 
does not translate their intention fully. 

The only liberty I mean, is a liberty connected with 
order; that not only exists along with order and virtue, 
but which cannot exist at all without them. 

-EDMUND BURKE. 
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PARLIAMENTARY COMMITTEE 
ON DRAFT FOURTH FIVE-TEAR PLAN 

The . Draft Outline of the Fourth 
Five-Year Plan was laid on the Table 
of both the Houses of Parliament on 
the 29th August, 1966 by the Minister 
of Planning ',and Social Welfare. 

CoDStitution of Committees 

In a letter addressed to the Speaker 
of Lok Sabha. Shri Asoka Mehta, the 
Minister of Pianning and Social Wel-
fare, made a request that the Draft 
Outline be discussed by Parliamentary 
Committees as on earlier occasions1• 
The Speaker concurred with the re-
quest and agreed to the formation of 
five Parliamentary Committees to con-
sider specific subjects in the Draft Out-
line. It will be recalled that Drafts of 
the Second and Third Five Year Plans 
were also similarly discussed by the 
Parliamentary Committees in 1956 and 
1960 respectively. 

A paragraph was accordingly issued 
in the Lok Sa'bha Bulletin" on the 15th 
September, 1966, inviting the Members 
of Lok Sabha, desirous of serving on 
anyone Or more of the five Committees 
to be set uP. to send their names by 
the 30th September, 1966 indicating 
their choice of the Committee or Com-

R. P. KAUSHIK 

mittees on which they intended to 
serve. 

In order to seek the participation of 
Rajya Sabha Members in the delibera-
tions of the various Committees, the 
Rajya Sabha Secretariat was also sim-
ultaneously requested to furnish the 
names of the interested Members of 
that House with their individual pre-
ferences for one or more of the Com-
mittees. 

As soon as the names of Members of 
both the Houses had been received, the 
Speaker constituted the following five 
Parliamentary Committees for consi-
dering the Draft Outline of the Fourth 
Plan in accordance with the prefer-

. ences indicated by Members:-

Committee 'A' 

Committee 'B' 

Policy, Rewource& and Alloca-
tion,. 

.. IndusUv, Power, Transport 
anu SC·e,ntifi.; and Techno-
logical Research. 

Committee 'C' ., Agriculture and Rural Econo-
my. 

Committee 'D' s.cial Services. 
Committee <E' EdILortion and Manpower 

pjaaniDg. 
-------------- -------_.---_ .. '---." .. _-------

lMinister of Planning and Social Welfare's d.o. letter No. F. 26/66-Parl. dated the 3rd September 
1966. 

'L.S. Bn. II. 15-9-1966. para 1881. 
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Appointm.eD.t of Chairmen 
The Speaker nominated the follow-
ing Memlbers to serve as Chairmen of 
the five Committees8.-

(i) Committee 'N .. 

(it) Committee 'B' .. 

(iii) Committee 'C' .. 

(Iv) Committee 'D' .. 

(v) Committee 'E' 

Shri K.D.Malaviya 
(Lok Sabha) 

Shrl S.N. Mishra 
(Rajya Sabha) 

Shrj H.C. Mathur 
(Lot Sabha) 

Dr. M.M.S. Siddhu 
(Rajya Sabha) 

Shri N.C. Chatterjee 
(Lot Sabha) 

Information about the appointment 
of Chairmen was conveyed to all the 
Members of the five Committees 
through a Circularf. A paragraph was 
also issued in this connection in the 
Lok Sabha Bulletin5• 

Meetinar of the Committee of Chairmen 

A preliminary meeting of the Chair-
men of the Committees was held on 
the 31st October, 1966 to discuss the 
programme of work and the procedure 
to be followed at the sittings of the 
Committees. The meeting was also 
attended by the Minister of Planning 
and Social Welfare and the Secretary, 
Planning Commission. It was decided 
that the Committees should maintain 
the conventions established by similar 
Committees in the past of neither 
arriving at any decision nor adopting 
any resolution on the subjects discussed 
by them; it was ~  that they should 
only express their views which might 
later be made available to all the Mcm-
berss. It was also decided that the 
same procedure as was followed at the 
time of consideration of the earlier 
draft Plans, should be adopted by the 
Committees this time aa well. Li.sts of 
topics for discussion by the Committees 
were left to be drawn up and finalised 

A departure made this tUlle from by the respective Chairmen, if neces-
the procedure adopted on two earlier sary. in consultation with the Planning 
occasions was that no Panel of Chair- Commission. In addition, the Planning 
men was nominated by the Speaker. It Commission was requested to prepare 
was ~  to the respective Committeee to notes on points on which information 
appomt one of the senior Members to might be desired either by the Chair-
8.ct as ~  for any partit'ulal. sit- men or the Members of the Commit-
tmJZ whIch the Chairman himself was tees. As regards the points raised by 
unable to attend. Members, it was agreed that these 
. "--- would be answered personally by 
IThe final strength of the ~ . cJ d· 

the expiry of the dead line, i.e., the 30th ~  ~ Ing those members who had siven their names after 
em er, 1966, emerged ~ under : 

Committee 'A' Lok Sabha RaJya Sabha Total 
Committee cB' 50 30 80 
Committee cC' 42 34 16 
Committee 'D' 68 30 98 
Committee 'E' 27 21 48 

40 24 64 
Any other member, who wished to art"" . 

a1s 0 enabled to do so with the permission ~  ~  m the deliberation of any of the Committees was 
·Circular Letter NO.4-PC-66 d t d  h aIrman of the respective Committee. 
'L S ' 8 e t e 24th October 1966 
. .Bn.-II, 24-10-1966 and 4-II-I966  p ,. 
I. ' aras ~  and 1924, respectively. 

N For details reo procedure adopted on earlier . 
o I, pp. -~ . occaSIOns, see JPI, Vol. II NO.2, pp. 2cc-c4 er.d V"J. VII 
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Members/Officers of the Planning 
Commission at the sittings of the Com-
mittees. A tentative programme of 
sittings of various Committees was also 
drawn up and agreed to by the Chair-
men. The minutes of this meeting of 
the Chairmen were circulated to all the 
Members of the five Committees for 
their information T. Copies of the 
minutes were also sent to the Prime 
Minister's Secretariat and the Minister 
of Plannine: and Social Welfare. 

Secretarial Assistance 

In order to render secretarial assist-
ance to the Committees and to make 
arrangements for their sittings etc., a 
small Plan Committees Unit was set up 
within the Lok Sabha Secretariat. The 
Unit functioned in close co-ordination 
and co-operation with the Rajya Sabha 
Secretariat and the Planning Commis-
sion. The Lok Sabha Secretariat made 
all arrangements for the recording of 
the verbatim proceedings of the Com-
mittees and for the preparation of 
seven copies thereof for the use of the 
respective Committees. The work of 
the Unit comprised, inter alia, of the 
following:-

(i) preparation of background 
notes and memoranda in con-
nection with the various topics 
to be discussed by the respec-
tive Committees; 

(ti) collection of reports and other 
publications required in con-
nection with the work of the 
Committees from the Planning 
Commission and the concerned 
Ministries; 

'Letter No. 4-PC/66, dated the 3rd November, 1966. 

(iii) circulation of notes, memo-
randa and points or suggestions 
received from Members of 
various Committees; 

(iv) preparation and circulation of 
important points made by 
Members durine: the discus-
sions in the Committees; 

(v) preparation of up-to-date lists 
of Members and arrangements 
for sittings of the Committees, 
including reservation of Com-
mittee rooms; sound and mic-
rophone arrangements; seating 
arrane:ements; servine: of light 
refreshments to Members etc.; 

(vi) cirC'ltlation of speeches of 
Members for correction and 
incorporation of corrected 
speeches in the verbatim pro-
ceedings; . and 

(vii) preparation of synopses of 
proceeding'S of the Committees, 
their printing and presentation 

The material received from the Pbn-
nine: Commission or prepared in the 
Lok Sabha Secretariat for circulation 
to Members of the Committees was list-
ed seriallv and distinguished by distinc-
tive ~. 

Working of the Committees 

Lists of topics to be considered and 
discussed by each Committee was pre-
pared by the Lok Sabha Se-::l'etariat 
and were made available to the Chair-
men in advance of the sittings of the 
CommitteesD• 

BFor instance, the material received frem the Planning Ccmmissicf' WSF marlced thus: PCI(A), PCICB), 
PCI(C), PCI(D) and PCI(E) lind 80 on (the ntmerical ~  the ~  rnrl·er of tbe Jist and the al-
phabet within brackets indicating the pllrtkuJPr ('cn-mittee tC' ",bieb the materirl reJtllired). Similllrly, tle 
material prepared by the Lok Sabhs Secretariat fc-r the use of the Members of the CC'mmittees was distinguished 
by the symbols LSSI (A), LSSI(B), LSSI (C) etc. 

'See Annexure. 
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The lists were read out by the Chair-
men at the first sittings of the Com-
mittees and Membe.rs were directed to 
confine their discussions to the topics 
mentioned in the lists as far as possible. 

Seven days before the commence-
ment of the sittings of the Committees. 
Members were informed by means of 
a general circular letter about the pro-
Jrl'amme and vr>nue of the sittingslo. 
Separate notices for each sitting were 
also issued three days in advance of the 
date of the sittings, as far as possible. 
All the Committees held their sittings 
on various dates between November 7 
to December 7, 1966 and all but Com-
mittee 'B' (Industry, Power, Transport 
and Scientific and Technological Re-
search) concluded their deliberations. 

The first meeting of Committee 'A' 
was held On the 7th November. 1966. 
The Minister of Planning and Social 
Welfare, some Members and Officers 
of the Planning Commission were also 
present. At the outset the Chairman 
explained the procedure to be adopted 
bv the Committee for consideration of 
the subject allotted to it, i.e. the Policy. 
Resources and Allocations, re1atinJ! to 
the Draft Fourth Five-Year PlAn. It 
was agreed that at the end of the deli-
berations. a Synopsis of Proceedings 
would be prepared and submitted to 
Parliament so that the views expressed 
by Members might be made use of by 
other Members of Parliament and the 
Planning Commission. While the first 
four sittings of the Committee were 
devoted to a discussion of the main 
subject, in the next two sittings, the 
Minister of Planning and Sodal Wel-
fare made a statement on the subject 
in which he, inter alia, covered the 
points raised by the Members during 
the debate. In the remaining three sit-
tings. the Minister of Planning as well 
as the Member (Shri Tarlok Singh) 
and Economic Adviser of the Planning 

Commission answered various ques-
tions put by the Members. In all, the 
Committee held nine sittings on diffe-
rent days and took about seventeen 
hours to discuss the sUJbjects allotted to 
them. Thirty-ohe members participat.. 
ed in the discussion. 

Committee 'B' also coOh-nenced their 
deliberations on the 7th November, 
1966. In the first sitting, the Chairman 
read out a list of points prepared by 
him on the subjects falling within the 
purview of the Committea and gOt the 
approval of the Committee for furnish-
ing written replies. The Members 
were also requested to furnish addi-
tional points on the subjects to be dealt 
with by the Committee. On receipt of 
additional points from the Members, 
the list was consolidated and forward-
ed to the Planning CommIssion fot' fur-
nishinlZ written replies. The second 
and third sittings of the Cummittee 
were held in the forenoon and after-
noon of the 17th November, 1966, 
wherein the Committee dis<.Ussed the 
subject of "Power and Scientific and 
Technological Research". At the con-
clusion of the discussion on each sub-
;ect, Prof. M. S. Thacker. Member, 
Planning Commission, replierl to the 
various points raised by Members. Dur-
ing the remaining sittings held on the 
1st, 2nd, 6th and 7th Dece.nber, 1966, 
the Committee generally discu[;seci the 
subject. During one of those sittings 
Shri S. G. Barve, the then Member 
(Industry) Planning COmmission, high-
lighted some of the important points 
concerninR the subject for facilitating 
further discussion thereon. At the 
'Sitting held on the 7th Decem-
ber, 1966, the Committee decided to 
meet again during the next session of 
Parliament (March, 1967) to discuss 
the remaining topics in detaipl. The 
Committee held eight sittings of about 
twelve hours' duration. In all, 22 mem-

1'The Committees met in Committee Room Nos. 50, 53 and 62 in the Parliament House New Delhi. 
liAs the Third Lolc Sabha was dissolved earlier than scheduled, Committee 'B' could not meet again as 

originally planned. to conclude its deliberations. 
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bers participated in the discussions of 
this Committee. 

Committee 'C' held their first sitting 
on the 19th November, 1966 and con-
tinued their deliberations till the 28th 
November, 1966. The Committee dis-
cussed inter alia the subjects of Agri-
culture and Rural Economy and held 
six sittings of about 13 hours' duration. 
The first four sittings were devoted to 
a general discussion of the subjects. In 
the last two sittings, Dr. V. K. R. V. 
Rao and Prof. M. S. Thacker, Members 
of the Planning Commission, replied to 
the points raised by Members during 
the general discussion and answered 
questions put to them .. 

During the COl:rse of discussions, the 
Members !lad desired that the consen-
sus of discussions held by the Com-
mittee should be embodied in a note 
and appended to the synopsis of dis-
cussions. The Chairman agreed to ap-
pend a note" to the Synopsis, contain-
ing only the most important observa-
tions and suggestions made by Members 
on which there was a large measure of 
agreement. In all 35 members parti-
cipated in the discussions in this Com-
mittee. 

Committee 'D' met on ~ 29th and 
30th November, 1966, both in the fore-
noons and afternoons and discussed tqc 
subject of 'Social Services'. The Com-
mittee, which was assisted by Proi. 
M. S. Thacker and Shri Tarlok Singh, 
took about 8 hours to discuss the sub-
ject. In all 13 members took part in 
the discussion. 

Committee 'E' met on the 25th Nov-
ember. 1966 and again on the 3rd and 
7th December, 1966 .and discussed the 
subject of 'Education and Manpower 
Planning'. The Committee took about 
~ hours to discuss these subjects and 
~ .. ~ assisted in their deliberations by 

Dr. V. K. R. V. Rao. At the Second 
and Third sitting, Dr. Rao replied to 
various points raised by Members. In 
all 10 members participated in the dis-
cussion. 

Synopsis of Proceedings 
The synopsis of proceedings of each 

Committee, except that of Committee 
'B', was prepared by the Plan Com-
mittees' Unit and was approved by the 
Chairmen of the respective Commit-
tees. As the Parliament was not in 
session and was not likely to assemble 
before the third week of March, 1967, 
the Chairmen of the Committeus pre-
sented the Synopsis to the Speaker 
under Direction 71A(I) of the Direc-
tions of the Speaker which lays down 
inter alia the procedure to be followed 
for the presentation, publication and 
circulation of reports of Parliamentary 
Committees before they are presented 
to Parliament. The Speaker ordered 
the publication and circulation of these 
Synopses under Rule 280 of the Rules 
of Procedure and Conduct of Business 
in the Lok Sabha. 

The above procedure was adopted to 
facilitate the supply of copies of the 
Synopses to the Planning Commission 
to enable them to make suitable use of 
varioUs suggestions and views express-
ed bv Members of the '.::!onunittee in 
the finalisation of the }i'ourth Five-
Year Plan. 

As the Third Lok Sabha was dissolv-
ed on the 3rd March, 1967, the Synopses 
of Proceedings of Committees 'A', 'C', 
'D' and 'E' were simultaneously laid 
on the Table of the Fourth Lok Sabha 
and the Rajya Sabha on the 18th 
March, 1967 by the Secretaries of the 
two Houses under Direction No. 71A 
(6). 

Distribution of c:opies 

Printed copies of the Synopses of 
Proeeedings were either made avail-

llThis note was incorporated as an introduction to the Syn'>psis of ProLcedings of Cnr mittee 'C'. 
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able to the Members of Lok Sabha 
through the Publications Counter or 
sent to their residences. Two hundred 
and fifty copies of the Syno}jses of Pro-
ceedings of each Committee were sup-
plied to the Rajya Sabna Secretariat 
for distriobution to Members of the 

Rajya Sabha. Fifty copIes were made 
available to the Planning Commission 
for their use. A limited number of 
copies were put on sale to the public 
at the Sales Counter of the Lok Sabha 
Secretariat. 

ANNEXURE 
List of topics for the consideration of the Parliamentary Committees on the Draft 

Outline of the Fourth Five Year Pla·n 
COMMITTEE 'A' (POUCY, RESOURCES AND ALLOCATIONS) 

A. Policy 
1. Progress towards socialist pattern of 

society: (i) General criteria; and 
(ii) Applications of these criteria 
to (a) Industries and Minerals; 
(b) Power; (c) Transport and 
Communications; (d) Trade and 
Commerce; (e) Agriculture; and 
(f) Social Services. 

II. National, State and Local Develop-
ment: 0) National Development; 
(ii) State Plan'S; and (iii) Plans at 
the district, block and village level. 

III. Approach to the FOurth Plan: (i) 
Objectives; (ii) Priorities; and (iii) 
Public and Private sectors. 

IV. Problems of POlicy and Organisation: 
(i) Price policy; (ii) Development 

of exports; (iii) Employment and 
utilisatioq of manpower; (iv) 
Balanced regional growth; (v) Re-
lative impact of the Plan on the 
urban and rural popuiation; and 
(vi) Administrative efficiency and 
economy. 

B. Resources 
I. General scheme of finance for . __ the 

public and private sectors. 
II. Financin2 of State Plans. 
III. Contribution of local bodie5 to the 

financing of developments. 
IV. Additional taxation. 
V. Loans and small savings. 
VI. Deficit financing. 

VII. External resources. 
C. Allocations 

I. Distribution of outlay and investment 
in the public sector. 

II. Distribution of outlay in the public 
sector between the Centre and the 
States. 

Ill. Relative proportion of investment 
and current expenditure under dif-
ferent heads of development. 

IV. Physical targets in relation to alio-
cations and methods of progressing 
and scrutiny. 

, V. Investment in the private 'lector-
how far regulation i'S feasible and 
by what methods. 

COMMITTEE 'B' (INDUSTRY, POWER, TRANSPORT AND SCIENTIFIC AND 
TECHNOLOGICAL RESEARCH) 

I. Industries and Minerals 

A. Plan Progress: (i) Review of prog-
ress in the Third Plan; (ii) Objec-
tives during the Fourth Plan; (iii) 
Policies and priorities in respect of 
public and private sectors; (iv) In-
vestment in the public and private 
sector; (v) Financing of private 
sector programmes; and (viL Main 
features of Industrial and Mineral 

programmes: _ 
(a) Iron and steel; (b) Alloy and 

tool steel; (c) Aluminium; and 
(d) Copper and Zinc. 

B. Machinery: (a) Thermal and Hydro 
generating sets, . (b) Power Boilers; 
(c) Transformers; (d) Electric 
motors; (e) Other heavy electrical 
equipment; (f) Steel and Metallur-
gical equipment; (g) Mining equip-
ment; (h) Fertiliser and Chemical 
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equipment; (i) Machine tools; and 
(j) Precision instruments. 

C. Electronics: (i) Machinery inputs 
for agriculture; and (ii) Engineer-
ing industries in private sector. 

D. Miscellaneous: (i) Fertilisers' (li) 
Pesticilies; (iii) Organic Cheuucals 
and ~ - ~ (iv) Inorganic 
CheDUcals; (v) t"harmaceuticals 
and Drugs; (vi) Cement; (vii) 
Paper and Newsprint; (viii) Sugar; 
(ix) Vegetable oils; (x) Cotton 
textiles; (xi) Jute textiles; (xii) 
Plantation Industries; (xiii) Coal; 
(xiv) Coal Industries; (xv) Hard 
coke; (xvi) Iron ore; (xvii) Mine-
ral oil; (xviii) Petroleum refining; 
and (xix) Atomic Energy. 

II. Power 

1. Performance in three Plans. 

2. Modes of generation: (i) Hydro-
electric; (ii) Thermal;/ and (iii) 
Atomic. 

3. Transmission and Distribution net-
work. 

4. Perspective of power development. 

5. Approach of power development in 
the Fourth Plan. 

6. Investment in the Fourth Plan. 

7. Physical programmes. 

8. Rural electrification. 

9. Growth of installed capacity. 

10. Price policy for ~  under-
takin£s. 

11. Self sufficiency in Heavy Electrical 
Equipment. 

12. Research on Power. 

III. Village and Small Industries 

1. Review of progress. 

2. Approach in the Fourth Plan. 

3. Out.1ay for the development of Indus-
trIes. 

4. Programmes Of Development. 

5. Development of Handloom and Power-
loom Industries: (a) Khadi and 
Village Industries; (b) Sericulture, 
Coir and the Handicrafts; and (e) 
Industrial Estates. 

IV. Transport and Communications 

1. Transport system at the end of the 
Third PIal),. 

2. Outlays and programmes during the 
Fourth Plan. 

3. Programmes of development in res-
pect of: (a) Railways, (b) Roads 
and Road Transport, (c) Port, (d) 
Inland Water Transport, (e) StaJ!-
ing; (f) Lighthouses; and (g) Civil 
Air 'transport. 

4. Development of Communications: 
(a) Telecommunications, (b) Over. 
seas Communications; and (c) Tele-
printers. 

5. Broadcasting position at the end of 
Third Plan and programmes for ~  
Fourth Plan. 

V. Scientific and Technological Research 

1. Progress during the Three PlaDI. 

2. Research and Development activities. 

3. Imbalance in Research and Develop. 
ment. 

4. Needs for further development. 

5. Programme.!! during the Fourth PIan. 

COMMITTEE 'C' (AGRICULTURE AND RURAL ECONOMY) 
A. Agriculture 
I. Agriculture and Allied Sectors: (i) 
Progress of agricultural develop-
ment in the First Two Plans; (ii) 
Performance in Third Plan; (iii) 
Price policy; (iv) Intensive Agri-
cultural Programmes; (v) Need for 
a new strategy; (vi) Agricultural 
Credit; (vii) Problem of Drought 
Mected Areas; (viii) Small Peas-
ant Farmers; (ix) Export Promo-
tion; (x) Coordination between 
different department!; and institu-
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tions; (xi) District, Block and Vil-
lage Plans; (xii) Crop Insurance; 
(xiii) Estimates of Demand for 
Foodgrains and Commercial CroPt: 
(xiv) Estimates of Production: 
~  Financial Outlays; (xvi) Pro. 
grammes for Development Of Minor 
Irrisation etc.: (xvii) Improved 
Seeds; (xviii) Chemical Fertilisers; 
(xix) Agricultural Implements. 
(xx) Soil conservation; (xxi) Land 
Reclamation: and (xxii) Airieul-
tural Research. 
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n. Animal Husbandnl: (i) Development 
of Animal Husbandry, (ii) poultry; 
and (iii) Disease Control Program-
me. 

nl. Dairying and. Milk Supply: Milk 
.  . SuPply Schemes. 

lV. Fieheria:(i) Production of Fish; 
and (il) Outlay for Fisheries. 

V. FmrestT1l: (;.) Plantation Schemes; 
~  Training of Technical 

SttIdr. . 

VI. Agricultura.l MaTketing and WaTe-
flO'u$ing: (i) Legislative Measures 
to ~  the MarketmJ, of Agri-
cultural Produce; and (il) Storage 
and Warehousing. 

vn. Food Policll and Administration: (i) 
Stram on 'Food EcbiJOniy; (ii) Con-
trolled. ~  of Foodgrains; 

\. and (jii) Lon.: Term FOOd Problem. 

VIII. Community Development and Pan-
chayati Ra.j: (i) Community Deve-
lopment; and (ii) Panchayati Raj. 

IX. Land Reforms: Progress of Land 
Reforms in the Dast and Programme 
for the Fourth Plan. 

X: CooperatiOn: (i) Schemes of Co-
operative Development; (il) Co-
operative Credit; (iii) Cooperative 
Marketing; (iv) Cooperative Pro-
cl!IIsing; tv) Cooperative Farming; 
and (vi) Consumers' Cooperatives. 

XI. Irrigation: (i) Provision of Irriga-
fion Facilities; (il) Flood Control 
and Anti-sea erosion; and (iii) Out-
laf in the First Three. Plans; and 
prIorities. 

B. Rural Economy 
I. Rural unemployment and under-
employment. 

II. Rural Works Programme. 
In. Village and Small Industrioo. 

COMMITTEE 'D' (SOCIAL SERVICES) 

~. Health and BousUtg 

I. Progtess in Social Ser1'ices. 

n. Medical. Public Health and Familll 
PlDnning FAeilities: (i)Medical edu-
cation.; t1'aining and research; (ii) 
Control of Communicable Dieases; 
(iii) Medic;al, Care, includinl! Hos-
pitalS Disjiensariel\ and Primary 
Health ~; (iv) Indigenous 
Systems of M.edicine; and (v) 
F..wy PlanDing. 

nI. WateT Supply and Sanitation: (i) 
Achievements of .first three Plans; 
(it) Rural Water SupPlY Schemes; 
and (iii) UroBn Water Supply 

~. 

IV. Regi07iaI and Urban ~  
(i) ~.  and Reponal Planning; 
(ii) Legislation and Land Policy. 

V. Housing: (i) Houses for Industrial 
Wprkers low income earners etc. 
(il) Sluin Clearance and Improve-
ment. 

CQMMI'rrEE 'E' (EDUCATION 

A. EdllCaUOn 

~  ~  of Education: (n General 
approach; (ii) Pre-sebtiol education; (iii) 

B. Welfare of Backward Classes and Social 
Welfare Programmes 

I. Welfare of Backward Classes & 
Tribes: (i) Objectives and Overali 
Approach; (ii) Scheduled Tribes: 
(iii) Scheduled CMtes; and (iv) 
Denotified Tribes and Nomadic and 
semi-Nomadic Groups. 

II. Social Welfare: (i) Scope of Social 
Welfare Programmes; (ii) Review 
of Ftogress; (iii) Family and Child 
~ ; and iv) Other Welfare 
Programmes. 

Ill. Labour Policy and Programmes: (i) 
Industrial Relations; (il) Social 
Security, Labour Welfare and other 
Labour Programmes; and (iii) Agri-
cultural Labour and Unorganised 
Workers. 

IV. Rehabilitation. 
V. Public Co-operation cmd participa-

tioa: (i) Role of Voluntary Orga-
nisatHms in the success of Family 
Planning; (il) Need for Self-help 
Projects; and (iii) Planning Fo-
rums. 

AND MANPOWER PLANNING) 

Elementary ~ ; (iv) Secondary Edu-
cation' (v) Girls Education; (vi) Univer-
sity education; (vii) Teacher education; 
(viii) TeChnical education; (bt) Social edu-
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cation; (x) Development of languages; (xi) 
Preparation of Text-book8: (xii) Physical 
education; (xiii) Cultural and other pro-
grammes; (xiv) Scholarships; (xv) Emolu-
ments and Service Conditions of Teachers; 
(xvi) Educational administration; and (xvii) 
OutlaY8 and Tar:gets. 

Plan, (ii) Unemployment and Under-em-
ployment; (iii) Rural Works programmes; 
and (iv) Organisational aspects and priori-
ties. 

B. Requirements and Resources: (i) Engi-
neering Personnel; (ii) ~  personnel. 
(iii) Agricultural and Allied per.sonnel; 
(iv) Medical personnel; (v) Personnel for 
general education programmes; and (vi) 
Personnel for management. 

B. Manpower 
A. Rural: (i) Approach during the 4th 

The duly eLected majority must ruLe; but the . opposi-
tion has its rights and duties. The 'Opposition has been 
elected by its supporters to put thei:r point of view in Par-
'liament. And it is in accordance With the spirit of our 
parliamentary democracy that the Government should be 
prepared to listen to and to consid€r' ~  ~  
and representations, for our berief in government by 
majority certainly does not mean that that majority should 
act in an arbitrary spirit. . 

-HERBERT MORRISON IN 'GOVERNMENT AND PARLIAMENT'. 
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ESTIMATES COMMITTEE OF LOK SABRA 

A Review of Reports presented during 1950-57---(9)* 

[TMs is the ninth instalment of the 
Review of the Reports of the Estimates 
Committee presented du..ring the period 
1950-57, seria.lisation of which commenc-
ed with Vol VII of the J ou.ma.l The 
Review, it ma.y be recalled, is in six 
parts (i) Economy and Efficiency; (ii) 
Financial matters; (iii) Staff; nv) 
Stores; (v) Certain important ma.tteTs, 
inclu..ding Policy and (vi) Miscellaneous 
Matters. With the current instalment 
toe begLn the sixth part of this Review. 
It deals tojth Research and Statistics 
of Government Work.-Editor]. 

VI. MISCELLANEOUS MATTERS 
(RESEARCH AND STATISTICS) 

Research 

In many of their Reports, the Esti-
mates Committee have had occasion 
to make recommendations relating to 
research in various fields carried out 
by Governm£'nt ~ . Some of 
the important recommendations relat-
ing to research are mentioned-below. 

Patents for ~  made by Gov-
ern.ment Research InBtitu..tes 

In their Sixth Report while dealing 
with the Forest Research Institute the 
Committee recommended that patents 
for discoveries made at the Institute 
should be taken in the name of the 
Government and that no smgle indIVI-
dual should be allowed to cOIIlmer-

ciallv exploit the fruits of the research. 
They wrote as under: 1 

The Committee learns that the Ascu 
methOd Of treatment Of soft-woods for 
their preservation wa6 developed in the 
laboratories of the Forest Research In-
stitute. While this stands to the credit 
of the Institute. the Committee regrets 
to note that the scientist responsible for 
the discovery was allowed to take out 
a patent in his awn name and exploit 
commercially the patented process. The 
Committee are of opinion that all dis-
coveries, inventions and processes deve-
loped as a result of the researches con-
ducted in a Government institute shOUld 
be the property of the nation. Authors of 
researches of . out5tanding merit may. 
however, be given due recognition but 
such cases should be exceptional. 

The Government replied that under 
the existine: rules no officer working in 
a Government institute could take out 
patents in his own name in respect of 
an invention arising out of his official 
work and that the instance cited by 
the Committee referred to a period 
when these rules were not in force. 
The present policy relatine: to patents 
was that a patent was taken by the 
Institute in the first instance and 
thereafter the process was disclosed 
to industrialists in accordance with the 
DOlicy of Government. Ordinarily no 
monopoly rights were given.2 

Research Schemes under leAR 

While dealing with the Indian 
Council of Agricultural Research, the 

·Prepared by the Bstimates Committee Branch of the Lok Sabha Secretariat. 
16 R. (BC-ILS), para 38, pp. ZQ-2I. 

-,2 It (EC.IL.C;). pp. 46-47. 
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Committee observed that the existing 
procedure for scrutinising and sanc-
tioning of research schemes had cer-
tain defects which needed rectification 
if satisfadory results were to be 
achieved. The Committee also recom-
mended that the Boards of Research 
and Extension as also the Scientific 
Committees should meet more fre-
quently to scrutinise schemes and also 
to assess the results achieved. It 
should be the function of the Scienti-
fic Committees to -bring to the notice 
of the Boards of Research and Exten-
sion whenever they came across ins-
tances of wastage Or were convinced 
of the unproductive nature of the 
schemes so that the Boards could 
make early recommendation to the 
Advisory Board for the discO'ntinua-
nee of schemes of doubtful value. 
The Committee suggested that there 
should be stricter control over schemes 
from the time they were sanctioned 
till their completion. Progress Reports 
shoulrl be called for periodically from 
the Officers incharge of  schemes fin-
anced ,by the Council and these should 
be submitted to the Scientific Com-
mittees for examina,tion. S 

The Government accepted this re-
commendation and stated that it was 
beinJ! implemented. Instead of once 
in a year, the Scientific Committees 
could meet more freque'ntly. Progress 
reports were already being received 
and examined bv the Scientific Com-
mittees and this ensured control over 
the progress of schl>mes.4 

Coordination of Research Work 

The Committee also observed that 
there was no proper coordination i'n 
the research work conducted at the 
Central and State Agricultural Re-
search Institutes and Universities. 

16R (EC-ILS), para 124, pp. 61-62. 
~  R (EC-ILS), p. IS. 
I6R (EC-ILS), para I2S, p. 62. 
'52 R (EC-ILS). pp. 15-16, 
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The Committee 
recommendations 
situation: 5 

made the following 
to remedy this 

(i) Extracts of all agricultural and 
animal husbandry researches that are 
beine: carried on all over the country-
whether by the Centre, States or Uni-
versities-shouldbe published half-yearly 
in a popular l:anguage in consultation 
with the Technical Officers and other 
Experts. These reports should be On the 
lines published in other countriee. 

Oil There should be a quinquennial 
assessment of scientific work ·by a Com-
mittee of Experts. This Committee should 
review the work not onlv of the Central 
Institutes but also of the I.C.A.R. with 
a view to seeine: that e:rants are being 
distributed properly and the Council is 
workine: satisfactorily. This Committee 
should also make suggestions as to the 
mannt!r in which the I.C.A.R. must func-
tion in futu·re in the matter of distribu-
tion of grants. 

The Government in their reply stat-
ed as follows: 6 

"0) Work of this nature covering the 
entire research done in the country in-
volves considerable planine and addi-
tional staff. Such work can, therefore, 
be developed only in stages. The Coun-
oil has decided to publish digest on im-
.portant research work done first bv the 
Council itself on the lines recommended 
bv the Comr.lrittee and if this proves 
successful the SC(1)e will be extended to 
cover research dOne in the State 'lnd 
other institutions. 

(in We agree with the recommenda-
tion. Such quinquennial review of 
scientific work done in the country would 
bp of considerable assistRnce to the in-
stitutions concerned." 

Award of Prizes for Research Work 

In their Seventh Report on the Min-
istry of Food and Agriculture, the 
Committee, while referring to the Re-
search Institutes under the Ministry, 
recommended that in order to stimu-
late healthy competition among re-
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5ear(:h workers and· to give an incen-
tive to them, a fund should be set 
up out of which rewards or prizes 
should be awarded to research work-
ers for singular achieveme'nts or im-
portant processes  discovered.7 

The Government in their reply stat-
ed that -the recommendation had been 
accepted and that the Indian Council 
of Agricultural Research had sanction-
ed the annual award of eleven prizes 
of the value of Rs. 5,000 each, named 
after the late Shri Rafi Ahmed Kidwai, 
for outstanding research work done in 
the fielcm of Agriculture and Animal 
Husbandry.1! 

Application of Research 

The Committee also observed that 
while the Central Research Stations 
were doing much valuable work, the 
results of research were not being 
translated in the fields to the desired 
extent. The Committee made the 
following recommendation in this re-
gard:9 

Each Central Research Station should 
also serve as an extension centre. It 
should be the duty of the Research 
Officers of the station to periadically go 
to the villages in order to acquaint the 
cultivators with the result's of researches 
done in the Station. By personal con-
tact. the Officers will also be able to ap-
preciate the problems and difficulties of 
the cultivators. 

'The Government i'n their reply stat-
ed that the recommendation was ac-
ceptedand was being implemented.'o 

Achievement Audit for Agricu.ltU'ral 
Research Institutes 

In the same Report the Committee 
recommended that a periodical achi-
evement audit, say once in every three 

'7R (EC-ILS) para 63 p. 38. 
'53 R (EC-ILS), p, 14. 
• '7R (EC-ILS), para 66, p. 39. 
1°53 (EC-ILS), pp. 14-15. 
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years, should be undertaken in the 
('ase of agricultural research institutes 
with a view to assessing the actual 
achievements of practical utility to the 
credit of the Institutes.l1 

The Government, though it accep!ed 
the recommendation in principleu 
were of the view that since agricultu-
ril research was a slow process, the 
achievement audit should be under-
taken once after every ten years. 

Commenting on this reply, the Com-
mittee observed that ten years was too 
long a period and recommended .that 
a quinquennial audit of achievmants 
should be undertaken. 

Dairy Re8earch-stress on Practical 
Problems of the Trade 

While ~ with the Indian Dairy 
Research Institute, BEmgalore, the 
Committee. in their Tenth Report, 
observed that the Central and State 
GOVernments did not seem to have so 
far made concentrated eft'orts to -popu-
larise the results of the dairy research 
carried out in the research institutes. 
They urged that in futllre more atten-
tion should be give'll by the Govern-
ments to carry the fruits .of the re-
search work to villages. Accordingly, 
larise the results of tbe dairy research 
workers should pay more attention to 
the practical problems of the trade 
and research should be more of an ap-
plied nature and that .close contact 
should also be maintai'ned with the 

. ~ 

The Government in their reply 
stated: 14 

The results of research carried out at 
various Central ResearCh Institutes and 
by the state Governments in oregard to 

117 R (EC-II-S), para 69, p. 41. 
"53 R (EC-ILS), p. lIS. 
llxoR (EC-ILS).fpara 36, fl. Iii· 
"48R (EC-ILS), pp. 20-22." 
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; ~ ~ Animal Husbandrv (in-
cludln,r Dalrymg) are co-ordinated by the 
board . of Research Of the Indian Council 
o.f AgrICultural Researeh and recommenda-
tions. made for .testinl! them under actual 

~  conditioIlB. through pilot scheme 
~  If ~  pracbca.ble and economical, 

~  them m current practices. 
The IndIan Council of Agricultural Re-
search ~  also set up a special a.gency-
~  ~  Information Organisa-
.ti0n-:to IZUlde and assist the 8tat25 in 

~  and executinlZ an effective infor-
:nabon programme (which includes th. 
results of research) for the farmers. .. A 
proposal for setting up ~  Dairy 
~  Instit\fte with ional sta.tions 
11 under cODilderation 0 the Govern-
ment. It is hoped that when the new 
proposals are finalised research workers 
will be able .to devote more attention to-
wards the practical problems of the trade 
than is now feasible. 

RE.sea.rch in Cattle Breeding and Dairy-
tng 

In the same Report the Committee 
observed that facilities available for 
research work in cattle breeding and 

~ in the country were very 
meagre and that there was a great 
need for further development in this 
field. Such research work was of vital 
national importance and should be 
undertaken all over the country. The 
Committee recommended that Research 
l'nstitutes similar to the Indian Dairy 
Research Institute, Bangalore, should 
be opened in various regions in the 
country. For this purpose they sug-
gested that the country may be divid-
ed into the followin2 four rel!ions ac-
cording to the climatic wnd other con .. 
ditions that Q'overn the breeding of 
cattle of that area: IG 

(8) Heavy rainfall areas comprising of 
Ort .... Bengal, Assam, West Bengal 
Malabar, etc. where rice straw is 
the predominant feed for cattle. 

(b) Medium rainfall areas ~ humid 
climat-e comprisUlg of Central 'India. 

(C) Dry weather areas comprising of 
__ NoJ'ltbem India. ~.  U.P.. etc. 

IIloR (EC-ILS), para 43, p. lO. 
u48 R (EC-ILS). p. 9. 
nJl R (EC-ILS), para II4-II7 p. 37-39. 

(d) HiU,. !leather areas like Himachal 
PraQeflh, Coor,; Doty. etc. 

Accepting the recommeJlidatioD the 
Government, in their reply. ~  

. The new Natioo4,1 Dairy Research Ins-
tItute at Karnal will function as the Cen-
'Tal Researeh Institute ,to co-ordinate the 
aativities of the Regional Centres. At 
present. the Dairy lastitute at Bangalore 
it f\fnctioninll as. the Southern ttegjonal 
St.atlon. The malO Institute at Kamal 
WIll also represent the Northern Regional 

~ for the present. It is proposed to 
establish two more regional stations to 
~  the Eastern and Western Re-
gIOns of the country. but due to lack of 
funds, .the ~  of the project may 
have to be deferred to the Third Five 
Year Plan ~ . 

Liatener Research in A.I.R. 

In :their Twelfth Report an All 
India Radio, the Comm-ittee dealt with 
listener research.17 They felt that 
listener research was not being given 
the attention and importance that it 
deserved. They observed that if pub-
lic reactions were "assumed" by the 
broadcasttng authorities without pro-
per saientinc assessments the public 
service rendered by thein had often 
the danger of ,becoming irresponsible. 
The Committee further wrote: 

The functions of AIR would be to 
~  the. various groups of listeners 

and adJust their broadcasts in such a way 
that all groups are catered to. Seoondly 
they ~  determine whether the broad-
casts mtended for a particular groU,p are 
bein.g liked ~  that Rroup ... Every group 
of ~  IS. entltkd to programmes 
accordll1j{ to Its respective .tastes and 
~  ~  responsibility lies merely 
~ ensurmg that within the hroad limita-
hans of the particular tastes Of .that group 
~  do not ~. If the 
wishes of the audience are ignored and 
a broadcasting station broadcasts. only 
programmes of its own choice, the result 
would be that the unwUlinll listener 
wouid switch off his receiver. Listener 
researeh properly conducted can serve as 
a pointer .to broadcastinJ authorities to 
know their audience and In their capacity 
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to utilise this knowledge for the success-
ful achievement of their objects will lie 
the success or otherwise of broadcasting 
in this country. 

The Government in their reply stat-
ed that the general principles tn this 
recommendation had always been kept 
in view. Surveys of the numbers of 
listeners had ·}:>,een extended from the 
four zonal statiops to eight other 
stations. Since listening was pre-
dominantly confined to urban areas, 
surveys in cities were inevitable. It 
was proposed, however, to have sam-
ple surveys i'ncluding both ul"ban and 
rural populations. Surveys of listeners 
who tune to foreign stations had been 
conducted by AIR and also by other 
independent organisatidns. The find-
ings of the latter had substantially 
confirmed the results of AIR surveys 
in respect of listeninJ!' to Radio Cey-
10n.1R 

Research on the Railways 

In their Thirty-third Report on the 
Railways, the Committee referred to 
the research work done by the Rail-
ways and recommended that research 
and standardisation should not be 
confined only to technical and scienti-
fic aspects of the Railways but also to 
other matters, such as administration, 
accounting, public relations, commer-
cial side and other miscellaneous acti-
vities of the Railways. The Committee 
further recomme'nded that experI-
ments should be conducted from time 
to time in order to brinJ!' about simpli-
city and st&ndardisation in all the 
Railways with regard to all these 
matters with a view to increase the 
efficiency and to eliminate delays or 
waste. They also suggested that the 
Railways should make increasing use 
of the work done by bigger research 
institutes (e.g., the Forest Researeh 
Institute, National PhYSical Labora-

"3IR (EC-ILS), pp. 29-30. 
u33 R (EC-ILS), para 9, pp. 2-3. 
"91 R (EC-ILS), liP. 78-79. 
11331l (BC-1LS). para u pp. 4-5."' 
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tory, etc.,) and should submit pro-
blems to them for advice. This would 
enable the Railways to get experienced 
and mature advice in these matters 
and also help in pooUnll of ideas and 
avoid duplication of efforts on the 
same subjects.'9 

The Government in their reply stat-
ed as follows: 20 

It appears worth-while developing at 
an efficient level the work in the technical 
field where research and development is 
most needed before any extension of re-
search to other desirable activities is 
undel'taken. In fact, there should not be 
any great difficulty in our country in do-
ing the more theoretical and non-teChni-
cal work. . 

Advantage will be taken of the results 
of research in the National Laboratorie&. 
to the extent they can be applied on the 
Railways. The latter are doing original 
and some applied research, whereas the 
Railway Research Centre is doing mostly 
applied research specifically on railway 
problems. However, the Railway Board 
are already contemplating the association 
of the Director of C.S.I.R. on the Control-
ling Committee of Railway Research so 
that any chance of duplication feared by 
the Committee will also be avoided. 

The Committee was also of the view 
that there was a great scope for ex-
panding the activities of the Research 
Organisation on the Railways. They 
observed as follows:!n 

The programme of expansion is gOOd as 
far as it goes; but it does not go far 
enough. ~ Railway Ministry should 
make out a bigger and a more detailed 
programme of expansion covering the en-
tire Second Five Year Plan period. The 
Ministry should also examine the feasibi-
lity of setting uu one Research Centre on 
each Railwav. The Research problems to 
be dealt with at these centres should not, 
however, be on a .territorial basis, but on 
the basis of specialised subjects. 

The Government in their reply stat-
ed that it had been decided that all 
work connected with Research, Design 
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and Standardisation should be placed 
under one . ~ The Cen-
tral Standards Office for Railways and 
the Railway Testing and Research 
Centre were being merged into one 
organisation called the Research, 
Design and Standardisation Orga'nisa-
tion. The new organisation would be 
headed by an officer of the rank of 
General Manager and designated as 
Director-General. 

In this regard the Government stat-
ed as follows: 

In considering the suggestion of setting 
up a Research Centre on each Railway, 1t 
has to be borne in mind that the prob-
lems that arise on various Railways are 
similar and call for common solutions, 
and ,the tendency the world over has, 
therefore, been to centralise railway re-
search. Also, there is always a dearth 
of personnel with a real flair for techni-
cal research. The balance of advantage, 
therefore, seems to be in favour of a 
central research centre, adequately equiP-
ped and suitably manned, ra.ther than in 
the dispersal of equipment and research 
talent over more than one. 

Research in Electrical Engineering on 
the Railways 

In the same Report the Committee 
observed that there was a vast field of 
research in Electrical Engineering spe-
cially in tele-communication, which 
was closely connected with electrical 
engineering and in respect of which 
Indian Railways were lagging behi'nd. 
They recommended that the Railway 
Board should pay more attention to 
the research work in electrical engi-
neering and equip the Research Orga-
nisatio'n for that purpose. For inst-
ance, one or two sets of radar instru-
ments could be obtained and indigen-
ous research carried on to devise some 
cheaper instruments on these lines.2:1 
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The Government in their reply stat-
ed:24 

The Railway Research Organisation haa 
recently been recrganised and all work 
connected with research. design and 
standardisation has been placed under 
one organisation and an officer each for 
research in Electrical aRd Tele-commu-
nica.tion Engineerine; work has been in-
cluded in it. 

Research on social pr9blems having a 
beaTing on Community Development 
Work 

While dealing with the Mi'nistry of 
Community Development in their 
Thirty-eighth Report, the Committee 
recommended that the universities 
should do research work on specific 
social problems which haVe a bearing 
on Community Development work. 
They wrote as follows: 2/\ 

The Committee feel that all that Js 
possible has not heen done to enlist the 
support of the Universities or other insti-
tutions of Social Sciences in the country 
to help In research on the social prob-
lems which are On the increase due tl 
rapid social changes occuring in the coun-
try. The Committee, therefore, recom-
~ .  th!!-t ~  Community Projects Ad-
mInIstratIon In consultation with the Pro-
gramme Evaluation Organisation should 
systematically contact all the Universi_ 
Hell and other inst.itutions of sOCial scienc-
eS in the country which are capable of 
undertaking research in social problems 
~  ~  the!r support to help the orga-
nIsatIon to brme; to t-ear an independent 
011tlook on the existinl!' development pro-
~  so far as its '"'Cial aspect is con-
cerned. 

~  Committee fe.el that it should be 
POSSIble for Programme Evaluation Orga-
nisation eVen to indicate the courses to 
be prescribed for the Research scholars 
whu are desirous of taking rural problems 
for their study and ,thesis. Results of 
such studies will not only be of purely 
academic interest, but will also be of 
practical Use to the field workers actually 
engaged in the Community DeveloplDeDC 
Programme. 

. .. -1 
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The Governme-nt in their reply stated 
that in order to establish greater co-
ordination between C. D. Programme 
and the Universities in the country, 
the Vice-.Chancellors of Universities 
had been addressed to i'nclude Com-
munity Development as a subject in 
their syllabi. Most of the Universities 
had introduced the subject in their 
syllabi for graduate or post-graduate 
classes. Other universities were being 
asked to follow suit. The Government 
however, stated that no problem had 
till the'n been referred to Institutions 
of Social Sciences for research.28 

Not considering the Government's 
reply as satisfactory, the Committee 
wrote::!7 

In .the context of the important social 
changes taking place in the country and 
the objective of the Community Develop-
ment Programme to create a socio-econo-
mic revolution as a result of development 
progranune in the rural areas the Com-
mittee would like to reiterate their view 
that the Ministrv should address them-
selves more effectively to seek the active 
co-operation of the Institute of Social 
Sciences in the study and research lead-
ing to an objective and scientific asseSS-
ment of social impact of the development 
programme. 

As re,g:,ards indication of subjects 
for research, the Government stated 
'as follow: 28 

The P.E.O. is assisting the Ministry of 
Community Development in evolving 
courses In community development at 
varioUs levels. ., Demands fOr a'Ssistance 
from individual research schOlars working 
on commUnltv development are alsO met 
,to the extent possible. 

Research for improvement of buUock-
carts 

In their Fifty-ni"nth Report on Na-
.tional Highways and Roads, the Com-
mittee recommended that research 
alrould be carried out on improving 
the bullock cart. In this regard they 

observed: 29 

Improvement of the bullock cart-pro-
vidin2 rubber tyres to them, for exa-
mple-will have a good effect on the 
maintenanCe of village roads as well. The 
Committee, therefore, suggest tha.t the 
feasibility ~  suitable research 
facilities from ~ Central Road Fund for 
the improvement of bullock-carts should 
be carefully examined. 

The Government in their reply stat-
ed3f1 that assistance had been given 
in the past from the Central Road 
Fund (ordinary) reserve for res-earch 
and experiments connected with the im-
provement of bullOck-carts. The Cen-
tral Road Research Institute were also 
carryrn2 out experiments for evolving 
a suitable rubber bush for the wider 
iron-tyred bullock cart wheel. The 
experiments, which had not so far 
yielded any promising results, were, 
however, being continued. The Gov-
ernment also stated that the question 
of 2ivinl! further aid from the Ce'ntral 
Road Fund (Ordinary) Reserve for 
such research would be considered as 
and when need arose. 

Results of Road Research for Commu-
nity Development work 

In the same Report the Committee 
also suggested that it was necessary 
to have some constant channel for iln-
parting information on results of road 
researches conducted by the Road Re-
search Institute to the Community 
Projects and National Extension Ser-
vices. They wrote as follows: 31 

All research. J],o matter of that type it 
is, would be fuble if its results cannot be 
brought home to the common man in the 
village, In the opinion of the committee, 
the best channel of bringing the benefits 
to the villages emanating from the results 
of scientific research would be through 
the Community Project'S Administration. 

------------------------------------
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The Governme'nt in their reply stat-
~  

The question of channel for .~  
information on road research to the Com-
munity Projects and National Extension 
Service areas ~ discussed at the Chief 
Engineers' meeting held at Shillong in 
May, 1957. The Chief Engineers recom-
mended that if Community Projects were 
to have the real benefit of the results of 
road research and experiments. the State 
Public Works Department should be the 
channel through which the results should 
be imparted and a suitable technical offi-
cer of the Department should be entrusted 
with the responsibility of advisine: the 
Community Projects Administra.tion on 
the technique of road construction to be 
adopted on the basis of such results. The 
recommendation of the Chief Engineers 
has been brought to the notice of the 
State Governments for necessary action. 

Experimentation of New Techniques 

The Committee also found that while 
a lot of money was spent on road re-
search, there was not enough money 
to be spent O'n large scale experimen-
tation which was necessary to popu-
lanse new techniques. The Director 
of the Road Research Institute had 
suggested that for every proposal 
evolved by the Centre or the State 
concerned a specific provision of Ii 
per cent should be made for large scale 
application of research carried out on 
any item, not necessarily the items 
provided in the Budget estimates. 
Commenting on this, the Committee 
wrote as under: 38 

The Committee feel that unless some 
sort of specific provision was made in the 
way suggested by the Director of the 
Road Research Institute, the results of 
research will not be of much benefit. 
There is no point in doing research un-
less funds are provided to bring it up for 
experimenta.tion. The Committee, there-
fore, reC'Ommend that the Planning Com-
mission should persuade the States to 
agree to the proposal referred to above 
and see it through. 

1166R (EC-ILS). p. 36. 
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The Government in their reply stat-
ed as follows:1I4 

The suggestio!} was communicated to 
the State Governments for their view!!. 
Only a COul?le of State!; have agreed with 
the suggestlon as a matter of principle. 
Most of the States have either not accept-
ed the proposal Or accepted it with certain 
conditions. while replies are !It ill awaited 
from some States. The views of the State 
Governments are beinl!' examined in 
consul·tation with the Plannine: Commis-
sion to decide what further action should 
be taken by the Government of India. 

Publicity for Government Work 

The Committee have often stressed 
the need for giving adequate publicity 
!or Government work. This has not 
been confined to publicity for the vari-
ous decisions or achievements of the 
Government but also on matters relat-
ing to various facilities provided by 
the Government for the public. Some 
of the instances pointed out DY the 
Committee are given below. 

Coordination 'between Centre and the 
States on matters of publicity 
In their Eleventh Report the Com-
mittee dealt with the question of ade-
quate coordination between the Centre 
and the States dn matters relating to 
pUblicity. They wrote as follows: 31i 

Though various States ha,ve their own 
organisations for publicity matters, there 
is no effective co-ordination between 
the Publications Division in the Centre 
and the various cor re!;ponding organi-
sations in the States. The Committee 
were informed that occasionallv some 
exchange of publicity material had 
taken place between the Publications 
Division and the varioUs States, but this 
had not been done .in a systematic man-
ner. The Committee consider that ·pe-
riodical conferences between the officers 
Of the Centre and the States engaged in 
publicity work should be held, to work 
out a coordinated programme for publi-
city throughout th"" country The fun.c-



Journal of Parliamentary Information 

tiona of the Centre and the States should 
be clearly demarcated. Rural publicity 
which at present is carried on on a minor 
scale, though it is of vital ,interest to 
the country, can best be undertaken by 
the States. the Centre retaining to itself 
the functions of guidinf! the States in 
this matter and coordinating the eflorts 
of the various units. By this method 
there will be a uniformity in the ,publi-
city arrangements in the va1'lious States 
and in ftxing the priorities of matters 
which require publicity. There should 
also be .uitable arrangements whereby 
articles appearing in the publications of 
the centre and. the States could be 
mutually exchanged ther.eby achieving 
a considerable saving in expenditure 
which iis otherwise incurred on account 
of different articles being written 'On the 
same subject in the different publications. 

The Government in their reply stat-
ed that details of co-ordination bet-
ween the Centre and the States were 
worked out at the Conference of Direc-
tors of Publicity and Information Min-
isters held in January, 1955 and that a 
review of the coordinated activities 
would be undertaken at the periodic 
conferences of Directors of Publicity.M 

Integrated Publicity 
through A.I.R. 

Programme 

In their Twelfth Report on All India 
Radio the Committee made certain 
recommendations regarding the Inte-
grated Publicity Programme for the 
Five Year Plan made through All 
India Radio. They wrote as follows: 37 

The Integrated Publicity Programme 
for the Five Year Plan js designed to 
enlighten the common man on the pro-
gress ot development in this country un-
der the Plan. so that by creating an 
aVl!'8reness in him of the great work 
belDg done, he may participate in the 
co-operative endeavour of nat.ional re-
construction. Publicity programMes 
should, therefore, be deSigned to infuse 
a spirit of national pride and patriotism 
.in the citizens apart from the main ob-
jeet of providin.. information on the 

; 
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various schemes included in the Five 
Year Plan. 

The Committee also made some spe-
cific suggestions in this regard. 

The Government in their reply stat-
ed that a majorty of the suggestions 
made by the Committee had been im-
plemented and added: 38 

Greater use is made of actuality re-
cordings, stories, dramas and features 
than was done before and talks are be-
·ing given a secondary place. Features 
have been planned and provided not only 
in regional languages but alS'O on 
a nat'ional basis like documentaries 
on projects.,., etc. The recent experiment 
at Farnn" .l'·oI"Uml Programmes provided 
by the Poona Station combined all these 
programmes effectively and the model of 
these programmes is being examined 
with a view to its extension in other 
parts of the country. Arrangements have 
already been made to supply recordings 
of broadcasts to the Cent1'l81 Government 
vans in the first instanCe and subse-
QuentlV they will be supplied to State 
Government vans also. Programmes f01 
urban audiences are also ~ planned, 
whiCh will explain the relevance of the 
Plan in their lives and the solutions 
which have been adopted in the Plan 
for urban problems. 

Developing Public interest in Railway 
Matters 

In their Twe'nty-sixth Report on the 
Railways, the Committee recommend-
ed that it was necessary to make the 
public take an intelligent interest in 
~  working of the Railways by plac-
mg matters of public interest before 
them for eliciting their opinion. They' 
commended the pUblication of a popu-
lar edition of the Annual Report of 
~ Railways and suggested that this 
mIght be published in Hindi also. 

The Rai'lway Corruption Enquiry 
Committee also had recommended 
wider publicity of facilities afforded 
by the Railways, the procedure to be 
adopted by the public for making full 
use of such facilities and the procedure --
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for making complaints. The Commit-
tee wrote that they were in full agree-
ment with these views and also recom-
mended that the Railways should 
spare no pains in developing the inte-
rest of the public in the facilities avail-
able and their duties as passengers: 48 

The Government in their reply stat-
ed that most of the suggestions had 
been accepted and certain others 
would be implemented as time went 
on and to the extent desirable.41 

As regards the suggestion for pub-
lishing a Hi'ndi edition of the Annual 
Report, the Government stated that 
since 1954-55 the Hindi edition also 
was being published. 

Internal Tourist PubliCity 

In their Thirty-fourth Report on 
Tourism, the Committee expressed 
satisfaction over the fact that the 
Seco'nd Five Year Plan had provided 
for a sum of Rs. 40 lakhs for internal 
tourist publicity. With this sum the 
Ministry of Transport ~  to 
bring out tourist publicitv literature 
in ten regional languages. The money 
was proposed to be given to the State 
Governments for producing the litera-
ture but the distribution of the mate-
rial would be made from the Centre to 
avoid the possiblility of overlapping. 
The Committee ~  that in the 
matter of distribution of the tourist 
literature which was brought out in 
~  various languages of the country, 
WIde publicity to the fact of their 
beinl! brou#!ht' out in the respective 
langua#!es should be ~  through 
the medium of advertisements in the 
regional newspapers concerned.42 

The Government in their reply stat-
ed that the recommendation had been 
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accepted and that action as suggested 
would be taken when tourist literature 
in Indian languages was brought out 
in future.43 

Deck Passenger Welfare. Committees 

In their sixty-second Report on 
Shipping, the Committee referred 44 to 
the work of the Deck Passenger Wel-
fare Committees at Bombay, Calcutta 
~  Madras. These Committees advis-
ed the Government in matters relat-
ing to the interests, comforts and con-
veniences of deck passengers at all 
ports in their respective Mercantile 
Marine Districts and on board the 
ships. The Deck Passenger Welfare 
Officer covered all passenger ships in 
a year for actually assessing the conve-
niences provided for the passengers 
besides redressing the complai'nts re-
ceived. The Committee recommended 
that suitable publicity should be given 
to the work done by the Deck Passen-
ger Welfare Committees. 

The Government in' their replv con-
veyed the acceptance of the Committee',; 
recommendation that suitable publicity 
should be I{iven to the work done by 
Deck Passenger Committees and agreed 
to take necessary steps to implement 
this recommendation,4li 

Publicity for Military Dairy Farms 

In their Sixty-fourth Report on Mili-
tary Dairy Farms, the Committee dealt 
with the question of giving proper 
publicity to the work of these Farms. 
They inter alia wrote as follows regard-
ing this matter: 46 

The Committee feel that the public dt) 
not have a proper appreciation of the 
work done by the Military Farms. The 
practice of throwin/! open ~ farms 
twice a week to the public to visit them, 
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which was introduced recently, might 
have some publicity value but by itself 
it is not adequate. It is necessary that 
the general 'Public should be made aware 
of the work aDd achievements of the 
Militarv Dairy Farms and that they 
should be informed in what way these 
farms can help the civil population in-
tErested in the matter. 

The Committee recommend that in-
terestinl! literat'lre about the activities 
of the farms, the various experiments 
conducted, the wav in which practical 
problems have b2en solved, the methods 
adopted to increase milk 'Production and 
similar other useful information should 
be brought out. 

Attractive annual reports on the work-
in2' of the Dairy Farms providing in-
formative and instructive material should 
therefore be brought out and made avail-
able to persons and 'institutions interest-
ed in the subject, as well as Member!! 
of Parliament and of the legislatures of 
the States in which the farms are-
situated. 

Further. !lress correspondents should 
also be invited to visit the far-ms and 
the various aspects of work should 1:e 
exPlained to them so that they may 
also help in the "Publicity. 

The Committee would recommend 
that the facility afforded by the Military 
Farms in regard tn the givine-away of 
calves free to public institutions and 
members of public should also be eiven 
publicitv and literature on the subjet.·t 
sent to every Goshala and Gosamrakshak 
Committee in the country. 

The Government in their reply stat-
ed that these recommendations had 
been noted and would be complied 
with.41 As regards publicity in the 
matter of l!iving away calves free, the 
Government stated: 
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Copies of various press releases on the 
subject of free distribution of calves etc. 
have been forwarded to the Ministry of 
Food and Agriculture. That Ministry has 
requested that copies of these releases 
may also be supplied to the Secretary, 
Central Council of Goshalas and State 
Federations of Goshalas and Pinjrapoles 

~ . ; wide \publicity ~  the 
various Goshala!C. This is beIng done. 

Publicity for Civil Trade Items Pro-
duced in Ordnance Factories 

In their Sixty-eighth Report on 
Ordnance Factories, the Committee re-
commended that proper publicity 
should be made for civil trade items 
produced in Ordnance Factories. They 
wrote as follows: 48 

A sum of aoout Rs. 20,000 i.e. 0.05 per 
cent of the value of civil. trade prod..tc-
tion is spent annually on publicity of 
civil trade items produced by the Ord-
nance Factories. The Committee sug-
gest that .every effort should be made to 
give publicity to civil trade items pro-
duced in Ordnancp Factories by opening 
showrooms at selected centres, intensive 
and extensive advertisement!! etc. 

The Government in their reply stat-
ed that all reasonable efforts were al-
ready being made to give publicity to 
civil trade production of Ordnance fac-
tories by suitable advertisements, issue 
of brochures as well as partiCipating in 
exhibitions, both inside and outside 
India. Due to a limited interest of the 
general public in the articles manufac-
tured by the Ordnance factories the 
cost of ~ any permanent show 
rooms would be incommensurate and 
prohibitive, the Government reply 
added.49 



Short Notes 

(a) PARLIAMENTARY EVENTS AND ACTIVITIES 

Fifty-Fifth Inter-Parliamentary 
C&Bferenee 

The 55th Inter-Parliamentary Con-
ference was held in 'Teheran (h-an) in 
September-October, 1966. The Indian 
delegation to the Conference was com-
posed of: 

Shrimati Violet Alva, Deputy Chair-
man (Leader) 
Dr. Z. A. Ahmad. M.P. 
Shri A. V. Raghavan. M.P. 
Shri J. B. Muthyal Rao, M.P. 
Shrimati Renuka Ray, M.P. 
Shri S. L. Shakhdher, Secretary, Lok 
Sabha. 

The following subjects were discus-
sed at the Conference: 

1. Relations and Co-operation bet-
ween Existing Regional Econo-
mic Groups and Systems. 

2. I'he Role of Parliament in the 
Prepa:r.aiion and Control of 
Economic Development Plans. 

3. Methods of strengthening Re-
gional Security in conformity 
with the United Nations Char-
ter. 

During the Conference period, meet-
ings of the Inter-Parliamentary Coun-
cil, Standing Study Committees and 
Executive Committee of the Inter-Par-
liamentary Union were also held. 

The Association of Secretaries-Gene-
ral of Parliaments also met in Teheran 
during this period. 

Twelfth Commonwealth Parliamentary 
Conferenee 

The Twelfth Commonwealth Parlia-
mentary Conference was held in Ot-
tawa (Canada) in September-October, 
1966. The Indian delegation to the 
Conference was led bv Shri K. Han-
umanthaiya. M.P. 

The follOWing were the other mem-
bers of the delegation. 

Shri M. P. Bhargava, M.P. 

Shri K. Manoharan, M.P. 

Shri V. C. Parashar, M.P. 

Shri Atal Bihari Vajpayee, M.P. 

Shri B. N. Banerjee, Secretary, 
Rajya Sabha. 

Shri Keshab ~  Basu, Speaker, 
West Bengal LegIslative Assembly, Shri 
V. S. Page, Chairman, Maharashtra 
Legislative Council, Shri R. V. Swa-
minathan, M.L.A., Madras, Shri Durga 
~ Khanna, Chairman, Punjab Legis-

~ Council, Shri Ganji Veerappa, 
M.L.A., Mysore, and Shri Digvijai 
Singh, M. L. A., Rajasthan, also attend-
ed the' Conference as delegates of their 
respective State Branches of the Com-
monwealth Parliamentary Association. 

Bhri C. D. Natarajan, Secretary, 
MadJ::as Legislative Assembly, attended 
the Conference as Secretary from State 
Branch. 
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The following subjects were discuss-
ed at the Conference: 

1. The Commonwealth and the 
World. 

2. Parliamentary Government in 
the Commonwealth. 

3. Commonwealth Self help-Trade 
and Aid. 

Pre-Conference tours for about two 
weeks had been arranged by the Canada 
Branch of the Commonwealth Parlia-
mentary Association. 

Parliamentary Delegations, from abroad 

The following Parliamentary Dele-
gations from foreign countries visited 
India during the period July, 1966 to 
December, 1966:-

Australian Delegation 

In response to an invitation by 
India, a 9-member Australian Parlia-
mentary Delegation led by Hon. 
R. W. C. Swartz, Minister for Civil 
Aviation, visitEd India in July, 1966. 
Besides Delhi, the delegates were 
taken to some places of cultural and 
industrial importance like Jaipur, 
Agra, Bangalore and Madras. 

The Chairman, Rajya Sabha and 
the Speaker, Lok Sabha, entertained 
the delegation to lunch. 
Indonesian Delegation 

In response to an invitation by 
India a 5-memb£r delegation of the 
Indonesian Group of the - ~
mentary Union led by: . Mr. ~ .  
Reksodipuro M. P ., VlSlted India In 
October 1966 on its way back from 

~ ~ attendinJ! the Inter-Par-
liamentarv Conference. Besides Delhi, 
the delegation visited Agra as well. 

The delegation watched the P!o-
ceedings of Lok Sabha and Ra]ya 
Sabha on October 10, 1966. A recep-
tion was also arranged in honour of 
the delegation. 

Ceylonese Delegation 

A ~  Parliamentary Dele-
gation from Ceylon, led by Mr. D. P. 
Atapattu, visited India in November-
December, 1966. Besides Delhi, the de-
legates were taken to several places 
of cultural and industrial importance 
in this country. They visited Bana-
ras, Sarnath, Gay&, Calcutta, Sanchi, 
Ellora, Ajanta, Bombay, Bangalore 
aud Madras. 

They also watched the Lok Sabha 
and the Rajya Sabha in session on 
November 29, 1966. 

A lunch by the Chairman, Rajya 
Sabha and the Speaker, Lok Sabha, 
was also arranged in honour of the 
delegation. 

Conference of Presiding Officers of 
Legislative Bodies in India (New 

Delhi-1966) 

The thirty-first Cooference of Pre-
siding Officers of Legislative Bodies 
in India was held at New Delhi on 
the 29th and 30th October, 1966. Sar-
dar Hukam Singh, the then Speaker of 
Lok Sabha, presided. Besides the De-
puty Speaker of Lok Sabha and the 
Deputy Chairman of Rajya Sabha, :4B 
Presiding Officers i.e .. Speakers, Chair-
men Deputy Speakers and the Deputy 
Chairmen of State Legislatures at-
tended the Conference. 

At the outset, the Conference adopt-
ed a condolence resolution on ~ 
death of Shri Lal Bahadur Shastri. 
The Chairman then delivered his ad-
dress to the Conference. 

The Conference discussed the fol-
lowing points:-

1. (a) Are the present powers of 
Presiding Officers commensu-
rate with the growing disor-
derliness within the House? 
Cb) What are the causes of 
growing disorderliness and the 
zemedies therefor? 
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2. (a,) When a political party or 
parties in the House are de-
termined to obstruct the pro-
ceedings, what procedure 
should be followed so that the 
proceedings are conducted 
smoothly? 

(b) When a political party has 
expressed its intention in no 
uncertain terms of creating 
disturbance in the House and 
not aUowinll the proceedings 
to go on ~ when as a result 
members of the party are sus-
pended from the service of the 
House for a certain period, 
whether the members of that 
party who were absent in the 
House on that day should also 
be suspended for the smooth 
conduct of the meeting on the 
ground that the absent mem-
bers also ~  the same view 
and would have created or 
would create obstruction if 
they are not similarly sus-
pended? 

3, Whether the Speaker (i.e., the 
Chair) has an inherent ~  

to order the removal from the 
House of any Member who 
refuses to obey bis orders 
even before a motion for sus-
pending the Members has been 
passed by the House? 

4. (a) If the joint meeting of the 
two Houses at the time of the 
Governor's Address is not con-

~ to be a meeting of the 
Legislature, who is to main-
tain order in the House during 
the Address? 
(b) If the Governor is obs-
tructed or is not otherwise 
able to deliver his Address to 
the House Of the two Houses 
assembled. together, as the 
case may be, can the House 
or the two Houses proceed to 
discuss the Address on the 
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Motion of Thanks when they 
rcarsemble separately for this 
purpose? 

5. Whether a Minister of State or 
a Deputy Minister is a mem-
ber of the Council of Ministers 
and is entitled to exercise ,the 
rights of speaking and other-
wise takinlI. part in the pro-
ceedings of a House of Legis-
lature of the State of which 
he is Dot a member? 

6. What should be the procedure 
if a Member of the House 
wan.ts to raise the discussion 
of an ~  misdemeanour 
of a ~  or Ministers? 

7. Whether any motion or a re-
solution can be moved from 
the Chair? If so, what kind of 
motion can be so moved and 
under what circumstances? 

8. Under the. Warrant of Prece-
dence the Deputy Presiding 
Officers in the States have the 
same status as Ministers of 
State in the States. Their sa-
lary, allowances and other 
facilities should be equated. 

9. A Member of the Assembly 
handed over a peiItlOn con-
taining allegations against 
some officers to a Minister in 
the House and. sou2bt privi-
lege or immunitr. from legal 
action. The petItIon was not 
presented in the course of 
the Member's speech and 
through Speaker. ~ 
such a presentation of a ~
tion in the House to the Mm-
ister can be construed to be 
pUt of the proceedings of the 
House and thus protected 
under the privileges of the 
House or its Members? 

10. Whether - ~  
within a reasonable tIme, of a 
resolution passed by the House 
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constitutes a contempt of the 
House? What .time should be 
deemed. as "reasonable time"? 
Whether the same principle 
can be applied to the non-im-
plementation of assurances 
given on the floor of the House 
by the Ministers? 

11. Owing to illness of a very se-
rious nature or some other 
cause the Speaker is unable to 
perform the duties of his office 
particularly during a session 
of the Assembly in which 
certain Money Bills are passed 
by the Assembly: As under 
claUSe (4) of article 199 of the 
Constitution the certificate as 
.to whether a Bill is a Money 
Bill is to be endorsed on the 
Bill under the signature of the 
Speaker alone when it . is 
transmitted to the Legislative 
Council and when it is pre-
sented to the Governor for 
assent, is i.t not advisable to 
meet such a contingency, to 
empower the Deputy Speaker 
to certify and sign a Bill as 
a Money Bill by necessary 
amendment of the constitu-
tion? 

12. Proposed 'Indian Parliamentary 
Service' . 

13. The extent of indeDendence of 
State Legislature-Secretariats 
from the Executive. 

14. Can the Presiding Officer. not-
withstanding the reluctance of 
the Government, on his own 
initiative extend the session 
and include the controversial 
subject in the Agenda of the 
House? 

15. On the Government placing for 
information, a document on 
the Table of the House-

~ which is not required by 
any law. Statute or Consti-
tution to be so placed; 

(ii) in respect of which there is 
no provision that the House 
has jurisdiction or power to 
modify, amend or rescind its 
contents; and 

(iii) the provisions of which have 
not been drawn up Or fram-
ed by the State Government, 
can any Member claim a 
right to discuss or debate 
the contents thereof i.e. of 
such document? 

16. Given the fact that document of 
the nature described in point 
No. 15 is placed on the Table 
of the House accompanied with 
a statement of the Govern-
ment that the House or ME.m-
bers may, if they choose, offer 
any recommendations for 
modifying, amending or add-
ing any provision in the docu-
ment so placed on the Table of 
the House and that such r<.>-
commendation shall be referr-
ed to the body that has drawn 
up the original document, 
then can such recommendation 
be made in any manner other 
than-

(a) by private communication 
to the Chief Minister. 

(b) by a resolution by a Mem-
ber in the form of declara-
tion of opinion or a recom-
mendation for consideration 
of the House? 

17. Can the mere statement that the 
Government is prepared to 
forward the recommendatIon 
suggested to the authors of 
the document, entitle any 
Member of the House to claim 
a general discussion or debate 
as if it were a Bill moved f.or 
consideration of the House, 
without such Member ~  
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a resolution recommending 
some different view respecting 
the said document? 

18. Given the fact that the docu-
ment'so placed on the Table 
of the House happens to be a 
code of conduct of Ministers, 
can a Member without moving 
a vote of censure or no-confi-
dence in the Ministry be ~

mitted to move a motion. for a 
general discussion suggesting 
that the Ministers have gros-
sly violated the terms of the 
code and have been guilty of 
misdemeanour, without speci-
fying any particular cl'large 
against any particular Minis-
ter? 

19. Whether observations in Fifth 
All India Whips' Conference 
at Bangalore regarding Pre-
siding Officers vis.a-vis Party 
contact are not derogatory and 
obj ectionable? 

20. Whether conduct of Presiding 
Officers can be discussed in 
any open conference? 

Conference of Secretaries of Legisla-
tive Bodies in India (Bangalore--1966) 

The thirteenth Conference o:!" tile 
Secretaries of-Legislative Bodies in 
India was held on June 14 and 16, 1966 
in the Vidhana Soudha. Bangalore. 
Besides the Secretaries of the Rajya 
Sabha and the Lok Sabha, 21 Secre-
taries of State Legislatures attended 
the Conference. 

After the welcome speech by Shri 
T. Hanumanthappa. Secretary, Mysore 
Legislature, Shri B. N. Banerjee. Se-
cretary of Rajya Sabha (Chairman of 
the Conference) and Shri S. L. Shak-
dher, Secretary of Lok Sabha, addres-
sed the COnference. After discussing 
the points raised in these AdClre&s€s, 
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the Conference discussed the follow-
ing. points on the Agenda:-

1. The role of Secretary when a 
point of order is raised with-
out notice and also when there 
is pandemonium in the House. 

2. The necessity of maintaining 
the rulings of the Presidin,e: 
Officers and the summary of 
the Le,e:islature's proceedings 
in English, in view of the 
States having adopted re-
gional languages as their offi-
cial languages and in view of 
the proceedings being con-
ducted mostly in those lan-
guages. 

3. What is the procedure that 
should be adopted in the 
Upper House of a bicameral 
LE",gislature for the passing of 
Money Bills received from the 
Assembly: 

(a) whether there should be 
three readings eVE"n i!l t."e 
case of Money Bills as in 
the case of ordinar:y Bills 
and if so, what is the form 
of motion that should be 
proposed at the second and 
third reading stages? 

(b) If the Council has no re-
commendations to make, 
should a Money Bill lie 
passed as in the case of ony 
other Bill? Can a Member 
claim a division on Lhe mo-
tion 'that the Bill be PdSS-
ed', and what is the form of 
message that should be sent 
to the Lower House jf the 
motion is negatived? 

4. If a Private Member's Bill 
after introduction (for whkh 
nC' recommendation from the 
GovernOr is necessary) is 
found to require the recom-
mendation of the Governor at .. " 
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the consideration stage under. 
article 207 (3) of the Constitu-
tion, and if such recomnien-
dation does not come, whether 
the Bill should be kept pend-
ing indefinitely or it cllOuld 
lapse? 

5. What is the correct procedure 
for a Private Member to pre-
pare the financial Memorandum 
to a Bill? 

6. Whether the failure of the Gov-
ernment to lay in time on the 
Table of the House the rules 
framed. pursuant to delegatw 
legislation requiring that such 
rules shall be subject to modi-
ficatiOn or annulment within a 
prescribed time by the Legis-
lature, can be construed as a 
contempt of the House and 
therefore a breach of pri-
vilege? 

Change in the Time of Sittings 
On March 23, 1967, the Speaker in-

formed the House that following the 
decisions reached at a meeiing he had 
on March 21 with the leaders of the 
Opposition Groups and the Minister of 
Parliamentary AffairS, the House would 
observe a-lunch break from 1 p.m. to 2 
p.m. everyday and the revised hours o! 
sittings would be from 11 a.m. to 1 
p.m. and 2 p.m. to 6 p.m. He also an-
nounced that Half-an-Hour discus-
sions, if fixed for any day that would 
be taken up at 5.30 p.m. on" that day. 
The House adopted the revised hours 
of sittings from March 27, 1967. 

Prior to I'M Lok Sabha used to have 
a lunch break from 1 P.M. to 2.30 P.M. 
On September 8, 195:4, thp House decided 
to do away with the lunch break and to 
have continuous s'ittings from 11 A.II. to 
5 P.M. ~ - -  discussions used tlJ 
'be taken up from 5 P.M. to 5.30 P.M. 
The Htluse had 'also agreed upon a ~ 
vention that ~  question of quorum 
would not be raIsed between t.he hours 
of 1 P.M. to 3.30 P.M. This ccnventiop. 
was, however, nOt observed during the 
Third Lok ~  and the need for a lunch 
hour was VOIced trom many quarters. 

(b) PROCEDURAL MATTERS 

Rajya Sabha: Making Allegations 011 

the basis of statements contained in 
private correspondence is an unheal-
thy practice: Chairman's Ruling. 
On Mareh 31, 1967, a mem"bt!r of 
R1jya Saibha (Shri Raj Narain) sought 
p'=!rmission of the Chair to lay on the 
Table of the House, a letter claimed to 
have been written by Shri M. O. Ma-
thai, to the Governor of West BenRal, 
'Kumari Padmaja Naidu. The Member 
had contended, when the the issue was 
raised "by him earlier in the House on 
March 23, 1967, that the letter con-
taIned certain alleg9tions against the 
Prime Minister. In order to examine 
and satisfy himself about thee;enuine-
ness of the document referred to, the 
Chairman. Dr. Zakir Hussain, had 
asked the member at that time to pass 
on the letter in question to him. When 
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B; photostat copy of the letter in ques-
hon was shown to him the Chairman 
on enquiry, confirmed from the ~ 
of the letter that it did bear his sig:-
nature but the addressee "categoricaJ1y 
denied that she received any letter of 
that kind". When the Chairman again 
requested her to make sure that no 
registered letter had heen received by 
her, she assured him to the contrary 
and authorised him to categorically 
deny it on her behalf. 

In view of this, the Chairman did 
not allow Shri Raj N arain to place the 
1etter on the Table of the House. 
In this context, he ruled: 

The ~  of ~  is a privileged 
~  smCe ~ ~~  proceedings 

~  ~  ~  under OUr CODll-
.ItutIon. In my opmlOn. the private cor-
respondence Of 'individuals cannot bl! laid 
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on the Table of the House and thus given 
immunities which they will not otherwise 
enjoy. I cannot, therefore, allow the copy 
"Of the letter in question to be laid on the 
Table of the House. But I consider ~ to 
be an unhealthy practice for the members 
to use their freedom of speech for malting 
charges on the basis of statements con-
tained in private correspondence of indi-
vidu"3ls who are ilnt enti.tled to use the 
floor of this House for making any 
statement. 

Lok Sabha: bnportant Statements, in-
tended for release to Press should' be 
announced first in the Parliament. 

On February 24, 1966, when the 
Prime Minister was requested to make 
a statement in the House on the talks 
between her and the Preshident of 
Ghana, a Member pointed out that in 
violation of an established convention 
the Prime Minister had already made a 
repal't on these talks to the executive 
of the ~  Parliamentarv Party 
2nd it had been widely reported in the 
Press. He maintained that while the 
House was in session, the statement 
should have been made in the House 
first, in keeping with its deeorum. 

The Speaker made the ~  ob-
servation.in this connection"': 

.  A party is justified in discussing any 
:.mporant matter in its elCecutiv'" commit-
tP.t:' or ,e:eneral committee. But if any 
s' atement relating to that matter is to .,0 
to the Press. or if "3 Press stateJr.Dnt is to 
be .~ . then. of course, this House is 
entItled to know that information ,fir .. t, 

Lok Sabha: Motion for sUsPension of 
II Member can be rescinded by the 
House by adopting another motion to 

that effect 

On March 11, 1966, when the House 
was discussing the question of admis-
sibilitv of several adjournment motions 
and ~ Attention notices on the 
situation in West Bengal, a member 
used certain expressions for the Prime-
Minister, which were taken objection 

eJ .. S. Deb., 24-2-1966, CC. 2084-85," 
··/bid., 11-3-1966, cc. 5049-6r . 

to by certain other members and the 
Speaker. When the Speaker asked the 
Member to withdraw the objectionable 
words, he refused. On his persistent 
refusal to do so, he was ordered by thp. 
Speaker to withdraw f,rom the House. 
The member did not wi,thdraw and 
was then named and suspended from 
the service of the House for the rest 
of the session, on a motion adopted by 
the House, 

The Member thereafter expressed 
regret for not complying with the 
Speaker's earlier order asking him to 
withdraw from the House. He said 
he had no intention of disobeying the 
order and all the misunderstanding 
was caused because he had not heard 
the order earlier. He then withdrew 
from the House. 

Later, the House, having accepted 
the apology offered by the Member re-
scinded the above order of suspension 
by adopting the following motion 
moved by the Leader of the House: 
"That in view of the apology oifen.ct 
by ...... , the order of the House suspen-
dmg him ·from the service of the House 
for the rest of the session, be rescinded." 

The expres:;ion used by him and 
taken objection to, was also expunged 
from the proceedings·· 

Lok Sabha: Decisions of a Committee 
cannot be criticized in the House by a 
member of that Committee except on 
a motion for discussion of the Com-
mittee's Report 
On April 30, 1966, when the Fifth 
and Sixth Reports of the Committee of 
Privileges were presented to the House 
bv the Deputv Speaker, a certain 
Member, who was also a member of 
that Committee, criticised certain de-
cisions of the Committee. 
On this, a point of order was raised 
by another membet-who objEcted to 
the manner in which the memliler con-
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cerned had brought .certain matters to 
the notice of the House "over and 
above the head of the Privileges Com-
mittee", of which he himself was a 
member. !Hel felt that the member 
should have approached the Privileges 
Committee first and that the statement 
which he sought to make in the House 
should have first been made there. 

The Speaker, upholding the objec-
tIon gave the following ruling in this 
connection :* 

It is not the right procedure to stand up 
and criticise a Committee in the House 
unless the retpOrt Of the Committee is 
brought before the House for discussion. 

Lok Sabha.: Questions addressed to 
private Members answered on the 
ftoor of the House 

Rule 40 of the Rules of Procedure 
and Conduct of Business in Lok Sabha 
provides that questions can also be ad-
dressed to a private Member provided 
the subject matter of the question re-
lates to some Bill, resolution or other 
matter connected with the business of 
the House for which that Member is 
responsible. This right has however, 
been rarelv exercised by Members. Al-
though on a few occasions, notices 
under this Rule have been tabled, yet 
there has been just one instance in the 
past, as early as the year 1923, when a 
question addressed to a private Mem-
ber was answered in the House. 

During the Sixteenth Session of the 
Third Lok Sabha two questions under 
this Rule were orally answered on the 
floor of the House. Notices therefor 
were addressed to the Chairman, Pub-
lic Accounts Committee, and were ad-
mitted by the Speaker for nnswer on 
November 30, 1966. The list of these 

questions was separately printed on 
yellow paper and copies thereof were 
circulated to Members only 5 days in 
advance. The relevant entry was 
also made in the List of Business for 
that day, 

Supplementary . Questions thereon 
were, however, not permitter} by the 
Speaker. On a bid made by a Mem-
ber to raise Supplementary Questions 
in order to elicit more information, the 
Speaker observed that it would be diffi-
cult for him to permit such questions 
because that would lead to a separate 
Question Hour. He further added that 
if the Member so desired, he could give 
notice of another question on the basis 
of the answer given to his original 
question. The Member to whom the 
question is addressed would answer 
the question in writing, but no supple-
mentaries would be allowed thereon. 

A Short Notice Question addressed 
to the Chairman, Public Accounts 
Committee, during the same session 
was, however, not admitted by the 
Speaker as there was no provision in 
the Rules regarding Short Notice Ques-
tions to be addressed to private Mem-
bers. 
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Lok Sabba: Undisposed notices of 
Half-an-Hour Discussions call be re-
vived during the Next Session 

During the 15th Session of the Third 
Lok Sabha, it was decided that notice 
of a Half-an-Hour Discussion which 
was admitted and put down in the List 
of Business of a particular day during 
a previous Session but which was not 
taken up for want of time or other 
causes during that Session could be 
revived by the Member in the nex.t 
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Session provided a fresh notice thereof 
was given within one week of the com-
mencement of the next Session. 
The practice prior to the 15th Session 
was that if any matter put down for 
Half-'an-hour Discussion on a particular 
day wa'3 not disposed of on that day, it 
was not automatically included in the 
List of Business for any further day 
unless the Member so desired. SUCh 
notices of Half-an-Hour Discussions stooo 
lapsed on the prorogation of the Session. 
If Members desired to revive the notices 
of such Discussions during the next 
Session, they were normally asked to 
table fresh ~  on points on which 
they desired clarification. Even after that. 
if a particular Member wanted further 
elucidation, he had the option to pursue 
the matter by giving notice of a Half-an-
Hour Discussion which was considered on 
its merits. 

Lok Sabha: No suspension of Rule 
338 to enable re-introdudion in the 
same Session of a Government Bill 
negatived by the House 
The Constitution (Nineteenth Ame-
endment) Bill which was introduced in 
Lok Sabha on May 9, 1966, to amend 
article 3 of the Constitution, was nega-
tived by the House on May 16, 1966 
when the motion for its consideration 
was loSt as a result of the division.'" 
The Government wanted to re-intro-
duce the Bill and get it passed during 
the same session. A tIlotiOl1 for sus-
pension of Rule 338**, in its applica-
tion to the motion for leave 
to introduce and the -motion 
to take into consideration 
the . same Bil as the Constitution 
(Twentieth Amendment) Bill, was, 
therefore, included in the Lis,; of Busi-
ness for Mav 17, 1966. 
On May 17, 1966, before the com-
mencement of the sitting, the Speaker 
held a meeting with the Leaaer of the 
House and the leaders of Opposition 
groups to consider the iSSue. It was de-
cided that Rule 338 should not be sus-
pended so far as the introduction of the 

·L.S. Deb. 16-S-1966, cc. 17117-17123 
··Rule 338 reads : 

Constitution Amendment Bili. was con-
cerned and the Bill might be taken up 
during the next Session which might 
commence a little earlier. 

The decision taken at the meeting 
was announced to the House by the 
Speaker later in the day and the motion 
for suspension of the Rule was not pro-
ceeded witht. 

Lok Sabha: No substantive motion 
on policy matters to be taken up 
when leave has been granted to the 
movinj[ of a motion of No-Confidence 
in the Council of Ministers 

A Government motion to discuss the 
economic situation in the country was 
included in the List of Business for 
July 25. 1966. On that very day leave 
was also granted to ihc moving of a 
motion of no-contidence in the Council 
of Ministers. The Opposition Members 
suggested that the discussion on the 
Government motion should be postpon-
ed till the motion of no-confidence was 
disposed of because the main object be-
hind their motion was to censure the 
Government mainly for its defective 
economic policies, devaluation etc., and 
questioned the desirability of the Gov-
ernment seeking approval oi its econo-
mic poliCies while the motion of r..o-
confidence was pending. The Govern-
ment did not agree to the post-
ponementj:. 

On the following day, when postpone-
ment of discussion on the Government 
motion was again suggested, the Leader 
of the ~  conceded that there was 
&ome force in the argument that w hen-
ever a no-confidence motion was before 
the House, no substantive motion 
should be brought just to forestall the 
former motion. He gave an a3surance 

A motion shall not raise a ques'.ion substantially identical with one on which the House has given a 
decision in the same session. 

tL.S, Deb. 17-5-1966, cc. 17300. 
~ . . Deb. 2S-7-IQ66, cc. 230-237. 
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that the Government would examine 
the matter in consultation with the Op-
position, so that such things did not 
recur in future. Before, however, the 
discussion on the Government motion 
could be resumed, a Member moved a 
motion for adjournment of the debate 
but it was negatived by the House. 
Thereupon some of the Opposition 
Groups staged a walk-out and all:OO de-
clared that they would not participate 
in the debate. The Finance Minister, 
however, made his speech and the 
motion was taken up for considera-
tion.» 

On Julv 27, 1966, before further dis-
cussion was resumed, a suggestion was 
once again made by a Member for the 
postponement of the debate even after 
the motion had been discussed for a 
day. Soon afterwards, the Prime Min-
ister made an announcement in the 
House that the Government had also 
decided on their own to postpone fur-
ther discussion on that motion till after 
the no-confidence motion was debated 
and disposed of. 

A formal motion for adjournment of 
further debate on the Government 
motion regarding economic situation 
then adopted after the adoption of a 
motion for suspension of Rule 338.11 

Lok Sabha: Discussion of PAC Re-
port allowed for the first time,......Rule 
suspended to ~ substitute motions 
being put to vote. 

On Aug'ust 22, 1966, Lok Sabha took 
an unprecedented step when a report 
of the Public Accounts Committee-
the 55th Report-was discussed in the 
House for the first time after Indepen-
dence, on the following motion moved 
by Shri Surendranath Dwived.y:-

~  the Fifty-tlfth Report of the 
PublIc Accounts Committee on the state-
ment made on the 18th May, 1966 in the 

'Ibid, 26-7-1966, cc. 457-564. 
libid, 27-7-1966, cc. 777-789. 
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House by the Minister of Food, Agricul-
ture, Community Development and Co-
opt:ration relating to para 4-128 of the 
1< Iftieth Report of the said Committee, 
presented to the House on the 5th August. 
1966, be taken into consideration". 

The Speaker allowed the discussion 
on the Report since it pertained to a 
specific issue. Before, however, the 
motion was moved, the Speaker made 
it clear that the discussion should be 
confined only to the observations etc. 
made in this particular Report by the 
Committee on that issue. 

Certain substitute motion to the ori-
ginal motion were also tabled by some 
Members from both sides of the House. 
Before the discussion began, the Speak-
er observed that if these substitute 
motions were allowed, there would be 
a great divergence of opinion and the 
Report of the Committee would be sub-
jected to criticism, which would not be 
desirable for the smooth functioning of 
the Committee in future. He there-
fore, advised the Members that the 
substitute motions should not be mov-
ed at all. On the Members insisting 
that the substitute motions be allowed 
ttl be moved, the Speaker pern:litted 
these to be moved only provisionally. 

At the close of the discussion when 
the substitute motions were sought to 
be put to the vote of the House, the 
Speaker once again appealeci to Mem-
bers not to pursue their substitute 
motions 'becau'Se th'eir purpose had Deen 
served by the discussion of the Report. 
Suggestions came from several other 

~  also that by putting these 
motIOns to vote, they would be estab-
lishing a bad precedent which, would 
not be desirable for the future work-

~ of the Public Accounts Committee. 
In order to a\'Oid a bad precedent be-
ing established leading to difficulties in 
future, the Leader of the House moved 
the following motion for the suspension 
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of Rule 342 sO as to entitle the House 
to decide whether or not the substitute 
motions should be adopted: 

"That Rule 342 of the Rules of Proce-
dure and Conduct of Business in Lok 
Sabha in its application to the substitute 
motions moved today to Shri Surendra-
nath Dwivedy's motion regarding the 
Fifty-fifth Report of the Public Accounts 
Committee, be suspended." 

The motion having been adopted, it 
was followed by another motion, again 
moved by the Leader of the HUllse, 
which stated: 

"That no substitute motiOn moved today 
to Shri Surendranath Dwivedy's motion 
regarding the Fifty-fifth Report of the 
Public Accounts Committee, be put to the 
vote of the House." 

This motion was also adopted by the 
House. In this way, the FHty-fdth Re-
port of the Public Accounts Committee 
was only discussed by the House and 
no voting was taken on any substitute 
motion or an amendment to the origi-
nal motion. * 
Lok Sabha: A Bill introduced in and 
passed by the Upper Bouse referred 
to a Select Committee of the Lower 
Bouse and passed as amended. 

The Seeds Bill, 1964, which was in-
troduced in and passed by Rajya Sabha, 
was referred to a Select Committee by 
Lok Sabha on February 15, 1966. This 
is the only instance after 1956 when 
Lok Sabha has referred a Bill as passed 
by Rajya Sabha to a Select Committee 
of the House. Report of the Select 
Committee was presented to Lok Sabha 
on November 4, 1966. The Committee 
omitted three clauses and made changes 
in several other clauses of the Bill. The 
Bill, as passed by Rajya Sabha and as 
reported by the Select Committee,  was 
considered by Lok Sabha On November 
5, 1966. During the clause by-clause 
consideration, Lok Sabha adopted all 
the amendments made by the Commit-
tee in the Bill and also made two more 

-L.S. Deb. 22-8-1966, cc.6076-6236. 

amendments. After the Bill was passed 
by Lok Sabha on December 5, 1966, it 
was returned to Rajya Sabha along 
with a message, for concurrence in the 
amendments made by Lok Sabha. 
Rajya Sabha concurred in the amend-
ments on December 10, 1966. 

Andhra Pradesh: Controversy ~  the 
Speaker reading the Governor's Ad-
dress to the Joint Sitting of i:he two 
Houses. 

On March 20, 1967, at the commence-
ment of the first session after the Gene-
ral Election, two Houses of the Andhra 
Pradesh Legislature met at a joint sit-
ting to hear the Address by the Gover-
nor, Shri Pattom Thanu PillaL The 
Speaker of the State Legislative As-
sembly, Shri B. V. Subba Reddy, read 
out a letter received by him from the 
Governor regretting his inability to 
personally attend and address the Le-
gislature in view of his SUdden illness 
and requesting the Speaker to read the 
address on his behalf. 

Various constitutional and legal 
points were raised by members on the 
Governor's action. to delegate to some-
one else his constitutional duty to ad-
dress the members of the Legislature 
and expressed doubt whether the 
Speaker could read the Address on be-
half of the Governor. Lack of any spe-
cific provision in the Constitution to 
meet the eventuality of a Governor's 
unavoidable absence un such occasions 
was also pointed out and it was consi-
dered to be a lacuna in the Constitu-
tion. Some Members contended that 
article 176 of the Constitution empow-
ered the Governor alone to address the 
Legislature and as such in the absence 
of the Governor, any proceedings of a 
meeting of the Legislature, which has 
to be addressed by the Governor, were 
inconsi:."'tent with the constitutional 
provisions. 
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The Speaker agreed with the conten-
tionihat the Constitution was silent on 
the point as to who should read the 
Governor's Address in the case of his 
absen<:e on grounds of illness orfor any 
other reasons. He observed that this 
fact had been brought before the Pre-
siding Officers Conference in 1960 but 
no specific decision could be arrived at. 
He EXpressed the hope that Lok Sabha 
would. take up this matter and amend 
the Constitution suitably to remove the 
lacuna. 

On the issue whether a point of order 
could he raised in a joint sitting of this 
kind and, if so, who was authorised to 
dispose it of, the Chairman of the 
Councilor the Speaker· of the Assem-
bly, the Speaker expressed the view 
that since this was a joint sesgion of 
the two Houses, no discussions could 
be allowed, no points of order could be 
raised and no rulings or decisions given 
either by the Speaker Or by the Chair-
man. 

Regarding the question of his read-
ing the Governor's Address, the 
Speake:;: was of the view that simply 
because the address was read by him, 
it did not cease to be an addreis of the 
Governor. He was also of the opinion 
that this did not vitiate the proceedings 
cf the House because article ~  of the 
Constitution clearly lays down that no 
proceedings in the Legislature shall be 
'called in question on the ground of 
any alleged irregularity of procedure'. 

Situations are likely to arise in Legis-
latures for which there may be no pro-
vision in the Constitution or in the 
rules. In such cases, he observed, we 
have to create conventions, use our dis-. 
cretion and wisdom as to what we 
should do in the particular drcum-
stances. He, therefore, did not think 
it made much difference if the 'Gover-
nor who for reasons of tIl-health was 
not. able to come h"'\d authorised some-
body else to read the Address: 
After having given his opinion, the 
Speaker read the Governor's Address. 

(c) CONSTITUTIONAL MATTERS 

The Constitution (Eighteenth Amend-
ment) Act, 1966 

Article 3 of the Constitution provides 
for the formation of new States and 
alteration of areas', boundaries, or 
names ·of existing States. Before the 
enactment of the Constitution (Seventh 
Amendment) Act, 1956, the expression 
'States' occurring in that article meant 
Part A States, Part B States and also 
Part C' States. Though the concept of 
"Uni6n Territories" Was introduced by 
the Seventh Amendment, article 3 was 
not amended to include in terms 
"Union Territories". 

It was subsequently considered pro-
per to amend this ~ ~ . as to ~  

it clear that "State" in clauses' (a) to 
(e) of that article (but not 'in the pro-
viso) includes "Union Territories". It 
was also considered desirable to make 
it clear that power under clause (a) of 
article 3 includes power to form a new 
State or Union Territory by uniting a 
part of a State or Union Territory to 
another State or Union Territory. 

The Constitution (Twentieth Amend-
ment) Bill, 1966, [enacted as the Con-
stitution (Eighteenth Amendment) Act, 
1966]* was brought forward to meet 
the above objectives. The Bill which 
was introduced in Lok .sabha ~  July 
25, 1966, was discussed by the House 

*The ~  had earlier been introduced iI!! the Constitution (19th Amendment) Bill in the previous 
SessIOn of Lok ~ ~ but was negatived by the House on May 16, 1966. It was re-intro-
duced 3~ the ~  (20th Amendment) Bill, 1966 in the next Session and Pasbed. 
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on August 10. 1966 and by Rajya Sabha 
on August 24, 1966. The Bill, as pass-
~ by botJ:i. !louses, was assented to by 
the President on August 27, 1966. 

. Following is the text of the enact-
ment: 

Be it: ~  by Parliament in the 
Seve.nteenth Year,of the Republic of India 
as follows:-

: 1. Th,is Act may be called the Consti-
tution {Eighteenth Amendment) Act. 
1'966. 

2.. In article 3 of the Constitution, the 
'following Explanations shall be inserted 
at the end. namely:-

Explanation I.-'In this, article, in 
c1auses (a) to (e), 'State' includes a 
Union territory, but in the proviso, 
"State" does not include a Union 
territory. 

Explanation Il.-The power confer-
red on Parliament by clause (a) in-
cludes the power to form a new State 
'Or Union territory by uniting a part of 
any State or Union territory to any 
other State or Union territory.'. 

The CODStitution (Nineteenth Amend-
ment) Act, It66 

One of the important recommenda-
tions made by the Election Commission 
in _ its Report -on the Third General 
Elections in India in 1962, and accepted 
by the Government, related to the abo-
lition of election tribunals and trial of 
election petitions by High Courts. 

It was felt by the Government that 
if the proposal for a legislation provid-
ing for the trial of election petitions by 
High Courts instead of by election tri-
bunals Was accepted by Parliament, it 
would be necessary to make a minor 
amendment in clause (1) of article 
324* of the Constitution for the pur-

pose of deleting therefrom the words: 
"including'the appointment of election 
tribunals for the decision of doubts and 
disputes arising out of or in connection 
with elections to Parliament and to the 
Legislatures of States." 

The Constitution (Twenty-first Am-
endment) Bill, 1966 [enacted as the 
Constitution (Nineteenth Amendment) 
Act. 1966] was brought forward to 
effect this chan.ge. The Bill was intro-
duced in Lok Sabha on August 29, 1966 
and was discussed by that House on 
November 22, 1966. The Rajya Sabha 
discussed the Bill on November 30, 
1966. The Bill was assented to by the" 
President on December 11, 1966. 

~ is the text of the enact-
~  

Be it enacted by Parliament in the 
Seventeenth Year of the Republic of India 
as follows:-

1. This Act may be called the Consti-
tution (Nineteenth Amendment) Act. 
1966. 

2. In article 324 of the Constitution. 
in clause (1), the words "including the 
appointment of election tribunals for the 
decision of doubts and disputes arising 
out of or In connection with elections to 
Parliament and to the Legislatures of 
States" shall be omitted. 

The Constitution (Twentieth Amend. 
ment) Act, 1966 

By a judgement of the Supreme 
Court. appointments of district judges 
in Uttar Pradesh alid a few other 
StateS had been rendered invalid and 
illegal on the ground that such appoint-
ments were not made in accordance 
wiih the provisions of article 233 of the 
ConStitution.' In another judgement, 
tl]e Supreme Court had also held that 

*Before the amendment article 324(1) read as under: 

"324 (I).-The superintendena:, direction and control of the preparation of the electoral rolls for, and 
theqmduct of. a,ll elections to Parliament BUd "to the Legislature of every State and of elections to 
the offices of President and Vice-President held under this Constitution, including the appointment 
of election trib.mtals for the decision of doubts and disputes arising out of or in connection witt 
electioDs toPuliament and to the LegislatUTe8 of States shatl be velted in a Commission (referred 
tc ia this ConstitutiOIJ: as the Election Commission)". 

1-1 
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the power of posting of a district judge 
under article 233 did not include the 
power of transfer of such judge from 
one station to another and that the 
power of transfer of a district judge 
was vested in the High Court under 
article 235 of the Constitution. A seri-
ous situation arose as a result of these 
judgements, inasmuch as doubt was 
thrown on the validity of judgements, 
decrees, orders and sentences passed or 
made bv these district judges and a 
number of writ petitions and other 
cases had already been filed challeng-
ing their validity. The functionin2 of 
the district courts in Uttar Pradesh had 
practically come to a standstill. It was, 
therefore, considered urgently neces-
sary to validate the .appointment, post-
ing, promotion and transfer of such dis-
trict judges barrin2 those few who 
were not eligible for appointment tmder 
article 233. 

The Constitution (Twenty-third Am-
endment) Bill, 1966 [enacted. as the 
Constitution (Twentieth Amendment) 
Act, 1966] was brought forward to give 
effect to the above proposals. 'fhe Bill, 
introduced in Lok Sabha on November 
25, 1966 was discussed by that House 
on December 3, 1966 and by the Rajya 
Sabha on December 9, 1966. rr-ne Bill, 
as paSSed by both Houses, received the 
President's assent on December 22, 
1966. 

The following is the full text of the 
enactment:-

Be it enacted by Parliament in the 
Seventeenth Year of the Republic of India 
as follows:-

1. This Act may be called the Consti-

tution (Twentieth Amendment) Act, 
1966. 

2. After article 233 of the Constitu-
tion, the following article shall be in-
serted, namely:-

"233A. Notwithstandin2 any judge-
ment, decree or order of any court,-

(a) (i) no appointment Of any 
person already in the judicial ser-
vice of a State or of any )Jerson 
who has -been for not less than 
seven years an advocate or a 
pleader, to be a district judge in 
that State. and 

(ii) no )Josting, promotion or 
transfer of any such 1)erson as a 
district judge, 

made at any time before the com-
mencement Of the Constitution 
(Twentieth Amendment) Act 1966, 
otherwise than in accordance with 
the )Jrovisions of article 233 or 
article 235 shall be deemed to be 
illegal or void or ever to have be-
come illegal Or void by reason only 
of the fact that such appointment, 
posting, promotiOn Or transfer was 
not made in accordance with the 
said provisions; 
(-b) no jurisdiction exercised, no. 
judgement, decree, sentence or 
order passed or made, and no other 
act or proceeding done or taken, 
before the commencement of the 
Constitution (Twentieth Amend-
ment) Act, 1966 by, or before, 
any person appointed, posted, pro-
moted or transferred as a district 
judge in any State otherwise than in 
accordance with the provisions of 
article 233 or article 235 shall be 
deemed to be illegal Or invalid or 
ever to have become illegal or in-
valid by reason only of the fact that 
such appointment, posting, promo-
tion or transfer was not made in 
accordance with the said provi-

sions." 

(d) PARLIAMENTARY COMMITIEES 
The Public Accounts Committee 

FIollowing the election held on 
April 6, 1967, in pursuance of a motion 
adopted by Lok Slabha on the 27th 
March, 1967, and the names communi-
cated by Rajya Sabha, the new Com-
mittee on Public Accounts for the term 
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ending on the 31st March, 1968, is com-
posed as under: 

Lok Sabha 

1. 5hri C. K. Bhattacharya 
2. Sardar Buta Singh 
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3. Shri Shivajirao S. Deshmukh 
4. Shri R. Muthu Gounder 
5. Shri D. K. Kunte 
6. Shri N. R. Laskar 
7. Shri M. R. Masani 
8. Shri V. Viswanatha Menon 
9. Shri K. K. N ayar 

10. Shri Mohammad Yunus Saleem 
11. Shri Narinder Kumar Salve 
12. Shri Yogindra Sharma 
13. Shri Sheo Narain 
14. Shrimati Tarkeshwari Sinha 
15. Shri P. Viswambharan. 

Rajya Sabha 

16. Shri Devaki Gopidas 
17. Shri P. K. Kumaran 
18. Shri Om Mehta 
19. Shri Gaure Murahari 
20. Shri M. C. Shah 
21. Dr. M. M. S. Siddhu 
22. Shri B. K. P. Sinha. 

Shri M. R. Masani, leader of the 
Swatantra Group in Lok Sabha was . , 
appomted as the Chairman of the Com-
mittee by the Speaker. 

The new Public AccouRts Committee 
was inaugurated by the Speaker on 
the 8th April, 1967. The Deputy 
Speaker, the Comptroller and Auditor-
General of India and other senior 
Audit Officers were also present. Wel-
coming the Chairman and the members 
of the Committee, the Speaker observ-
ed that it was the first time that the 
Chairman of the Public Accounts Com-
mittee was appointed from the main 
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Opposition Group in Lok Sabha. He 
referred to the importance of the Com-
mittee and stressed on the members 
the necessity of functioning as a team 
without any party affiliations. The 
function of the Committee, he said, 
was not to pick holes but only to cor-
rect the mistakes and to point them out 
to the Government so that such mis-
takes are not repeated in future. He 
felt sure that the Committee would do 
very useful work and wished. the mem-
bers success in their efforts. 

The Chairmam, Shri Masani, welcom-
ed the new convention which was being 
created in appointing the leader of one 
of the Opposition Groups in Parliament 
as the Chairman of the Committee. 
The task of the Committee, according 
to him, was that of being the eyes and 
ears of Parliament. The Committee 
was to scrutinise the accounts of Gov-
ernment not only from the point of view 
of technicalities but also to satisfy 
itself about the wisdom of certain types 
of expenditure, the fidelity with which 
the instructions of Parliament had been 
carried out by Government, and the 
need for economy frQm which so many 
other problems stemmed in a country 
as poor as India. He expressed. the 
hope that in course of time the mem-
bers of the Committee would be able to 
specialise in different aspects of their 
work ailld put in good team-work. 

Committees On Estimates and Public 
Undertakings 

The following is the composition of 
the Committee on Estimates and the 
Committee on Public Undertakings, 
constituted on April 6, 1967 for the 
term ending on the 31st March, 1968:-
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COMMiTTEE ON· ESTIMATES 

1. Shri Partna'LalBarupal 

2. Shri OnkadalBerwa 

.3. Shri Maharaj Singh Bharti 

4. Sh'rl Bibhuti Mishra 

5. Shri R. K. Birla 

6. Shri Jyotirmoy Basu 

7. Shri Tridib Chaudhuri 

8. Shri Hardayal Devgun 

9. ShriY. Gadilingana Goud 

10. Shri J. N. Hazarika 

1l.Shri J. M. Imam 

12. Shri TUlsidas J adhav 

13. Shri'Dhireswar Kalita 

14. Shri S. KaIIldappan 

15. Shri Baij Nath Kureel 

16. Shri Yashwant Singh Kushwah 

17. 'Shti K. 'Lakkappa 

18. Shrimati SangamLaxmi Bai 

19. Shri J. M. LObo Prabhu 

20. Shri Inder' J. Malhotra 

,21. ShI'i Yamuna Prasad MandaI 

. 22. Shri Dhul"eshwar Meena 

23. Shri F. H. Mohsin 

24: Sbri Chintamani Panigrahi 
25. Shri Rajdeo· Singh 

26. Shri GG,araj Singh Rao 

27. Shrimati ~  Shah 

28. Shri Shantilal Shah 

29. Sbri P. Sivasankaran 

30. Shri P. Venkatasu.bbi:ah. 
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COMMITTEE' ON PuBLIc UNDERTAKINGS 

LoK SABRA 

1. Shri Chandra .lit 

2. Shri C. C. Desai 

3. Shri Surendranath Dwivedy 

4. Shri S. S. Kothari 

5. Shri Krishnan' Manoharan 

6. Shrimati T. Lakshmi 
Kanthamma, 

7. Shri Manubhai Patel 

8. Shri S. N. Shukla! 

·9. Pandit D. N.Tiwary 

10. Shri Prem Chand Verma. 

Ra;yci'Sabha 

11. Shri Arjun Arora 

12. Sbri Vitnlakumar M. Chordia 

13. Shri Banka Behary Das 

14. Miss Mary Naidu 

15. Shri Awadeshwar Prasad SinhD 

Shri p. Venkatasubbiah and Pandit 
D. N. Tiwary have been appOinted as 
the Chairmen of the Estimates and the 
Publie Undertakings Comrilittees,res-
pectively . 

A joint meeting of the two· Commit-
tees was inaugurated by the Speaker 
on the 10th April, 1967. Apart from 
the Chairmen .and members of the two 
Committees, the Deputy Speaker was 
also· presertt. 

-. Welcoming the Speaker, Pandit D. N. 
Tiwary, Chainnan ofthe Committee on 
Public Undertakings, recalled his asso-
ciation with various financial commit-
tees, especially the Committee on· Pub-
lic Undertakings, of which he was the 
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Chairman dudng last year, and refer-
red to 'the valuable work done by the 
Committee since its inception. He also 
pointed out how the various public 
undertakings had looked upon the 
Committee as a friend and guide rather 
than as SI fault finding enquiry Com-
mittee. 

Underlining the impprtance of both 
the Committees; the Speaker, in his 
inaugural address, drew attention to 
the repeated upward revisions of capi-
tal cost of various projects and schemes 
and urged the members to undertake 
a careful 'examination of this problem. 
He adrued. members not to fUnction in 
the Committee on party lines or groups 
as they were responsible, as members 
of these Committees, not to parties but 
to Parliament and ultimately the coun-
try. He was of the view that greater 
economy could be enforced in pubhc 
undertakings and the major question 
was, therefol'e, to find out WalVS of re-
ducing the capital and operational costs 
of ~  undertakings. 

Shri P. Venkatasubbiah, Chairman of 
the Estimates Committee, observed that 
the Estimates Committee had rendered 
valuable service to the cause of Parlia-
mentary control over the Executive 
and in helping the Government to have 
~ planned economic growth by avoid-
mg wasteful expenditure and also by 
placing its considered views before 
Parliament. He also expressed the 
hope that the Committee would conti-
nue to function in a team spirit ~ in 
the past. 

Farewell to Retiring Chairmen of 
Financial Committees 

(THIRD LoK SABHA) 

At a simple function held in his 
Chamber on the 15th March, 1967, 
Sardar Hukam Singh, the then Speaker 
of the Lok Sabha, bade farewell to thf' 
Chairmen of the three Parliamentary 

Committees-Shri Arun Chandra Guha 
(Chairman of the Estimates Commit-
tee), Shri R. R. Morarka (Chairman of 
the Public Accounts Committee) and 
Shri D. N. Tiwary (Chairman of the 
Public Undertakings Committee). 
Sardar Hukam Singh paid tributes to 
the services of the three: Chairmen 
who, during their' tenure, had ·sez:ved 
their respective Committees with a 
singular devotion and dedication to 
public service and presented a'number 
of reports on different aspects of gov-
ernmental and public activities cha:rac-
terised by their deptbpf vision" clarity 
of judgment and a ~  of fair-play 
and impartiality. While speakilDg 
abo:1t his long associatio:l with the 
Parliamentary Financial Committees 
and their Chairmen, Sardar 
Hukam Singh expressed his 
sorrow in having to part with 
the Chairmen but, he hoped, that 
j hey would continue to take an active 
interest in parliamentary matters and 
offer constructive suggestions for the 
benefit and guidance of the Secretariat. 

Sardar Hukam Singh presented to 
the three Chairmen bound volumes of 
the reports which were presented by 
them during. their tenure of office to 
the Third Lok Sa bha. Accepting the 
presentation, the ihree Chairmen 
thanked the Speaker for .the kind senti;.. 
ments expressed by him in regard to 
their work and for his help and guid-
ance during their tenure as Chairmen 
of the Financial Committees. They 
also made appreciative references of 
the good work done by the officers and 
staff of the Financial Committees. 

Speaking on behalf of the Officers ot 
the Comm.ittees, the Secretary of LoIc 
'. Sabha, Shri S. L. Shakdher, thanked 
i the Chairmen for their abiding interest 
~  and appreciation of the work of the 
Secretariat of the Committees.' The 
officers and the staff, he said, felt a 
genuine regret in parting with the 
Chairmen. 



The Member of Parliament and 
the Administration; The Case of the 
Select Committee on Nationalised 
Industries; By David Coombes 
(London) Allen and Unwin, 1966; pp. 
221; 32 s. 

The Select Committee on Nationalised 
Industries, a Committee of the House 
of Commons, has been, since its ~ 

tion in 1956, one of the chief means by 
which the nationalised industries are 
made accountable to Parliament. The 
book brings out some vital aspects of 
the role that back-bench Members of 
Parliament have played through this 
Committee, in conducting an inquiry 
into the work of the public corpora-
tions set up after the last war. 

Divided into eight chapters, the book 
describes the origin, methods of in-
quiry and reporting of the Committee, 
its relatioIUi with the Nationalised In-
dustries and Government Departments, 
and impact of its work on Parliament, 
the Government and the Boards of 
Nationalised Industries. The last ~ 

ter of the book sums up observations, 
which not only add to existing know-
ledge of Parliamentary institutions, but 
also make a striking contribution to 
the current debate in Britain on Par-
liamentary reform. 

The Select Committee on Nationalis-
ed Industries arose out of the bitter 
controversy following the passing . of 
the nationalising statutes in Britain. 
This controversy centred on, among 
other issues, the measure of Parlia-
mentary accountability of the nationa-
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lised industries provided in the statutes. 
The apprehensions voiced periodically 
that the independence of the public cor-
porations in charge of the industries 
would be undermined by the existence 
of such a Committee have not been ful-
filled, according to the author. That is 
not to say that the Committee has not 
criticised the CorporaJtion on occasions 
justifying such criticism. It has, on 
the whole, been sympathetic towards 
the corporations and appreciated their 
difficulties. Its influence has been 
marked in making the Boards of the 
public corporations more independent. 
On the contrary, the Committee has 
been, more often, in the author's words 
"consistently critical of Ministers". 
For instance, it made some very un-
savoury comments in its report in 1963 
on the Government's nuclear power 
programmes. 

Unlike the Public Accounts or the 
Estimates Committee, which are re-
quired by Standing Orders to be re-
appointed each Se!?sion, the Select 
Committee on Nationalised Industrles 
is appointed annually at the House's 
pleasure. The Committee works with-
out the assistance of any expert staff. 
This has not in any way impaired its 
efficient working. The· Committee 
has, in fact, done quite well without 
any kind of expert assistance. 

In the investigations made so far by 
the Committee, its aim, according to 
the author, has been to describe rather 
than to solve the main problems of the 
industries. The Committee did not 
take evidence in order to look for not-
able points to criticise, but to get a 
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general picture of the way the industry where none existed, more so during 
worked. . It ~ not ~ ~  efficiency ·"fI.·:1 the last four years. The Commlttee 
or financlal audIts, nor dId It attempt to has also enabled Parliament and the 
suggest what sort of services the public to know more about the Govern-
Boards should provide. ment policies and their justification 

The most notable features of the 
Committee,as analysed by the author, 
have been its preparedness to deal with 
"questions of policy, for which some 
Minister was responsible; its ha'bit of 
criticising Ministerial action (e.g. exer-
cise of powers by Ministers without 
having any statutory authority, and 
its readiness to recommend changes in 
Government policy towards the na-
tionalised industries". The questions 
of policy with which the Committee 
has dealt have not been those on which 
the Government felt it necessary to 
stake its future. "Otherwise", as the 
author observes, "the Committee would 
have divided on its recommendations 
and conclusions, and its reports would 
not have been unanimous". Where 
Boards of the nationalised industries 
were concerned the Committee has 
generally not appeared to be hostile or 
inhibitive. As pointed out by the 
mthor, most of the important points 
lealt in the reports concerned the 
'}overnment. 

It is true that the Committee has not 
So far succeeded in deflecting the Gov-
ernment from any policy on which it 
was firmly set. The Minister's power 
to arrange for a departmental or expert 
inquiry to coincide with the publica-
tion of a report from the Committee, it 
is held, enables him to confuse the 
situation, so that it is not clear whether 
the Committee or his own inquiry con-
tributed to his thinking. This device 
also permits the Minister to reject the 
Committee's proposals without seem-
ing impervious to informed opinion. 
Nevertheless, the Committee has exert-
ed a considerable influence on the G:w-
ernment to undertake reviews of cur-
rent policy and to formulate policy 
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than wbuld otherwise have been the 
case. It goes to the credit of the 
Select Committee that it has maintaiR-
ed a balance in deaUng with the cor-
porations and has never divided on 
party lines. It has thus, undoubtedly, 
established itself as an impartiaL body 
of members of Parliament, who are 
prepared to devote considerable part 
of their precious time and energy to 
Committee's work. 

The book has adso a more general 
theme, that of raising the whole issue 
of the relations of an individual mem-
ber of Parliament with the Executive. 
It has long been argued that specialis-
ed Committees of back-benchers should 
be used more widely to investigate the 
Government Departments. The author, 
w'hile attempting to clarify the past 
argument over the specialist Commit-
tees, demonstrates that the specialised 
investigatory Committees on the model 
of the existing Select Committee on 
Nationalised Industries, could be used 
not only to look into the affairs of pub-
lic corporations, but also to scrutinize 
the work of ihe Government Depart-
ments. He emphasises that develop-
ment along these lines could add great-
ly to the influence of Parliament over 
the administration without in any way 
undermining the traditional relation-
ship between the legislature and the 
executive. 

The book' is a carefully documented 
study of the factual information about 
the working of the Committee on Na-
tionaliSC!d Industries, which aims at 
giving an accurate 'and balanced ap-
praisal of its work. It will, no doubt, 
be of great help to all students of 
ParJiamentary institutions and promote 
further studies on the subject. 
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APPENDIX 0 
List 0/ Bills passed by the Houses of Parliament and assented to by the President during the 

period 1St Jan·.4ary, 1966 to 31st December, 1966 

tlerial 
No. 

Title of the Bill 

2 

1 The Delhi Land Reforms (Amendment) Bill, 1966 

2 The Imports and Exports (Control) Amendment Bill, 1966 

3 The Indian Tariff (Amendment) Bill, 1966 

4 The Seamen's Provident Fund Bill, 1966 

5 The Appropriation (Vote on Account) Bill, 1966 

6 The Appropriation Bill, 1966 

7 The Appropriation (Railways) Bill, 1966 

8 The Appropriation (Railways) No.2 Bill, 1966 

9 The Armed Forces (Special Powers) Amendment BiII, 1966 

10 The Kerala Appropriation Bill, 1966 

II The Kerala Appropriation (Vote on Account) Bill. 1966 . 

12 The Appropriation (No. z) Bill. 1966 

13 The Finance Bill, 1966 

14 The Kerala Appropriation (No.2) Bill. 1966 

15 The Produce Cess Bill, 1966 

16 The Orissa Legislative Assembly (Extension of Duration) Bill. 1966 

17 The Unit Trust of India (Amendment) Bill. 1966 

18 The Asian Development Bank Bill. 1966 

19 The Delhi Administration Bill. 1966 

zo *The Constitution (Eighteenth) Amendment Bill, 1966 

Date of 
Assent 
by the 

President 

3 

18-3-1966 

19-3-1966 

19-3-1966 

26-3-1966 

26-3-1966 

30-3-1966 

30-3-1966 

30-3-1966 

30-3-1966 

30-3-1966 

30-3-1966 

13-5-1966 

13-5-1966 

17-5-1966 

21-5-1966 

29-5-1966 

29-5-1966, 

29-5-1966 

2-6-1966 

27-F -J9f6 

*The Bill was introduced in Lok Sabha as "The Constitution ('I"v .. entielh Arrm(tlJ'el'lt) Bill, 19f6." The 
Short Title of the Bill was changed to "The Constitution (Eighteenth Amendment) Bill, 1966" when passed 
by Lok Sabha. 
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2 3 --------------------------------------------------------
21 The Customs (Amendment) Bill, 1966 . 

22 The Merchant Shipping (Amendment) Bill, 1966 

23 The Criminal Law Amendment (Amending) Bill, ~  

24 The Advocates (Amendment) Bill, 1966 . 

25 The Jayanti Shipping Company (Taking Over of . . ~ Bill, 1966 

26 The Essential Commodities (Amendment) Bill, 1966 

27 The Delhi High Court Bill, 19M. 

28 The Appropriation (No.3) Bill, 1966 

29 The Punjab State Legislature (Delegation of Powers) Bill, 1966 

30 The Railway Property . (Unlawful Possession) Bill, 1966 

31 The Electricity (Supply) Amendment Bill, 1966 

32 The Punjab Reorganisation Bill, 1966 . 

33 The Beedi and Cigar Workers (Conditions of Employment) Bill, 19f 6 

34 ~  Police-Forces (Restriction of Rights) Bill, 1966 

35 --The Companies (Amendment) Bill, 1966 

36 The Delhi Municipal Corporation (Validation of Electricity Tax) Bill, 1966 

37 The Metal Corporation of India (Acquisition of Undertaking) Bill, 19£6 

38 tThe Companies (Second Amendment) Bill, 1966 . 

39 ttThe Constitution (Nineteenth Amendment) Bill, IS·66 

40 The Goa, Daman and Diu (Opinion Poll) Bill, 1966 

41 The Kerala Appropriation (No.3) Bill, 1966 

42 The Kerala Appropriation (No.4) Bill, 1966 

43 The Kerala Appropriation (No.5) Bill, 1966 

44 The Appropriation (Railways) NO.3 Bill, 1966 

45 The Appropriation (Railways) NO.4 Bill, 1966 

46 The Employees' State Insurance (Amendment) Bill, 1966 

47 The Approprial:ion (No.4) Bill, 1966 . 

31-8-1966 

31-8-1966 

3-9-1966 

3-9-1966 

3-9-IS(6 

3-9-1966 

5-!N966 

7-9-1966 

7-9-IS(6 

16-9-1966 

16-9-1966 

18-9-1966 

3C-II-1966 

2-12-1966 

3-12-1966 

3-12-1966 

3-12-1966 

4-12-1966 

II-12-1966 

II-12-1966 

II-12-1966 

II-12-1966 

II-12-1966 

II-I2-1966 

II-12-1966 

II-12-1966 

II-I2-1966 

--The Bill was introduced in Lok Sabha as "The Companies Second (Amendment) Bill, 1965". The Short 
Title of the Bill was changed to "The Companies (Amendment) BiU, 1966" when passed by Lok Sabha. 

tThe Bill was introduced in Lok Sabha as ''The Companies (Amendment) Bill, 1966." The Short Title 
of the Bill was changed to "The Companies (Second Amendment) Bill, 1966" when passed by Lok 
Sabha. 

ttThe Bill wu introduced in Lok Sabha as "The Constitution (Twenty-first Arnendrrent) Bill, 1966". The 
Short Tide of the Bill was changed to ''The Constitution (Nineteenth Amendment) Bill, 1966" when passed 
by Lok Sabha. 
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I 

~ The Appropriation (No. S) Bill, 1966 

49 The Representation of the People (Amendment) Bill, 1966 

SO The Preventive Detention (Continuance) Bill, 1966 

SI The Produce Cess (Amendment) Bill, 1966 

5Z The Indian Tariff (Second Amendment) BiU, 1966 . 

53 The Post-Graduate Institute of Medical Education and Research, ~  BiD, 
1966 

S4 The Banaras Hindu University (Amendment) Bill, IC)66 

5S The Jawaharlal Nehru University Bill, 1966 . 

56 :;:Tile Constitution (Twentieth Amendment) Bill, IC)66 

57 The Seeds Bill, 1966 • 

3 

11'-12-196 
6 

13-12-1966 

15-12-1966 

IS-U.1966 

IS"IZ-1966 

17-12-1966 

22-12-1966 

22-12-1966 

22-12-1966 

29-12-1966 

*The Bill was introduced in !.ok $abba. "The Constitution ~  Aal1IIl4Dllm) ..... " The 
Short Title of the Bill was cl!laBaed t6 "The Conati ..... (TftI1tieth ~ all, 19'6" ....... scd 
by Lok Sabha. 
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APPBNDtx Iii 

Subject wi" List of Bills passed by the State Legislatures riunng the perioJ 
1st January to 31st December, 1966 

AdmiDis&ratiOD 

Andhra Pradesh 

The Andhra Pradesh Official Langua,e 
Bill, 1966. 

Bihar 

(1) The Bihar District Boards and 
Local Boards (Control and Man-
agement) Amendment Bill, 1966. 

(2) The Indian Regist1'9tion (Bihar 
Amendment) Bill, 1966. 

Gu;arat 

(1) The Gujarat Municipalities 
(Amendment) and (Municipality 
of Petlad Validatin, Provisions) 
Bill, 1966. 

(2) The Guiarat panchayats (Amend-
. ment) Bill. 1966. 

(3) The Gujarat State Guarantees 
(Amendment)( Bill, 1966. 

(4) The Guj81'f8,\f; Panchayats (Gram-
dan Provisions) Bill, 1966. 

Jammu & Kashmir 

(l) A Bill further to amend the 
Transfer of Property Act, Samvat 
1977. 

(2) A Bill further to amend the 
Jammu and Kashmir Houses and 
Shops ~  Control Act, Samvat 
2009. 

(3) A Bill to amend the Jammu and 
Kashmir Octroi Act, Samvat 1958. 

(4) A Bill to amend the Jammu and 
Kashmir Excise Act, Samvat 1958. 

(5) ~ Bill to PN?"ide for the Separa-
tion of Judicial and Executive 
Functions in the State. 

(6) A Bill to make better provision 
for the COntrol at Rents 01. Houses 

I09 

and Shops in the Urban Areas in 
the State. 

(7) A Bill further to amend the Regis-
tration Act. samvat 1977. 

(8) A Bill to amend the Jammu and 
Kashmir Municipal (Amendment) 
Bill, 1966. 

Madhya Pradesh 

(1) The Madhya Pradesh Municipality 
(Amendment) Bill. 1966. 

(3) The Madhya Pradesh Looal 
Authority (Postponement of Elec-
tions) Bill, J966. 

(3) The ;Madhya Pradesh ~ ~ .  
(Amendment) Bill, 1966. 

(4) The Madhya Pradesh Municipal 
Corporation (Amendment) BIll, 
1966. 

Madras 

(1) The M'3dras Panchayats (Amend-
ment) Bill. 1966. 

(2) The Madras Ancient and Histori-
cal Monuments and ArchaedlOCl-
cal Sites and Remains Bill. 1966. 

(3) The Indian Registration (Madru 
(Amendment) Bill, 1966. 

Maharashtra 

(1) The Bombay Provincial Municipal 
COllp01'9tions (Amendment) Bill, 
1966. 

(2)"'!be Maharashtra Municipalities 
(Postponement of Elections pend-
ing Unification of Municipal Laws) 
(Amendment) Bill, 1966. 

{3 ~ The Central Provinces and Berar 
Grants-in-aid Local Bodies (Re-
peal) Bill, 1966. 
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(4) The Maharashtra Zilla Parishads 
and Panchayat Samitis (Amend-
ment) Bill, 1966. 

(5) The Bombay MuniJci.pal Corpora-
tion (Amendment) Bill, 1966. 

(6) The ' Maharashtra Zilla Parishacls 
and Panchayat Samitis (Second 
Amendment) Bill. 1966. 

(7) The Bombay Provincial Municipal 
Corporations (Second Amend-
ment) Bill, 1966. 

(8) The Ind'ian Registration (Mahara-
shtra Amendment) Bill, 1986. 

(9) The Bombay ~ Corpora-
tion (Second AmJ!Ildment) Bill, 
1966. 

(10) The Maharashtra Zilla Parishads 
and PanchaY'8t Samitis (Third 
Amendment) Bill, 1966. 

(11) The Bombay Municipal COrpora-
tion (Third Amendment) Bill, 
1966. 

Mllsore 

(1) The Mysore Stamp (Amendment) 
Bill, 1966. 

(2) The Mysore Public Service Com-
mission (Conduct Of Basiness and 
Additional Functions) (Amend-
ment) Bill, 1966. 

I 

(3) The Indian Registratinn (Mysore 
(Amendment) Bill. 1966. 

(4) The Myaore Prevention of Cow 
Slaughter and Cattle Preservation 
(Amendment) Bill, 1966. 

~  The Mysore  Village Panchayats 
~  LOcal Boards (Amendment) 
Bill. 1966. 

(6) The Mysore Ministers Salaries and 
Allowances (Amendment) Bill 

~ , 

(7) The Mysore State Civil Services 
Bill. 1166. 

(8) The Mysnre Mu .. al'ti 
(Amendment) Bill, .~  1 1!8 

(9) The Mercara Municipalities (Per-
fotmancp at ~~  by the Ex-
President) Vabdation Bill. 1986. 

\10) The Mys.ore State Civil Service. 
,(Prevenbon of Strikes) BiU. 1988. 

IIO 

(11) The City of Bangalore MUnldpal 
Corporat"ron (Amendment) Bill, 
1966. 

(12) The Mysore Urban JDevelopment 
Board Bill, 1966. 

Orissa 

The Indian ReJ}stration (Orissa 
~  'Blll, 1965. 

Pun;ab 

The Punjab Salaries and Allowances 
(Validation) Bill, 1966. 

Ra;;asthan 

(1) The Rajasthan Panchayat Laws 
(Amendment) Bill, 1966. 

(2) The ~  Official Language 
(Amendinent) Bill, 1966. 

(3) The Rajasthan Stainp Law (Adap-
tation Amendment) Bill, 1966. 

Uttar Pradesh 

(1) Hastinapur Nagar Vikas Mandai 
(Chalu Rahney ka) Vidheyak, 1966. 

(2) U.P. EsthaniYI1 NikaYa (Alpkalik 
Vyavastha) (Sanshodhan) Vidhe-
yak, 1966. 

(3) U.P. Nagar Mahapalika (Alpkalik 
Vyavastha) Vidheyak, 1966. 

(4) PrisOns (U.P.) Sanshodhan Vidhe-
yak, 1966. 

(5) U:.P. Fanchayat Raj (Sushodhan) 
Vldheyak, 1966. 

(6) U.P. Atyavashyak Sevaon ke 
Anurakhshan Vidheyak, 1966. 

(7) U:P .. Esthaniya Swaitya Shashan 
Vldhl (Sanshodhan) Vidheyak, 
1966. 

Goa, Daman & Diu 

The goa, D:unan ~ . Diu (Extension of 
e Incban Majonty Act) Bill, 1986. 

ManipUr 

The Manipur Home Guards Bill, 1968. 

N 4galand 

(1) The N aealaftd Trihal1lDd Ran 
and Village CouncilBilI, 1966. P 
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(2) The Nagaland Armed Police Bill. 
1116. 

pontiicherry 

(1) The Pondicherry Pawnbrokers Bill. 
1966. 

(2) The Salaries and Allowances of 
Ministers (Pondicherry) Amend-
ment Bill. 1966. 

(3) The Pondicherry Chit Funds Bill, 
1966. 

~ ~ IJul"'" 
GujaflGot 

(1) The Bombay Industrial Relations 
(Gujarat Amendment) Bill, 1966. 

Ja.mmu and Kashmir 

(1) A Bill to amend the . J amm!1 and 
Kashmir Khadi and ~  mdus-
tries Board Act, 1965. 

(2) A Bill to amend the Jammu anrl 
Kashmir Namdha Quality Control 
Act. Samvat 2010. 

(3) A Bill further to amend the Essen-
tial Supplies (Temporary Powers) 
Ordinance, Samvat 2003. 

MadTas 

(1) The Madras Essential Articles Con-
trol and Requisitioning (TempOrary 
Powers) Amendment Bill. 1966. 

(2) The Madras Essential Articles Con-
trol and Requisitioning (Temporary 
Powers) Second Amendment Bill. 
1966. 

Maharashtra 

The Bom'Day Industrial Relations (Am-
, endment) Bill, 1966. 

MYSOTe 

(1) The Mysore Industrial Areoa Deve-
lopment Bill. 1966. 

(2) The MJrsore Shops and Commercial 
Establishments (Amendment) BUl, 
1966. 

Orissa 

The Orissa Industrial Hol.qling BUl, 1965. 

,-_. , ~  .... ,_. III 

Utta.r Pradesh. 

(1) U.P. Audhiyogic Jhagron ka (San-
shodhan) Vidheyak, 1966. 

(2) U.P. Weights aDd Measures (Bat 
tatha Maap) (Prachal"an) (Sansho-
dhan) Vidheyak, 1966. 

(3) UP. Khadi and Gram Udyog Board 
(Sanshodhan) Vidheyak, 1966-

Goa, Daman & Diu 

Indian Partnership (Goa Daman and 
Diu Amendment) Bili. 1966. 

Himachal Pradesh 

The "Himachal Pradesh Khadi and Vil-
lage Industries Board Bill, t966. 

Manipur 

The Manipur Khadi &: Villa,e Industries 
Board Bill, 1966. 

TripuTa 

The Tripura Khadi &: Village Industries 
Board Bill, ] 966. 

OOllllDIPIAiJ" Deve)opmeDt. aaad Co-
operatioD 

AndhTa Pradesh 

The Andhra Pradesh Cooperative SOcie-
ties (Amendment) Bill, 1966. 

Madhya PTade&h 

The MadhYa Pradesh Cropera.t.ive Land 
Developm.ent Bank ~ 1966. 

Madras 

Th, MaqI"8S Cooperativp. Societies 
(Amendment) Bill, 196fl. 

MahaTashtra 

The Maharashtra Cooperative Societies 
(Second Ameadment) Bill, 1965. 

~ 

AndhTa Pradesh 

(I) The ~ VPiversity (Second 
Amendmerit) Bill. 1966. 

(2) Sri Venkateswara University 
(Second Amendment) Bill. 1966. 

(S) The Osmania Univt;lrsity (Second 
Amendment) Bill, 1966. 
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(4.) The Osmania University (Third 
Amendment) Bill, 1966. 

(S) S . Venkateswara University 
(third Amendment) Bill, 1966. 

Bihar 

(1) The Patna University (Amend-
ment) Bill, 1966. 

(2) The Patml University (Second 
Amendment) Bill. 1966. 

G1Ljarat 

The Sardar Vallabbbhai V'id"yapeeth 
(Amendment) Bill. 1965. 

Jammu & Kashmir 

A Bill to amend the Jammu and Kash-
mir University Act, 1965. 

Madhya Pradesh 

(1) The Jawaharlal Nehru ~  
University (Amendment) Bill, 1966. 

(2) The Madhya Pradesh &;condary 
Education (Amendment) Blll, 1966. 

(3) The Madhya Pradesh Univenity 
Code (Amendment) Bill, 1966. 

(4) The Madhya Pradesh Indira Arts 
and Music University (Amend-
ment) Bill, 1966. 

(5) The MadhYa Pradesh Recognised 
Examinations (Amendment) Bill, 
1966. 

Madras 

(1) The Madras University (Amend-
ment) Bill, 1966. 

(2) The Madras Private Educational 
Institutions (Regulation) Bill. 1966. 

Maharashtra 

The Marathwada University (Amend-
ment) Bill, 1966. 

Itv.ore 

(1) ~ Mysore Secondary Education 
Examination Boards Bill, 1966. 

(2) The ~  University (Amend-
~  Bill, 1966, 

na 

Orissa 

(1) The Orissa University of Agricul-
ture and Technology (Amendment) 
Bill, 1966. 

(2) The Utkal University Bill. 1966. 

(3) The Berhampur University Bill, 
1966. 

(4.) The Sambalpur University Bill, 
1966. 

Rajasthan 

(lj The University of Rajasthan 
(Amendment) Bill, 1968. 

(2) The UdaiPUr University (Amend-
ment) Bill, 1966. 

Uttar Pradesh 

(1) U.P. Krishi VishwavidyalaYa (San-
shodhan) Vidheyak, 1966. 

(2) U.P. Vishwavidyalaya (Up kulpati-
yon ki Niyukti) (Sanshodhan tatha 
Vaidhikaran) Vidheyak, 1966. 

(3) Intermediate Education (Sansho-
dhan) Vidheyak, 1966. 

(4) U.P. Pravidhik Shiksha (Sansho-
dhan) Vidheyak, 1966. 

(5) Kanpur Meerut Vishwavidhyalaya 
(Sanshodhan) Vidheyak, 1966. 

Manipur 

The Manipur Private Educational Insti-
tutions (Reguletion and Control) 
Bill. 1966. 

FblaDce 

Andhra Pradesh 

(1) The Andhra Pradesh Appropriation 
Bill, 1966. 

(2) The Andhra Pradesh Appropriation 
(No.2) Bill, 1966. 

(3) The Andhra Pradesh General Sales 
Tax (Second Amendment) Bill. 
1966. 

(4) The Andhra Pradesh Sales of Motor 
Spirit Taxation (Amendment) Bill. 
1966. 

(5) The Andhra Pradesh .Appropriation 
(No.3) Bill. 1966. 

(6) The Andhra Pradesh Appropriation 
(Nq. 4) ~ 196f. 
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(7) The AndhraPradeth Appropriation (7) A Bill to amend the Jammu· and 
(No.5) Bill, 1966. Kashmir Entertainment Tax (Cine-

Bihar 

( 1) The Bihar Appropriation Bill. 1986. 

(2) The Bihar Finance Bill, 1966. 

(3) The Bihar Appropriation (No.2) 
Bill. 1966. 

(4) The Bihar Appropriation (No.3) 
Bill, 1966. 

Gu;arat 

(1) The Gujarat (Supplementary) Ap-
propriation Bill, 1966. 

(2) The Gujarat Appropriation Bill. 
1966. 

(3) The Bombay Sales Tax (Amend-
ment) Bill, 1966. 

(4) The Bombay Entertainments Duty 
and Advertisements Tax (Gujarat 
Amendment) Bill, 1966. 

(5) The Gujarat (Second Supplemen-
tary) Appropriation Bill, 1966. 

(6) The Gujarat Appropriation (Excess 
Expenditure) Bill, 1966. 

Haryana 

(1) The Haryana Contingency Fund 
Bill, 1966. 

(2) The Punjab Professions, Trades, 
~ and Employments Taxation 

(Haryana Amendment) Bill, 1966. 

Jammu and Kashmir 

(1) The Jammu and Kashmir Appro-
priation Bill, 1966. 

(2) The Jammu and Kashmir Appro-
priation (No.2) Bill, 1966. 

(3) A Bill further to amend the Jammu 
and Kashmir Land Revenue Act, 
Samvat, 1966. 

(4) A Bill further to amend the Jammu 
and Kashmir Agricultural Income 
Tax Act, 1962. 

(5) A Bill to amend the Jammu and 
Kashmir Passengers Taxation Act, 
1963. 

(6) A Bill to amend the· Jammu and 
Kashmir Entertainment Puty Act, 
1959. 

matograph Shows) Act, 1962. 

(8) The Jammu and Kashmir Appro-
priation (No.3) Bill, 1966. 

(9) A Bill further to amend the Jammu 
and Kashmir Agriculture Income 
Tax Act, 1962. 

(10) A Bill to amend the Jammu and 
Kashmir General Sales Tax Act. 
1962. 

Madhya Pradesh 

(1) The Madhya pradesh Appropriation 
Bill, 1966. 

(2) The Madhya Pradesh Motor Spirit 
Sale Taxation (Amendment) Bill, 
1966. 

(3) The Madhr.a Pradesh Appropriation 
(No 2) BIll, 1966. 

(4) The Madhya Pradesh General Salel 
Tax (Amendment)" Bill, 1966. 

(5) The Madhya Pradesh Urban Immov-
able Property Tax (Amendment) 
Bill, 1966. 

(6) The Madhya Pradesh Motor Vehi-
cles Taxation (Amendment) Bill, 
1966. 

(7) The Madhya Pradesh profession, 
Business, Calling and Employment 
Tax Bill, 1966. 

(8) The Madhya Pradesh Appropriation 
(No.3) Bill, 1966. 

(9) The Madhya Pradesh Commercial 
Crops (Tax on Land) Bill, 1966. 

Madras 

(1) The Madras General Sales Tax 
(Amendment) Bill, 1966. 

(2) The Madras Appropriation Bill, 
1966. 

(3) The Madras Appropriation (No.2) 
Bill, 1966. 

(4) The Madras Electricity Duty 
(:Amendment) Bill, 1966. 

(5) The Madras Agricultural Income-
tax (Amendment) Bill, 1966. 

(6) The Madras Appropriation (No.3) 
Bill, 1966. 

(7) The Madrall Urbp ~  Tax Bill. 
~ . 



(6) The Madras Additional AsseSsment 
and Additional Water-C .. (Amend_ 
ment) Bill, 1968. 

(9) The Madras (Transferred '!'erri-
tory) Luxury Tax OIl Tobacco 
(Validation) Bill. 1966. 

(10) The Madras Motor Vehicles (Taxa-
tion of p.assengers and Goods) 
Amendment Bill, 1966. 

( 11) 'nle Madras Entertainment Tax 
(Amendment) Bill, 1968. 

(12) The Mardas General Sales Tax 
(Second Amendment) Bill. 1966. 

(13) 'nle Madras Appropriation (No.4) 
Bill, 1966. 

(14) The Madras :Appropriation (No.5) 
Bill, 1966. 

M'aharphu-a 

(1) The Maharashtra (Supplementary) 
Appropriation Bill, 1966. 

(2) The Maharashtra Appropriation 
(Vote on Account) Bill, 1966. 

(3) The Maharashtra Appropriation 
Bill. 1966. 

(4) The Maharashtra Land Revenue 
Code,1966. 

(5) 'nle Bombav Sales Tax (Amend-
ment) Bill, 1966. 

(6) The MabJrashtra (Second Supple-
mentary) Appropriation Bill, 1866. 

MlI,ore 

(1) The Mysore Land Revenue (Amend-
ment) Bill. 1968. 

(2) The MYBOre Sales Tax (Amend-
ment) Bill. 1986. . 

(3) The Mysore LaBd Revenue (Tem-
porary Surcharge) Bill. 1186. 

(4) The Mysore Urban Land Tax Bill, 
1968. 

(5) The Mysore Appropriation Bill. 
1966. 

(I) The Mysore Appropriation (No.2) 
Bill, 1988. 

(7) The Mysore Appropriatioo (No.3) 
Bill. 1968. 

(8) The Kysore EntertaiDments '1'ax 
(Amendment) Bill. 1966 . 

. ~. -.  : 

(9) TheMy8Ql'e MotQr Vehicles (TUB-
tion on Passengers and Goods) 
(Amendment) Bill, 1966. 

(10) The Dandeli Notified Area (Levy 
el Taxes, Tolls, Celles, Fee. and 
. Octroi) Bill, 1966. 

(11) The Mysore Appropriation (No.4) 
Bill. 1966. 

(12) The Mysore Appropriation (No.5) 
Bill. 1966. 

(13) The Mysore Motor Vehicles Taxa-
tion (Amendment) Bill. 1968. 

(14) The Mysore Appropriation (No.6) 
. Bill. 1988. . 

0riu4 

(1) The Orissa Entertainment Tax 
(An)endment and Validation) Bill, 
1965. 

(2) The Orissa Motor Spirit (Taxation 
on Sales Amendment) Bill. 1985. 

(3) The Orissa Motor Vehicles Taxation 
Laws (Amendment) Bill. 1984. 

(4) The Orissa Cess (Amendment) Bill. 
1966. 

(5) The Orissa Sales Tax (Amendment) 
Bill. 1985. 

(6) The Orissa Appropriation Bill. 1_. 
(7) The Orissa Appropriation (No.2) 
Bill. 1968. 

(&) The Orissa Electricity (Duty) 
(Amendment) Bill, 1986. 

(9) The Orissa Appropriation (No.3) 
Bill. 1966. 

(10) The Orissa Appropriation (No.4) 
Bill, 1966. 

Pun;ab 

0) 'nle Punjab Appropriation Bill. 
1966. 

(2) Tb.e Punjab Land ;Rev.enue 
(Amencbnent) Bill. 1986. 

(3) The Punjab Appropriation (No.2) 
Bill. 1966. 

Ra;asthan. 

(1) The Rajasthan Passengers and 
Goods Taxation (Ameadmeat) Bill. 
1968.' .  . 
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~  '.rhe iia'asthan ApPt6priation 
(No.1) Biri. 11168. 

(3) The Rajasthan Taxation Laws 
(Amendment) Bill. 1968. 

(4) The Rajasthan Motor Vehicles 
Taxation (Alnendment) Bill. 1966. 

(5) The Rajasthan Appropriation (No. 
2) Bill. 1966. 

OJ) ·The Rajesthan Sales Tax (Amend-
ment) Bill, 1966. 

(7) The Rajasthan Appropriation 
(No.3) Bill. 1966. 

(8) The Rajasthan L:ancl Revenue 
(Amendment and Validation) Bill, 
1966. 

(9) The Rajasthan Motor Vehicles 
Taxation (SecORd Amendment) Bill. 
1961. 

(10) The Rajasthan Excise (Amend-
ment) Bill. 1966. 

Vttar P'I'<tdesh 

(1) U.P. Viniyog Vidheyak, 1966. 

(2) U.P. Viniyog (1965-66 ka dwitiya 
Anupurak) Vidheyak, 1966. 

(3) U.P. ViniYoe (1961-62 ki Badhati-
yon ka ViDiyaman) Vidheyak. 1966. 

(4) U.P. Viniyog (1962-63 ki Badhati-
yon ka Viniyaman) Vidheyak. 1966. 

(5) U.P. Bikri Kar (Sanshodhan) 
Vic:lheyak. 1966. 

(6) U.P. Rajaswa Parishad '(Prakriya 
ka V.uuyaman) Vidheyak. 1966. 

(7) U.P. Viniyog (1966-67 ki dwitiya 
Anupurak)Vidheyak, 1986. 

Goa, Daman & Diu 

(1) The Goa. Daman. 8I?Jl ~ Supple-
men'tary Appropnation BIll. 1966. 

(2) The Goa, Daman 8nd Diu ~

priation (Vote on Account) Bill. 
1966. 

(3) The Goa Daman and Diu Excise 
DutN (AlUendment) Bill. 1966. 

(4) The Goa, Daman and Diu Appro-
priation Bill, 1966. 

(5) The Goa, Daman aDd Diu Appro-
'priatidn (Exceas ~  Bill. 
l'H6. 

---......... --. ,- llS 

Himachal Pradesh 

( 1) The Himachal Pradesh ~ 
tion Bill. 1"866. 

(2) Tlte Himachal Pradesh Passengers 
and Goods TaxatiGn (Amendment) 
Bill. 1966. 

(3) The Himachal Pradesh Abolition of 
Tax Mutarfa Bill, 1966. 

(4) The Himachal Pradesh Appropria-
tion Bill, 1966. 

(5) The Himachal Pradesh Appropria-
tion (Vote On Aecount) Bill. 1966. 

(iI) The Himachal Pradesh Appropria-
tion Bill. 1966. 

Mardpur 

0) The Manipur Appropriation Bill. 
1966. 

(2) The Manipur Appropriation (Vote 
on Account) Bill. 1966. 

(3) The Manipur Appropriation (No.2) 
Bill. 1966. 

(4,) The Manipur Hill Areas (House 
Tax) Bill. 1966. 

Nagaland 

The Passengers and Goods Taxation 
Bill, 1966. 

PGndicherry 

(1) The Appropriation (No.1) Bill, 
1966. 

(2) The Appropriation (Vote OD 

Account) Bill, 1966. 

(3) The Appropriation (No. U)Bill, 
1966. 

(4I)'l'he Pondicherry General Sales T.ax 
(ADlendment) Bill, 1986. 

(5) The Appropriation .(No. Ill) Bill, 
1966. 

Tripura 

(1) '!'.be Appropriation (Vote on 
ACCilunt) Bill, 1966. 

(2) The Appropriation (No. 2) Bill, 
It66. 

(3) The Appropriation (No. 3) Bill, 
1966. 

(4) 'The Appropriation (No. 4) Bill, 
1986. 
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Health ... B ..... 

Bihen' 

The Bihar Houses (Hire. lAue and 
Settlement) Control (Amendment) 
Bill. 1985. 

Gu;arat 
(1) The Bombay Town Planning 
(Gujarat Amendment) Bill. 1965. 

(2) '!be Bombay Medical (Gujarat 
Amendment) Bill, 1965. 

(3) '!be Ga:'ldhidham (Development 
and COntrol on Erection of Build-
ings) (Amendment) Bill, 1988. 

(oi) The Gujarat Medical ~~  
(Amendment) Bill. 1966. 

Jammu and Kashmir 

A Bill further to amend the Jammu 
and Kashmir :Medical Registration 
Act, Samvat. 1993. 

Maharashtra 
(1) The Maharashtra Medical Practi-
tioners (Amendment) Bill, 1985. 

(2) The Bombay Medical (Amendment) 
Bill, 1986. 

(3) The Maharashtra Regional and 
Town Planning Bill, 1966. 

(oi) The Bombay Homoeopathic and 
Biochemic Practitioners' (Amend-
ment) Bill, 1988. 

(5) The Madhya Pradesh Housing 
Board (Maharashtra Amendment) 
Bill, 1986. 

(6) The Maharashtra Nurses Bill, 1966. 

Mysare 

(1) The Mysore Ayurvedic and Unani 
Practitioners Registration and 
Medical Practitioners Miscellaneous 
Provisions (Amendment) Bill, 1966. 

(2) The M)'sore Ayurved'ic and Unani 
Practitioners' Re,gistration and 
Medi,s:al Practitioners' MiscellaneoWi 
Provisions (Second Amendment) 
Bill, 1986. 

Punjab 
The East Punjab Urban Rent Reetric-
tion (Amendment) Bill, 1966. 

. ; ~  

The Rajasthan Premiaea (Control of 
Rent and Eviction) (Amendment) 
Bill, 1968. 

n6 

Himadaal Pr4deth 

The Himachal Pradesh ADatomy Bill, 
1868. 

Labour aDc1 EJDpIoJ]lleDt 

Andhra PT-adesh 

The Andhra Pradesh Shops and Estab-
lishments Bill, 1966. 

Ja.mmu and Kashmir 

A Bill to amend the Jammu and Kash-
mir Employees Provident Funds 
Act, 1965. 

Maharashtq-a 

The Bombay Labour Welfare Fund 
(Amendment) Bill, 1_. 

Uttar Pradesh 

U.P. Audhiyogic Upkram (Berojgari 
Rokney ke Liye Vishesh Upbandh) 
Vidheyak, 1966. 

Land and Acricultu.re 

Andhra Pradesh 

(1) The Aitdhra Pradesh (Telangana 
Area) Abolition of Inams Bill, 1966. 

(2) The Andbra Pradesh (Agricultural 
Produce and Livestock) Markets 
Bill, 1986. 

(3) The Andhra Pradesh Forest Bill, 
1966. 

Bihar 

(1) The Bihar Private Irrigational 
Works (Amendment) Bill, 1966. 

(2) The Bihar Public Irrigational and 
Water ~  Works 
(Amendment) BUI, 1966. 

(3) The Bihar Irrigation (Amendment) 
Bill, 1986. 

(oi) The Bihar Gramdan (Amendment) 
Bill, 1988. 

(5) The Bihar Agriculture (Amend-
ment) Bill. 1988. 

Gu.;arat 

(1) The Gujarat and AcquiSition 
(Industrial Areas) (Repeal) Bill, 
1968. 
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(2) The Bombay Inams (Kutch Area) 
Abolition (AmendDlent) Bill, 19.66. 

(3) The Bombay Land Requisition 
(Gujarat Extension of Duration) 
Bill, ~ . 

(4) The Bombay Taluqdari Tenure 
Abolition (Amendment) Bill, 1966. 

JAmmu. 4nd Kashmir 

(1) A Bill further to amend the Jammu 
and Kashmir Big Landed Estates 
Abolition Act, Samvat. 2007. 

(2) A Bill fUrther to amend the Jammu 
and Kashmir Aid to Agriculturist 
and Land Improvement Act, Sam-
vJlt.W93. 

(3) A Bill further to amend the Jammu 
and Kashmir ~  Act, Samvat 
1980. . 

(4) A Bill to restrict ~  Alli-
neation of Land in the Jammu' and 
Kashmir State. 

(5) A. Bill to amend the Jammu and 
Kashmir' Consolidation of Holdings 
Act, 1962. 

(6) A Bill to amend the Jammu and 
Kashmir Utilization of Lands Act, 
Siunvat 2010. 

(7) A Bill further to amend the Jammu 
and Kashmir Government Aid to 
Agriculturists and Land Improve-
ments Act. Samvat 1993. 

Madhlla Pradesh 

(1) The Rajasthan Land Reforms and 
Jagir Re-acquisition (Madhya Pra-
.~~ ~ .~~  .~  ~ .. 

(2) The Madhya PradesQ Reclamation 
of Fallow Land Bill. 1966. 

(3) The Madhya Pradesh Agricultural 
Produce Market Committee (post-
ponement of Elections) Bill. 1966. 

Madras 

(1) The Madras ~ Tenants 
(Protection from' Eviction) Bill, 
1966. 

(2) The Madras Minor Inams (Aboli-
tion and Conversion into Ryotwari) 
Amendment Bill; 1966. 

(3) The Madras ~  Estates (Aboli-
tion aDa' Conversion into Ryotwari) 
Amendment Bill. 1966. 

(e) LS-16. 
U7 

(4) The Madras Requisitioning and 
A .... uWU,onoi ~ .  
mendment) ~  .' , 

.~~ . 

(1) .'I!be Bombay Pl"eMantian ol'l'rq-
meDtation and :Consolidation of 
Holdings (Amendment) Bill. 1965. 

(2) The Bombay Tenancy and Agricul-

~~  ~  -~ 
(3) The Irrigation Laws, (Amendment) 
Bill, 1966. 

£Il) .J'U ~ Xbar Landi (Alnead-
ment) Bill, 1966. .., ...•. 

MYBOre 

(1) The Mysore Silkworm Seed and 
Cocoon (Re"'uJatipn, of ~ . 
S '·l·;.rftif!!!S=trib t.i T ~UPP:-, '11' ~  " P: •. ~ ,ft. -
ment, 1"0' • 

(2) The Mysore miJation (LeVl" of 
Betterment Contribution and Water 
~~  ~  NJ.IN6. 

(3) The Mysore Agriculture Pests and 
Diseases ~~  ~. 

(4) The Mysore Prevention of ~ 
, mati . aDd ConaOlidation' ill 

:W!ldings on Bill, UI64. ' v,,', 

(5) The ¥YlOre LaBCiBeforms 
.(Amendplellt) ~~  .1908. 

Orissa 

·'!'b.e Orissa ·Land ReJOl'J.tlJ ~
" nient)' Bill. .~  " , 

~ 

;~~~~ 

(2) The Punjab Sugarcane (Regulation 
of Purch8lle &r¥l . ~  Amend-
ment Bill, 198f;; , 
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Uttar Pradeah 

U.P. Jot Chakbandhi (Sanshodhan) 
Vidheyak, 1988. 

Goa, Dltma.n and Diu 

The Goa, Daman and Diu Agricultural 
Tenancy (Amendment) Bill, 1966. 

Himachal Pradesh 

The Himachal Pradesh Consolidation of 
Holdings (Amendment) Bill, 1966. 

Manipur 

The Manipur Plant Diseases and Pests 
Bill, 1986. 

Legal 

Bihltr 

The Kolhan Civil Justice (Regulating 
and ValidatinJi() Bill, 1966. 

HaT1iIlM 

The Punjab Laws (Application) Bill. 
1966. 

Jammu & KllShmir 

(1) A Bill to provide for the Release 
of Otfenders on probation or after 
due admonition and for matters 
connected therewith. 

(2) A Bill to provide for Stay of EvicL 
ment of Proceedings relating to 
Tenants. 

(3) A Bill to amend the Code of Crimi-
nal Procedure 1989 (Ni>n-ofticial). 

(') A Bil! to amend the Jammu and 
Kashmir Repusentation of the 
People Act. 1957. 

(G) A Bill further'to amend the Jammu 
and Kashmir Representation of the 
People Act, 1957., 

Madhya P7Gdesh. 

(1) The Court Fee (Madhya Pradesh 
Amendment) Bill. 1966. 

(2) The ~ . Commission (Madhya 
Pradesh Amendment) . Bill. 1966. 

(3) The ~  Prade5h Agricultural 
Holdinls Ceiling (Amendment and 
~  of Appeals) Bill •. 1966. 

118 

Madras 

The Madras Gift Goods (Unlawful POI-
seS5ion) Amendment Bill, 1966. 

Maharashtra 

(1) The Code of Criminal Procedure 
(Maharashtra Amendment) Bill, 
1965. 

(2) The Bombay Court-Fees (Amend-
ment) Bill, 1965. 

(3) The Presidency Small Cause Courts 
(Maharashtra Amendment) Bill, 
1966. 

Mysore 

The Mysore Gift Goods (Unlawful Poo-
session) (Amendment) Bill. 1966. 

Orissa 

The Angul Laws Regulation (Amend-
ment) Bill. 1966, 

Punjab 

The Provincial Small Cause Courts 
(Punjab Amendment) Bill, 1966. 

Uttar Pradesh 

(1) Provincial Small Cause Courts 
(U.P. Sanshodhan) Vidheyak, 1966. 

(2) U.P. Muslim Wakf (Sanshodhan) 
Vidheyak, 1966. 

Goa, Daman & Diu 

(1) The Court Fees (Goa, Daman and 
Diu Amendment) Bill. 1966. 

(2) The Goa. Dam3n and Diu (Judicial 
Commissioner's Court) Regulati_ 
(Amendment) Bill. 1966. 

Manipur 

(1) The Manipur General Clauses Bill, 
1966. . 

(2) The Union Territories (Law5) 
(Manipur Amendment) BilI, 1966. 

Pondicherry 

(1) The Pondicherrv Usuary Laws 
(Amendment) Bill. 1966. 

(2) The Pondicherry Civil Courts Bill. 
1966. 

(3) The Mahe Stay of Eviction Pro-
ceedings (AmendmeIlt) Bill, 1968, 
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(4) I'he Pondicherry Chamber of Com_ 
merce Constitution (Amendment) 
Bill. 1966. 

Tripura 

The Tripura General Clauses Bill, 1966. 

Paorliamentary AJfairs 

Gujarat 

The Gujarat Legislative Assembly 
Members Salaries and Allowances 
(Amendment) Bill, 1966. 

Madh.ya Pradesh 

The Madhya Pradesh Speaker and 
Deputy Speaker (Salaries and Al-
lowances) Amendment Bill. 1966. 

Maharashtra 

The Bombay Legislature Members' 
Salaries and Allowances (Amend-
ment) Bill. 1965. 

The Bombay Legislature Members' 
Salaries and Allowances (Amend-
ment) Bill, 1965. 

Uttar Pradesh 

(1) U.P. Vidhan MandaI (Sadasiyon ki 
Upbandhiyon ka) (Sanshodhan) 
Vidheyak. 1966. 

(2) U.P. Rajya Vidhan Manda) ke Adhi-
kariyon aUr Sadasiyon, Mantriyon. 
Up-Mantriyon aur Sabha Sachivon 
(ke vetan tatha Bhatton aur Pra-
kriyan Upbandh) (Sanshodhan) 
Vidheyak, 1966. 

Himachal Pradesh 

The Salaries and Allowances of Mem-
bers of the Legislative Assembly 
(Himachal Pradesh) (Amendment) 
Bill. 1966. 

PondicherrY 

The Salarie5 and Allowances of the 
Speaker and the Deputy Speaker of 
the Legislative Assembly (Pondi-
cherry) Amendment Bill, 1966. 

119 

Sociai 

AndhTU Pradesh 

The Andhra Praoc1esh Charitable and 
Hindu ReligiOUs Institutions and 

~  Bill, 1966. 

Jammu and Ka&hmir 

A Bill to provide for the regulation of 
conditions of work alUl employment 
in shops, commercial establish-
ments, residential ~  and re.-
taurants or entertainment. eatina 
houses and theatre. and other 
est a blishments. 

Maharashtra 

(1) The Bombay Prevention of ~ .  
(Amendment) Bill. 1968. 

(2) The Bombay Children (Amend-
ment) Bill, 1966. 

Mlisore 

(1) The Mysore Prohibition of BeaUT 
(Extension and Amendment) Bill, 
1966. 

(2) The Madras Hindu Religious and 
Charitable Endowments (MYlOre 
Amendment) Bill, 19t6. 

Orissa 

Shri Jagannath Temple (Amendment) 
Bill. 1966. 

Rajasthan 

(1) The Nathdwara Temple (Amend-
ment) Bill. 1966. 

(2) The ~  Cinema (RelUla-
tion) Amendment Bill. 1D6e1. 

(3) The Nathdwara Temple (Second 
Amendment) Bill. 1966. 

Uttar Prade.h 

U.P. Hindu Sarvajanik Dharmic Sanstha 
(Sampatti Apavyaya Nivaran) 
(Asthai Adhikar) (Pravratti rebney 
ka) Vidheyak, 1966. 

TraIIsPOrt &Del Communleat'oe 

Jammu and Kashmir 

(1) A Bill fUrther to amend the Jammu 
and Kashmir Motor Vehicl. Ae" 
Samvat, 1966. 
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(2) A Bill fUrther to alIlend the Jammu 
and Kasbmi.r Motor Vehicles Act, 
Sa'Dlvat 1996. 

MjiOrit 

The ·lIbtor . ~ f$re Amend-
ment) Bill; 1988. 

~ 

(if _:f'aiIiland IVrGtOr ~  Bill, 

120 

(%) Tile ~  States Road Trans-
port Bill, 1966. 

(3) The Nagland Highways Bill, 1966. 

PondicherrJI 

The Motor Vehicles (Pondicherry 
Amendmeat) Bill, 1966. 
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No. 

Date of pro- ~~ - Bllte-ofcessIP 
Subject 

1 2 

1 The Indiad Tariff (Anttttitinat't) Ordi-
nance, 1966 . 

2 The Delhi Land Reforms (Amendment) 
OrdillllDat,' 1966 

3 The Merchant Shipping (Amendment) 
Ordinance, 1966 

4 The Jaiyiliitl SliNipiiig Oom"yqakint 
Over or MiUiagertieil.t) Oi'dmance, 
1966 

S The MriICatef' ~  Ordi.; 
nancei' 1966" • • • • • 

6 The Unlawful Activities (prevention) 
Orc:tiiiarice, 196tr 

7 The Criminal Law (Amendment) Ordi-
llI11ee, f966 . • 

II The Customs (Amendment) Ordinance, 
1966 

9 The Essential Commodities (Ameil.dment) 
Ordinance,I966 • 

10 The Metal Corporation of India (Acqui-
sition of Undertaking) Ordinance, 
1966 

II The Companies (Amendment) Ordi-
nance,l966 . 

12 The Mineral Products (Additional Du-
ties of Excise and Customs) Amend-
ment, Ordinance. 1966 

13 The Essential Commodities (Second 
Amendment) OrdInance, 1966' 

mulgation laid before the tion Remarks 
Houses 

3 4 

lJaloa 

15-2-1966 

10-6-1966 

14-6-1966 

21-9-1966 1-11-1966 

23-12-1966 

t21 

s 6 

Replaced by 
legislation. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 
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1 2 3 

Stata 

Andhra Pradesh 

I The Osmania Univenity (Amendment) 
Ordinance, 1966 11-8-1966 

2 Sri Veakateswara University (Amend-
ment) Ordinance, 1966 . 11-8-1966 

Bihar 

1 The Bihar Private Irrigation Works 
(Amendment) OrdiDlUlCC, 1966 31-S-I966(A) 

2B-S-1966(C) 

2 The Bihar District Board and Local 
Board (Control and Management) 
(Amendment) Ordinance, 1966 . 9-8-I966(A) 

7-B-I966(C) 

3 The Bihar Public IrriCtion and Water 
Development Wor (Amendment) 
Ordinance, 1!)66. •.• 2o-8-1966(A) 

18-B-I966(C) 

4 Th e Bihar Irrigation (Amending and 
Yalidating) Ordinance, 1!)66 • 20-B-I966(A) 

19-8-1!)66(C) 

S The Pama University (Amendment) 
Ordinance, 1966 2S-B-I!)66(A) 

22-8-1966(C) 

6 The Bihar Contingency Fund (Amend-
ment) Orclinanc:e, 1966 • 26-8-I966(A) 

24-8-1966(C) 

7 The Bihar Contingency Fund (2nd 
Amendment) Ordinance, 1966 12-11-1966 

8 The Bihar Essential Recruitment (Regu-
larisation) Ordinance. 1!)66 23-II-1966 

9 The Bihar Motor Vehicles Taxation 
(Amendment) Ordinance. 1966 19-12-1966 

10 The Bihar Khadi and Gramodyog (Am-
endment) Ordinance, 1966 22-12-1966 

Gtijartlt 

1 The Gujarat ~  (Amend-
ment) and (MuniCIpality of Petlad 
Validating Provisions) Ordinance, 1966 4-2-1966 

:& The Gujarat Contingmc:y Fund (Amend-
lIleDt) Ordinance. 1966 • &1-12-1966 

4 5 

IS-I1-1966(A) 
~ -  

IS-II-1966(A) 
2I-II-I966(C) 

6-9-1966(A) 
S-9-I966(C) 

16-1D-I966(A) 
13-1D-1966(C) 

f 

6-9-1!)66(A) 
S-9-t966(C) 

I6-lo-I966(A) 
I3-Io-I966(C) 

6-9-1966(A) 16-ID-J966(A) 
:5-9-1966(C) I3-Io-I966(C) 

6-9-I966(A) 
S-9-1966(C) 

16-10-I966(A) 

6-9-1966(A) 16-lo-I966(A) 
S-9-1966(C) I 3-1 0-1 !}66(C) 

6-9-1966(A) 
S-9-1966(C) 

16-lo-I966(A) 

6 

Replaced by 
legislation. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

roo 
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3 

Haryana 

I The Haryana Contingency Fund Ordi-
nance, 1966 16-II-1966 

2 The Punjab Laws (Application) Ordi-
nance, 1966 1-12-1966 

Jammu andKashmir 

I The Jammu and Kashmir University 
(Amendment) Ordinance, 1966 

2 The Jammu and Kashmir Representa-
tion of the People (Amendment) Ordi-
nance, 1966 

3 The Jammu and Kashmir ~  

(Amendment) Ordinance, 1966 

4 The Jammu and Kashmir Essential Sup-
plies (Temporary Powers) (Amend-
ment) Ordinance, 1966 . 

S The Jammu ani Kashmir Houses and 
Shops, Rent Control Ordinance, 1966. 

6 The Jammu and Kashmir Tenancy (Stay 
ofEiectment Proceedings) Ordinance, 
1966 

7 The Jammu and Kashmir Shops and 
Commercial Establishments Ordi-
nance, 1966 

8 The Jammu and Kashmir Houses and 
Shops, Rent Control (Amendment) 
Ordinance, 1966 

9 The Jammu and Kashmir Consolidation 
of Holdings (Amendment) Ordi-
nance, 1966 

26-9-1966 

13-6-1966 

, 
5-8-1966 

16-3-1966 

21-6-1966 

16-6-1966 

16-7-1966 

Madhya Pradesh 

I The Madhya Pradesh University Code 
(Amendment) Ordinance, 1966 22-1-1966 

2 The Madhya Pradesh Municipal Cor-
poration (Amendment) Ordinance, 
1966 29-1-1966 

3 The Madhya Pradesh Motor Vehicles 
Taxation (Amendment) Ordinance, 
1966 28-4-1966 

4 The Madhya Pradesh Recognized Exa-
minations (Amendment) Ordinance, 
1966 3-5-1966 

4 

6-12-1966 

6-12-1966 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

8-2-1966 

Do. 

12-9-19£6 

Do. 

s 6 

Replaced by 
legislation. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 
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.. - -_ . . --- -
5 The Madhya Pradesh Reclamation of Replaced by 

Fallow Land Ordinance, 1966 U-S-1966 12-9-1966 legislation. 

6 . ~ iradesb ~~  ~ 
~  ~  (Salaries and Allowan-

Do. Do. ces) Amendment Ordinance, 11)66 • 30-5-1966 

7 The Madhya Pradesh Profession, Busi-
ness, Calling and  Employment Tax 
Ordinance, 1966 31-5-1966 Do. Do. 

8 The Enquiry Commis.sion (Madhy. 
Pradesh Ame'ldment) Ordinance, 
1966 6-6-1966 Do. Do. 

9 The Madhya Pradesh Agricultural Pro-
duce Market Committee (Postpane-
mentofElections) Ordinance, 1966 • z8-6-1966 Do. DQ. 

10 The Madhya Pradesh Land Holdings 
Ceiling (Amendment and Rehearing 
of Appeals) Ordinance, 1966 . 4-7-1966 Do. ..00. 

II The Madhya Pradesh Commercial Crops 
~  on Land) OrdipjlIlce, 1966 . . 16-7-1966 Do. Do • 

U The Madhya Pradesh Panchayat (Am-
endment) Ordinance, 1966 5-8-1966 Do. ,Do. 

13 The M!'4b:Ya Pradesh CQQperative Land 
Development Bank Ordinance, 1966 Z-9-1966 Do. Do. 

14 The Madhya Pradesh Secondary Educa-
tion (Amendment) Ordinance, 1966 10-10-1966 

15 The Madhya Pradesh Vidban Sabha 
Prevention of Disqualification (Am-
endment) Ordinance, 1966 s-IZ-I966 

16 The ~  Law Amendment Madhya 
Prad esh (Amendment) Orinance, 
1966 19-1Z-1966 

17 The ~ Pradesh Land Reforms 
Scheme rdinance, r.g66 • • ~ - -  

18 The Jawaharlal Nehru Agricultural Uni-
versity .(Recognition of certain Mem-
bers for Nomination ·to the Board) 
Ordinance, 1966 zz-IZ-I966 

19 The ~  Pradesh Land ReYeQIIC 
Code (Amendment) Ordinance, 1966 z3-1Z-1966 

20 The Madhya Pradesh Scheduled Tribes 
Loans·A.sistance Ordinance, 1966 . J4-1Z-1966 

IU 
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1 2 ~ 4 5 6 

Madras 

1 The Madras Essential Articles Control 
and Requisitioning (Temporary Po-
wers) Amendment Ordinance, 1966 20-1-1966 29-1-1966 2-3-1966 Replaced ~  

legislation. 

2 The Madras Cultivating Tenants (pro-
tection from Eviction) Ordinance, 
1966 2o-4-1966(C) 2-8-1966 5-9-1966 Do. 

21 -4-1966(A) 

3 TheMadras Urban Land Tax Ordinance, 
1966 . 20-5-1966 2-8-1966 9-9-1966 Do. 

4 The Madras Legislature (prevention of 
Disqualification) Ordinance, 1966 . 31-1;2-1966 

Maharashtra 

X The Maharashtra Emergency Powers 
(Regulation of Water Supply) Ordi-
nance, 1966 11-7-1966 1-9-1966 The Ordm: n-

c,' was allowl d 
to lapse. 

2 The Bombay Sales Tax (Amendment) 
Ordinance, 1966 16-7-1966 1-9-1966(A) 5-10-1966 Do. 

29-8-1966(C) 

3 The Maharashtra Zilla Parishads and 
Panchayat Samitis (Amendment) 
Ordinance, 1966 24-8-1966 1-9-1966(A) 5-10-J 966 Do 

3I-B-1966(C) 

Mysure 

I The Mysore Civil Services (prevention 
of Strikes) Ordinance, 1966 15-9-1966 17-II-1966 29-12-1966 Replaced by 

The Mysore Land Reforms (Amend-
legislation 

:2 

ment) Ordinance, 1966 . 29-9-1966 17-II-I966 29-12-1966 Do. 

Orissa 

I Shri Jagannath Temple (Amendment) 
Ordinance, 1966 . 7-2-1966 U-2-1966 2-4-1966 Do. 

2 The Orissa Contingency Fund (Amend-
ment) Ordinance, 1966 • 3~ -  5-10-1966 

3 The Orissa Land Reforms (Amendment) 
Ordinance, 1966 19-7-1966 I 5-ro-1966 ' 

4 .The Orissa Land Reforms (Amendment) 
Ordinance.IQ66 16-II-1966 . 

Punjab 

I The Punjab Land Revenue (Amendment) 
Ordinance, 1966 • 12-1-1966 16-2-1966 27-3-1966(A) Do. 

28-3-1966(C) 

125 
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2 The East Punjab Urban Rent Restric- 5-1-1966 16-2-1966 27-3-1966(A) Replaced by 
tions (Amendment) Ordinance, 1966 28-!-I!)66(C) legislaticn. 

3 The State Faculty of Ayurvedic and 
Unani Systems of Medicine (Amend-
ment and Validation) Ordinance, 
1966 1-6-1966 S-IZ-1966(C) 

7-12-1966(A) 
IS-I-1m ·Do. 

4 The Punjab Land Revenue (Second 
Amendment) Ordinance, 1966 24-6-1966 5-I2-1966(C) IS-I-1m 

.7-12-1966(A) 

s The Punjab Passengers and Goods Taxa-
5-12-1966(C) tion (Amendment) Ordinance, 1966 3 - - ~ 15-1-196'7 
7-12-1966(A) 

Ra;asthan 

1 The Rajasthan Excise (Amendment) 
Ordinance, 1966 . 16-1-1966 28-2-1966 Do. 

2 The Rajlll!than Panchayat  Laws (Am-
endment) Ordinance, 1966 .  . 22-1-1966 Do. Do. 

3 The Nathwara Temple (Amendment) 
Ordinance, 1966. .  .  . 3-2-1966 Do. Do· 

4 The Rajasthan Passengers and Goods 
Taxation (Amendment) Ordinance, 
1966 5-2-1966 Do. Do. 

5 The Rajasthan Land Revenue (Amend-
ment and Validation) OrdiDance, 
1966 . 6-7-1966 15-9-1966 Do. 

6 The Rajasthan Motor Vehicles Tuatioa 
(Amendment) OrdinIDce, 1966 28-7-1966 Do. Do. 

7 The Rajasthan Armed. CoDitabulary 
(Amendment) Ordinance, 1966 . 25-11-1966 Do. 

8 The Rajasthan (Ban on the B1cport of 
Cows) Ordinance, 1966 • . 3-12-1966 

UtllJr Pradnla 

I The U.P. Vishwavidyalaya (Upbl-
patiyon ld Niyukti) (Sanshodhan tatha 
Vaidhikaran) Adhyadesh, 1965 4-12-1965 28-1-1966 1-3-1966 Do. 

2 The U.P. Esthaniya Nibya (Alpblik 
viyavastha) Tritiya (Sanshodhan) 
Adhyadesh, 1965 . 23-12-1965 28-1-1966 28-2-1966 Do. 

3 The U.P. Intermediate Bducadon 
(SanshodhlD.) Adhyadeah, 196s 28-12-1965 28-1-1966 1-3-1966 Do. 

126 
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4 The U.P. Audhiyogic Jhagron Ita (San-
shodhan) Adhyadesh, 1965 . 30-12-1965 :z8-1-1966 i 8-:Z-IQ66 Rerl.I':ld b" 

The U.P. HastinapurNagarVibshMan-
legislal iOD. 

5 
dal (Chalu Rehney Ita) Adhyadesh, 
1966 . 29-12-1965 28-J-I966 3- ~  Do. 

6 The U.P. Krishi Vishwavidyalaya 
(Sanshodhan) Adhyadesh, 1966 18-1-1966 :z8-1-196;) 1-8-1966 Do. 

7 The U.P. Nagar Mahapalika (AipakaIik) 
Viyawastha Adhyadesh, 1966 • :Z5-1-1966(C) 1-2-1966 Do. 

28-1-1966(A) 

8 The U.P. Bikrikar(Sanshodhan) Adhya-
desh, 1966. • • • • 30-6-1966 18-7-1966 Do. 

9 Prisons (U.P. Sanshodhan) Adhyadesh, 
Do. 1966 . 7-7-1966 18-7-196b 

10 The U.P. Panchayat (Sanshodhan) 
Adhyadesh, 1966 4-7-1966 18-7-1966 Do. 

I  ( The U.P. Atyawashvaka SevavOD ka 
Anurakshan Adhyadesh, 1966 28-8-1966 30-1I-1!i66 Do,. 

12 The U.P. Palika SevaYOD (Kendriya-
karan) (Prakiran Upbandh) Adpya-

5-9-1966 30-11-1966 01)0 desh,I966 

13 Kanpur tatha Meerut Vishwavidyalaya 
(Sanshodhan) Adhyadesh, 1966 • 28-10-1966 30-11-1966 Do. 

G o'{GIPND-LSI-S97 B LS-6-s-57-550 
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